
BEFORE THE NATIONAL GREEN TRIBUNAL, EASTERN ZONE BENCH:
KOLKATA.

O.A. No.85/2029/EZ

Saheen Tarannum & Another Applicant(s)

-Versus-

State of Odisha & others Respondent(s)

:INDEX:

SL.NO. DESCRIPTION OF DOCUMENTS PAGES.

1

2

Compliance Affidavit filed by the
Collector & DM, Cuttack Op No.5
pursuant to the direction dated
04.08.2023 passed by the Hon,ble
National Green Tribunal

oL- ob

oq - t\bAnnexure-A SERIES
Copy of the report of the Committee
constituted as order dated 04.0g.2023
of Hon'ble National Green Tribunal

Xxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxx

Datet b /Lo/2o23 AAr^i /.-4 y'-
Addl. Govt. Advocate

114



*L

BEFORE THE NATIONAL GREEN TRIBUNAL, EASTERN ZONE BENCH:
KOLKATA.

O.A. No.85/2023/Ez

Saheen Tarannum & Another Applicant

-Versus-

' State of Odisha & others Respondents

COMPLIANCE REPORT BY WAY OF AFFIDAVIT FILED BY
coLLECTOR-CUM-DTSTRTCT MAGTSTRATE, CUTTACK Op NO.5
PURSUANT TO THE DIRECTION PASSED VIDE ORDER DATED
04.08.2023 OF THE HON'BLE NATIONAL GREEN TRIBUNAI-,
EASTERN ZONE BENCH, KOLKATA

I, Sri Bhabani Shankar Chayani, aged about 59 years, Son of late

Damodar chayani, at present working as collector and District Magistrate,

Cuttack, Dist: Cuttack do hereby solemnly affirm and state as follows:-

1. That, I am the respondent No.05 to the aforesaid original

application. I am acquainted with the circumstances of the case and

competent to file this affidavit.

U , 2. That in the aforesaid matter, the Hon'bre Nationar Green Tribunarli^/
vide order dated 04.08.2023 has constituted a committee comprising of

the following members and directed to visit the site in question and

submit report within four weeks with regard to the allegation made in the

Original Application :-
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(i) senior scientist, odisha state poilution contror Board

(ii) Senior Scientist, Central pollution Control Board

(iii) District Magistrate or his nominee not berow the rank of
Additional District Magistrate

(iv) Senior Rank Officer, Khurda Road Division , East Coast

Railway.

2' That, the Hon'bre Tribunar vide this order has arso been preased

to direct the District Magistrate, Cuttack (Op No,05) to file the Report of
the Committee by way of affidavit.

3' That, it is pertinent to mention here that, in pursuance of the
aforesaid order, a committee has been constituted comprising forowing
members:-

(i) Mr. Shibo Toppo, Addl, District Magistrate, Cuttack

(ii) Mr. Sandeep Roy, Scientist D, Regional Directorate, CPCB,

Kolkata

( iii) Mr' Subhrajyoti Mandar, ADRM (Infra), Khurda Road Division,

Jatani, Khurda

(iv) Er. Rashmita priyadarshini , Regional Officer, SpCB, Cuttack
4' That, it is pertinent to mention here that, for compriance of the orders
of Hon',bre Tribunar, the Members of the committee have visited the site
in question on 25'08'2023 and furnish a detaired report on 02.09.2023.
copy of the report dated 02.0g.2023 0f the committee is annexed here
with as "Annexure-A Series,,.
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5 That the facts stated above are true to the best of my knowledge

and belief based on official records.

Identified by:-

<l-,,;H *
Addl. Govt. Advocate

il-ilr-*
DEPONENT.
COLLECTOR' Cuilack.

I, Shri Bhabani Shankar Chayani, aged about 59 years , son of late

Damodar chayani at present working as the colector and District

Magistrate, cuttack , do hereby verify that, the contents of the above

affidavit are true and correct to the best of my knowredge as derived from

officiar records that nothing materiar has been conceared there from.

Verified at Cuttack on this the 5th day of October,2023.

sltlzt
V RIFTCATI N

Cuttack

Date:05 /70/2023

true.

Place: -

Date:-OS,ld ' JoZ 9

Ur**,
VERIFICANT b )o

'd*')

u*;
)rs(

AFFIDAVIT
COLLECTOR

Cuttack.

Certified that the above named deponent being officially known to
me solemnry affirms that, the contents of the above noted affidavit are
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INSPECTION REPORT OF THE COMMITTEE CONSTITUTED BY HON'BLE NGT VIDE THEIR ORDER DTD,
04.08.2023, lN THE MATTER OF OA NO. &'|2O23|EZ-SAHEEN TARANNUM & ANR VRs. STATE OF

ODISHA & OTHERS

The Hon'ble NGI EZB, vide its order dated 04.08.2023 in the matter of OA NO. BS/2O23/EZ-

Saheen Tarannum & Anr. Vrs. State of Odisha was pleased to constitute a committee comprising of

the following members:

li.

t

tv.

Senior Scientist, Odisha State Pollution Control Board,

Senior Scientist, Central Pollution Control Board,

Dlstrict Magistrate, cuttack, or his nominee not below the rank of Additioncl ;st:.ict

Magistrate, and

Senior Rank officer, Khurda Road Division, East Coast lrailway,

Mr. Shiba Toppo, Additional District Magistrate, Cuttack

Mr. Sandeep Roy, Scientist D, Regio:ral Directorate, CPCB, Kolkata.

As per the order rlated 04.08.2023 the following direction werc issued b,/ the Hcn'ble iiiGT

1' "The Con'rmittee shall visit the site in question within ten days anci submit its iep(,it \irithin

four weeki with regard to the allegations made in the Original .Applicaticn. lf the viclation

are ftrund, the committee shall suggest remedial measures as well as i,ietei.mine tire

Environmental compensation and concerned officers of the various departrrents shiiil trisc

tiirlate appropriate steps for taking action against the violator as per iarr,,.,,

I The District Magistrate, Cuttack shall be the Nodal officer for all logistic pr.rrpose and lbr f:iin6

the Report of the committee on affidavit.

As per the direction of the Hon'ble NGT, committee was constituted and following officiais wei-e

present during the site visit on dated 25.09.2023:

a*

o
eclo
ate,

I

.., C
egu', ^

co\\ev
\o(

.l Judic\a\)
iu,*t*

1

118



,y
-5

Mr. Subhrajyoti Mandal, ADRM (lnfra), Khurda Road Division, Jatani, Khurda

Er. Rashmita Priyadarshini, Regional Officer, SpCB, Cuttack

I[.

1

ABOUT NERGUNDI RAILWAY SIDING OF EAST COAST RAILWAY, CUTTACX AND PRIVATE STACK

YARDS

The Nergundi Railway Siding of East coast Railway, Government of lndia is located at Nergundi

Railaway station, Alarpur, Dist: cuttack-754025, odisha. The Nergundi Railway station is used

as passenger & commercial freight services. The NH-16 and NH-55 are the two National

Highway passes near the Railway Siding towards Southern and Western direction respectively.

The habitation of Bilteruan village exists at both sides of the railway tracks of Nergundi Railway

Station toward Northern and Southern direction.

2. The Nergundi Railway siding has obtained consent to operate from the ospcB for
transportation of phospo Gypsum, Granulated slag coal, euartz and cement clinker. But
mostly coal is transported through the Railway Siding and the transportation of other materials
is very rare depending upon the demand from various industrial sectors. Coal traffic started at
Nergundi Railway siding from 2o2o to meet the coal crises over lndia, mainly coalistransported
from Mahanadi coalfields Limited (MCL), Talcher of Angul district through e-auction process

and transported through Rair to paradeep, Meramundari, Durgapur, Bander rhermar, Koderma

Thermal (Dhanbad), sagardighi rhermar (Malda) etc. customers dearing at Nergundi is west
Bengal Power Development corporation Limited, Damodar va[ey corporation Ltd., and
Tangedco.

The coal stack yards are established near Nergundi Railway siding for intermittent stacking and
storage of coal before transported through Rairway siding to their destination. coar mined at
Mahanadi coalfields Limited, Tarcher is transported by trucks/ tipper to the stack yards rocated
near Nergundi Railway siding for storage. From the stack yards again, the coar is brought to the
railway siding by trucks/ tippers for loading in railway wagon and transported to different
industries. Major quantity of coal is transported to west Bengal for Thermal power plant

tor(Jud\cia\)
\\ec

3

2

operation.

C o\\ec\o(ate'
crtltacK

119



k)

4 There are two units M/s' sendoz rmpex Limited at: Mouza Arana and M/s. Godavari
commodities Ltd. at: Mouza Arana & Neria are operating coar stack yards near Nergundi Rairway
siding obtained consent to Estabrish (crE) and consent to operate (cro) from the ospcB.
From the stack yardt coar is transported to the Rairway sidings by trucks/ tippers through the
approach road that is arso connected to the Birteruan viflage. This approach road berongs to
Works Department, Government of Odisha.

oBsERVATION:

(A) NERGUNDI RAILWAY SIDING

1' The Nergundi Railway siding operating with valid consent to operate upto 31.03.2024 which
is issued by the Board vide letter No. 848/GSy_03, dtd. 03.04.2023 for stacking and
transportation of phospo Gypsum, Granurated srag and coar of capacity 45035 MT/Month (or
maximum 9000 MT at any point of time), euartz of capacity 3000 TpM and Cement Clinker of
Capacity 24,OOO Mr/Month (or maximum g000 MT at any point of time). Copy of consent to
operate order is encrosed as AnnexureJ. However, during the rast two financiar years 2027_
2022 and 2022-2023 0nry coar was transported at the Nergundi Rairway Siding and gypsum
was transported in the Month of Apr*2020, Novemeber-202 0, March-202L during the
financial year 2020'202L No gypsum was transported during 15th June to 31$ october
(during monsoon period). The annuar returns of the financiar yearc 2ozo-2o23 of Nergundi
Railwa! Siding is enclosed as Annexure_ll.

The Nergundi Rairway station is used for both passenger & commerciar freight services. There
are 2 Nos' of pratforms avairabre and g rines/ tracks passes at Nergundi Rairway station i.e.,
track Nos' 1,2,3,4,5,6,7 & 8. The tracks No. 7 & 8 is dedicated for materiar handring (coar/
Gypsum/ slag etc) purpose onry. The space avairabre between Track No. 7 and Track No. g is
used for storage, handling (Loading/ Unloading) and transportation of materials at Nergundi
Railway siding. Trucks/ Tippers used for transportation of materiars are entered from the
starting point of the rairway siding area (west direction) and exit after end point of the siding
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area (East direction).The siding area and vehicle movement area inside the Nergundi railway

siding has been concreted to reduce fugitive emission due to movement of vehicles during

handling of materials. The Entry and Exit point are connected with a road that belongs to

Works Department, Government of Odisha under Charbatia R & B Division, Cuttack. The

Works Department has proposed for improvement work of the road with an estimated cost

of Rs.5,23,97,898.00.

3. The railway siding has provided boundary wall of 3m height (from GL) at both side of the

siding area. lt was observed that green screen (Cloth type) of 2m height has been also

provided above the boundary wall mainly towards habitation area of Bilteruan village (North

direction) to act as view barrier and to prevent the dust from being air borne during material

handling. Moveable Rotary water sprinklers of 25 Nos. and 02 Nos. of Mist canon have been

provided inside the siding area to suppress/ minimize fugitive emission during storage,

loading/ unloading of materials. During rake loading as per the available resources

(Manpower and Payloader/ Hyva), 4 Nos. of wagons are simultaneously filled and 8-10 Nos.

of movable Water Sprinklers are operated including the Mist Cannon.

4. Single tire of trees has been planted at the vacant space available along the boundary wall

(Northern direction) of the siding towards habitation area and towards Southern direction

the railway platform is exist. There are two Nos. of bore wells, a pump house and water

storage tank has been provided inside the siding for continuous water supply for dust

suppression inside the siding area.

5. As informed by Railway personnel, the capacity of Nergundi Railway siding is 5 rakes/ day,

however as per the material demand and availability of rake, only l rake is being used for

loading and dispatch of materials. Since last 2 years, only Coal is being handled by this siding.

6. During inspection there was no storage, loading unloading of materials was observed. The

representative of the railway informed that storage, loading unloading of materials for single

rake requires duration of 4-5 hrs and as per the availability railway rake. on the day of
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inspection there was no rake was available for transportation of materials. So, there was no

truck/tipper movement was observed.

7. Four numbers of mobile water tankers of capacity 12 KL (1 No.) and 5 KL (3 Nos.) are used for

dust suppression in the railway siding area as well as on the transportation road.

8. A writ petition was filed before Hon'ble High Court of Orissa vide W.P'(C). No. 188672023 in

the matter of Ramesh Chandra Bhoi Vrs. State of Odisha & Others related to the Nergundi

Railway Siding. A copy of the order dated 2L.O6.2O23 passed by the Hon'ble High Court of

Orissa is enclosed as Annexure-lll. The copy of the order No' 13437-Vll-L-HC-1598, dated

24.08.2023 passed by the Chairman, SPCB pursuant to direction dated 21.06.2023 of the

Hon'ble High Court of Orissa in W.P.(C). No. L886712023 is enclosed as Annexure- lV.

(B) STACK YARDS

The petitioner has filed a case before Hon'ble National Green Tribunal vide OA NO.

85120231E2- that Respondent Nos.6 & 7 i.e. Sri Jayant Kumar Pradhan and M/s. Panda &

Brothers respectively are illegally stacking coal and other minerals like-Gypsum, clinker,

Australian dust and iron ore at the private stack yard operated by them located near the

Bilteruan village opposite to the railway tracks leading to the Nergundi Railway Station,

Alarpur, Cuttack in violation of the "Guideline for environmental management in mineral

stack yards and railway sidings" dated 16.04.2010 issued by the Odisha State Pollution

Control Board.

SPCB has not issued Consent to Establish (CIE) or Consent to Operate. (CTO) to the

Respondent No. 6 and 7 i.e. Sri Jayant Kumar Pradhan and M/s. Panda & Brothers for

operation of stack yards. However Respondent No. 6 (Sri Jayant Kumar Pradhan) has leased

out his land to M/s. Sendoz lmpex Limited at: Mouza Alana and some plots to M/s. Godavari

commodities Ltd at: Mouza Alana for operation of coal stack yard.
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There are two units namely M/s. Sendoz lmpex Limited at: Mouza Alana and M/s. Godavari

commodities Ltd. at: Mouza Alana & Nelia are operating coal stack yards near Nergundi

Railway siding obtaining consent to Establish and consent to operate from the spcB, odisha.

Copies of Consent to Establish and Consent to Operate order are enclosed as Annexure- V &

Annexure-vl respectively. while issuing consent to establish to these stack yards spcB has

verified the siting consideration applicable for Mineral stack yard stipulated in para-4 of

"Guideline for environmental management in mineral stack yards and railway sidings" dated

16.04.2010. The siting of these stack yards is complying with the distance from

state/National Highway, college, Hospitals, Archeological monuments and other sensitive

areas.

However the petitioner has made allegation that the stack yard is located at a distance of

only 200 meter away from the local school 'Bilteruan Urdu primary school' in violation of the

siting consideration. The committee visited 'Bilteruan Urdu primary School' situated near

Nirgundi coal stock Yard and found that one M/s. sendoz tmplex Limited is operating one

coal stock yard situated over Plot No.31O, with an area of Ac.1.84, plot No.218, Ac.0.42, plot

No.287, Ac.0.66, Plot No.286-Ac.O.2O, plot No.3O9- Ac. O.L2, plot No.2B8/442-Ac. 0.23 plot

No.288/38u1- Ac.O.23 dec, plot No.296-Ac 1.03, plot No 295- Ac.o.24, ptot No 294_Ac. 0.35,

Plot No 293-Ac. 0.03, Plot No 292-Ac.0.46, Plot No 291-Ac.O.2O, plot No 290-Ac.0.21, plot No

2951319- Ac.0.23, Plot No 289-Ac.0.39, plot No 288-Ac.0.24, plot No 212-Ac.0.25, ptot No

214-Ac.0.22, Plot No 213-Ac.0.19, plot No 313-Ac.0.40, plot No 311-Ac.0.07, ptot No. 312-

Ac.0.06, Plot No 316-Ac.0.11, Plot No 315-Ac.0.20, plot No 314-Ac.0.2O plot No 313-AC.O.4O

which adds upto Ac.9.1.9 in Village- Alana of Tangi Choudwar Tahasil of cuttack District.

During verification it is found that, the company has obtained consent to establish and

operate the coal yard to carry the coal business over an area of Ac.3.i.2 (i.e. plot No.310,

Ac.1.84 , Plot No.218, Ac.0.42, plot No.2g7-Ac.0.66, plot No.286-Ac.0.20). Hence the

company has used excess land beyond its permitted area. As per present RoR (Record of
Rights) of Vill-Alana, it is seen that the permitted area stands recorded in the name of Jayanta

Kumar Pradhan & others of Sikharpur, cuttack. As per the physical measurement report of

the Local Revenue lnspector, lt is found that the school namely Bilteruan Urdu primary
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School in Vill-Bilteruan is situated at a distance of approximately 340 meters by surface and

300 meters in aerial. An weigh bridge is situated within the compact patch of the Company.

Besides, one Godavari Commodities Limited is operating another four coal stock yards i.e.

over Plot No.33Q Ac.0.16, Plot No.332, Ac. 0.67 of Village- Alana as 1't coal stock yard which

stands recorded in the name of Jayanta Kumar Pradhan S/o Ananta Charan pradhan of

Sikharpur, Cuttack, Plot No.334/410-Ac.0.30, Plot No.33G-Ac.0.05, plot No.333/402-Ac.0.18,

Plot No.335-Ac.0.07, Plot No.339-Ac.0.02, Plot No.337-Ac.0.07, 340-Ac.0.31 total Ac.l.Ooof

Village- Alana as its 2nd stock yard. The said land stands recorded in the name of Lalit Kumar

Jain S/o Deepchand Jain of Bhubaneswar. Also the same company using plot No.348/399-

Ac.0.29 of Village -Alana and Plot No.134- Ac.0.36 of Village-Nelia as its 3d stock yard. Both

the plots stands recorded in the name of Saroj Ranjan pradhan and others. The company is

using Plot No.126-Ac.1.20, Plot No 127-Ac.1.08, Plot No 130-Ac.0.08, plot No 131-Ac.0.08,

133- Ac.o.55 of Village-Nelia as its 4th coal stock yard. The RoR of the said lands stands

recorded in the name of Ruchi lnfrastructure Ltd mftsrinibas Rao of west Bengal. lt is

further pertinent to mention that, the said Primary School namely Bilteruan Urdu primary

School is situated at the distance of approximately 376, 44O, 572 and 640 meters in aerial

from the aforesaid coal stock yard No 1,2,3, & 4 respectively. The copy of report of Revenue

lnspector and Tahasildar, Tangi Choudwar along with trace map showing the distance

between both the coal stock yard and school is enclosed herewith for kind reference at

Annexure-Vll.

The stack yards are not located at 200m distance as per the allegation made by the

petitioner. Basing on the location of the plots the average distance of the stack yards varies

from 350 meters to 640 meters approximately.

ln the siting consideration ofthe said guideline for mineral stack yard, there is a stipulation in

Para 4(v) that "the applicant for consent to establish shall obtain a Noc from sarpanch

following a Gram sabha if it is proposed in a rural area or obtain NoC from the concerned

ULB in case of the urban area". These stack yards have obtained Noc from the 'Harianta

Gram Panchayat' which have been issued after approval in Gram Sabha. Copy of the
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Sarpanch NOC alongwith the Gram Sabha resolution is enclosed as Annexure-Vllt. SpCB has

issued consent to establish to these stack yards considering that there is no objection of

villagers as these unit has obtained NOC ofthe concerned Gram panchayat.

The coal stack yard of M/s. sendoz lmpex Limited was visited by the committee members and

observed that the unit has provided boundary wall of height of about 2m towards backside

and village side. The height of the heap of the coal storage was found more than the height

of the boundary wall, this may cause for fugitive emission during summer season/ windy

conditions. Sufficient tree plantation (as wind barrier) was not found along the periphery of

the storage yard.

There were no water sprinklers or any dust suppression system observed inside the stack

yard area for control of fugitive emission from the coal stacking area and during handling of

coal' Garland drain is not maintained around the storage yard for collection/ treatment of

storm water.

M/s. Godavari commodities Ltd. has obtained consent to operate from the ospcB for its 4

Nos. stack yards located adjacent to each other. The committee members also visited the

stack yards of M/s. Godavari commodities Ltd. and it was observed that the unit has provided

moveable water sprinklers and Mist canons (02 Nos.) for dust suppression at coal stacking

area and during loading/unloading of coal. The unit has provided boundary wall of 3m height

towards front side and habitation area however boundary wall was found broken condition

on other side of the storage yard. The height of the coal was exceeding the height of the

boundary wall. A line of trees found to be planted recently along the boundary wall of the

stack yard.

During the inspection there was no loading unloading activity, movement of truck/tipper was

observed at the coal stack yard, approach road and at Nergundi Railway siding area. This is

due to non-availability of rake for transportation of coal. The representative of the Railway

siding also confirmed that on the day of inspection there was no rake was scheduled for
transportation of materials from the railway siding.
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LL, on the day of inspection there was right rain shower (drizzring) was occurred and there was
no loading/ unloading carried out and no movement of transportation vehicles. So Ambient

Air Quality monitoring was not done on the day of visit.

72. During the visit of committee, a large crowd (more than 250 people) of Bilteruan vilragers

was gathered at the siding area and their Representatives also interacted with the committee
members. The villagers stated that their lively-hood is mainly depends on loading, unloading
and the transportation of coal from the stack yards to the Railway siding area. Most of the
villagers are directly/ indirectly engaged in this activity in form of Daily Labor/ Truck driver/
truck owners etc. They also requested to the committee members for continual operation of
coal transportation activity otherwise their family may be affected by loss of their job /
income source. The committee members interacted with some villagers who are basica[y
either driver, labourer or depends on loading unloading activity and coal transportation work
for their lively hood. Name and contact numbers of some villagers interacted with committee
members are Prasant Kumar sahoo (94297678201, sarim Khan (84807509Gg), pradip Kumar
Swain (8917462484), Kasar Khan

(94373tL342).

(9348088847), Sahid Khan (g34BgB17Bg), Rosan AIi

13. The committee members also visited the Bilteruan Urdu Primary School and interacted with
Teachers/ Students and their parents. During interaction, teachers & parents informed they
have no issues bythe operation ofthe railway siding.

ENVIRONMENTAL COMPENSATION:

As per para 15 of the order of oA No. 85/2023/EZ dated 04.08.2023 it has been directed that
if the violation is found, the committee shall suggest remedial measures as well as determine the
Environmental Compensation and the concerned officer of the various departments also initiate
appropriate steps for taking action against the violator as per law.
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The committee observed violation at the stack yard of M/s. Sendoz lmpex Limited as it has

stacked coal over an area of 9.19 acres whereas it has obtained consent from the SpCB for stacking

of coal on 3.12 acres. During inspection no air pollution control measures was found to be operated

for suppression of fugitive dust from the coal stacking area and during handling of coal. So the

committee decided to collect environmental compensation from the unit.

Based on the site inspection carried out by committee members environmental

compensation calculated using the following formula of CpCB

EC=PI xNxRxSxLF

Where, EC is Environmental Compensation in {
Pl=Pollution lndex of Industrial Sector

N= Number of days of violation took place

R= A factor in Rupees ({) for EC

S= Factor for scale of operation

LF Location factor

As per the office order No. 8333/tnd-i-con-1505, dated 11.07.2018 of spcB Mineral stack

yard is coming under green category. As per the cpcB guideline the average value of
pollution index for green category industry may be taken 30. So here pl=30.

N, the number of days for which violation took place is the period between the day of
violation observed/ due date of direction's compliance. A direction was issued to the M/s.

Sendoz lmpex Limited vide SPCB letter No. 2097, dated 02.7L.2O22 observing the violations.

copy of the direction dated 02.11.2022 issued to the unit is enclosed as Annexure- lx. The

violations were also observed by the committee during visit. so, considering from the date of
direction issued by the sPcB to the date of committee visit is approximately 10 months or
300 days. So the number of days for which violation takes place N= 300.
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A. Recommendation for the Nergundi Raitway Siding:

The Railway Department has taken several measures at Nergundi Railway siding for reduction ofthe
Air porrution in the rocarity and proposed the forowing rong term action pran for further up_
gradation of handling area during loading and unloading activities to improve the environmental
q uality of the area.

1' Pucca circurating area: Rcc circurating area within the goods shed with drainaSe and righting
facility for better truck mobility.

2. All weather approach road: construction of approach road: RCC road.
3' Boundary war: rt is required to demarcate the goods shed premises by constructing boundary

wall all around the premises along with security room at entry/exit gate.
4' Drainage system: provision of RCC drainage adjacent to the boundary wa, and roading

platform along with the track.

5' water sprinkters; Adequate numbers of water sprinkrers with underground pipe rine
connection at all loading platform and underground sump for sprinklers.

6' Prantation: prantation (3000 Nos. of prants) around goods shed area and approach road to
prevent fugitive dust.

R is a factor in Rupees which is suggested to consider R as 250 as the Environmentar
compensation in case of violation. So here R=250

s for smalr micro or smal category unit courd be 0.5. since it is a smafi category unit so 5= 0.5
LF, could be based on popuration ofthe city/town and rocation ofthe industriar unit. For the
population 1 mifiion to < 5 miflion varues of LF courd be 1.25. so here LF= 1.25

Putting all these values EC calculated for M/s. Sendoz lmpex limited is

EC=Pl xNxRxSxLF

= 30x 300 x 250 x 0.5 x 1.25

= t 14062s0.00

MM DATtoN:
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7. Dust screen wall: Provision of dust screen wall (Wind breaking barriers along with geo-textile

net screens) along periphery ofthe premises with adequate height towards station building.

8. Sedimentation tank: Provision of sedimentation tank towards pollution control measures.

9. Wheel washing system: Wheel washing system to be provided at the entry and exit route

towards pollution control measures.

The Sr. Divisional Commercial Manager, Khurda Road Division has informed vide his letter No.

sDcM/KUR/ccl Pollution/ NRG/4236, dtd. 01.09.2023 to the spcB that Railway has planned to

execute the above pollution control measures in the works under up-gradation/ modernization of

goods shed under umbrella works by special work costing around Rs. 4-5 Crore. Copy ofthe letter is

enclosed as Annexure- X. As submitted in the said letter, the overall development of Goods shed

over KUR division which included additional lines, loading/ unloading platform and also pollution

control infrastructure. The sanctioned cost under distribution by Railway Board for ECOR/Up-

gradation/ Modernization of infrastructure at Good shed is Rs. 500 Crore. Khurda Road Division has

proposed fund for development of Nergundi Goods shed with the aforesaid pollution control

measure which has already been shortlisted by General Manager E,co.Rly, and will be sent to

Railway Board for final sanction.

B. Recommendation for the Coal stack vards

1. The unit M/s. sendoz lmpex Limited may be directed to deposit the Environmental

Compensation amount { 14,06,250.00.

2. The stack yard units shall provide concrete boundary wall of 3meters height along the

periphery of the stack yard along all sides to prevent the dust particle from being air

borne/ or getting carried away with surface run offto nearby water bodies.

3. The stack yard units shall provide wind barrier of adequate strength of 6meters height

above ground level around the stack yard area to prevent the dust particle from being air

borne towards village, road, railway line , water bodies etc.

4. wheel washing facility to be provided at the exit gate of the stack yard to minimize

transfer of mud/ dust to the approach roads.

oep\l
CO ecto(:i::til'i:r"
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5. The coal storage areas must be covered with adequate numbers of fixed type high

pressure water sprinklers and mist cannon to control fugitive dust emissions,

6. Garland drain shall be provided along the boundary wall at the appropriate places

depending upon the slope of the area, inside the mineral stack yard. Provision shall be

made for collection of wash water from the Barland drain and the water, so collected

shall be treated in a sedimentation tank and shall be reused for green belt and water

sprinkling.

7. The stack yard unitM/s. Godavari commodities Ltd. may be directed to submit bank

guarantee to SPCB for completion of above works in a time bound manner. The unit shall

submit the estimated costof above pollution control measures to the SPCB for calculation

of bank guarantee amount.

8. The stack yard units shall always keep the height of material within the storage areas

belowthe height ofthe boundary wallto prevent the material from being air borne.

9. Green belt of at least two tire plantation system shall be developed by the stack yard

units along the boundary of materials storage yard and the green belt of adequate width

shall be developed towards habitation area.

I
IN
V^\^\.*-

rvr,. st'iuaiLilo,
Additional District Magistrate, Cuttack

Mr. Sandeep Roy, Scientist D,

Regional Directorate, CPCB, Kolkata

Mr, Subhra Ma

ADRM (lnfra), Khu a Road Division,

Jatani, Khurda

ud\cta\)
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ANUEXU L

TEV FAX: 0671-231425s
E-mail: rospcb.cutta€k@o!pcboard;org

Website iliww.osocbda rd,ors

put"__0-1'01 jl.013_

s'

EMYr{!r7
6-57sTA

No

c NSENT D

oFFlcE OF THE REGIQNA:L OFFICE, CUTTACK
STATE POLLUTION CONTROL BOARD, ODISHA

IDEPARTMENTOF FOREST & INVIRoNMENT, GovERNMENT oF oDISHAI
s86, SURYAVTHAR, !tNK ROAD, CUTTACK-753012

Ref

Consent to operate is hereby granted under section 25126 of Water (Prevention &
Control of Pollution) Act, 1974 & under section 21 of Air (Prevention & Control of Pollurion)
Act, 1981 and rules framed there under to:

Sub

Name of the lndustry

This consent order is valid for the period up to 3{.03-2 024.

A. Details of Products Minufacture*'

Consent for discharge,of sEwage & trade effluent undei.sectiqn 25126 of Water
(Preventior't & Gontrol offiiHution) Act, 1974, & Se6tion.21 .of Air (Prevention &
Control of Pollution) Act, 1981.

Your Online application No, 4666836, dt. 23.03.2023 for consent toroperate and
this office Consent to Operate order issued vide lettei No. 572/GSY-03, dtd.
29.03.2022.

Ilrl/s. NERGUNDI RAILWAY SIDING OF EAST COAST
RAILWAY, GOVERNMENT OF INDIA

Name of the occupier & Designation: Sri Subash chandra sahoo, station superintendent
Address: At Nergundi Railway Siding at Nergundi Railway Station, po: Nergundi,

This consent order is valid for the- product quantity, specified ou ets, discharge
quantity and quality, specified chimney / siack, emission quantity and quality of emissions as
specified below. This consent is granted subject to the general and special conditions
stipulated therein.

6puty co

Sl. No. Product Quahtity

1 Stacking and Transportatiiii 6f'Phospo
Gypsum, c. Slag& Coal

45035rMT/Month (llllaximum
9000 MT at any point of time)

2 Quartz 3OOO TPM

3 Cement Olialiei

{t

24,000 MTTMonth (Maxirnum
8000 MT at any pciirit of time)

D
co\\ectora:::'Jiii'"':l""

P.T.O

131



--t8 -

Page-2Yffi\tz

B

on of Point of
discharge

Quantity of
discharge

KLD OiKUhr
outlet

, Prescribed
'standard

1 Domestic waste
water

Soak pit via
septic tank

Run off from
staok yard

Natu na h
via settling

Tank&reai4hen
Pond'

pH :6.5-8.0
TSS ; 100 mg/L

C. Emission permitted through ttie fotlowing stack subject to the prescribed
standard:

Chimney
Stack No.

Description of
stack.

Stack heisht
(m)

Quantity
of

emission

Prescribed standard.

PM so2. NOx

The unit shall maintain the pregcribed Ambient Air & Noise l-evel for industrial
Area within its premises

D. Disposal of solid waste permitted in the following manner

judicia\)
u v

sl.
No

Type
of

solid
waste

Quantity
generated

(TPD)

Qiantity to
be 1e!,ised
:6[.Site
F'PD)

Quantity to
be reused

off site
{TPD)

Quantity
disposed
off (TPD)

Descripti
.onof

disposal
site.

De
co\\ectorate '

Cuttack
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4

10.

1 1. Meters must be aflixed at the entrince of the water supply @nnection so .that such
meters
the Act provided
which water has

that the place where it is affixed shall ln no case be at a
been taped by the consumer for utilization for any pumoses whatsoever.

ror(J
udtcta' I

oep\J

E. GENEMLCINDTTIONSFORALLUNIT{I.
I. The- consent ls glven by the Board in conslderauon of the particulars given in the

3?p.ljca.tion.. 
A,lv. dFlsg or altemation or deviation made in iaua praal-ce frorn the

particulats fumished in the application will also be the ground liable for ieview / variation I
revocation of the consent order under secton 27 oI the Act d water (prerrention &
9o.nq9l-9f Pollution) Act, 1974 and sedion 21 of Air (Prevention & Controi of Pollution)
Act' 1981 and to make such variafions ls deerned fit foithe purpee otltri Acts.

2. The industry would ir:rmediately submit revised application for consent to operale to thls
Board in the event of any change in the qantity aii quality ot raw materiat I and prooucts
/ manutactuftng process or quentity I quality of the effluent rate of emission I air pollution
control equipment / system etc.

3. I.tt. applicant shall not change or alter either the quality or quantity or the rate of
discharge or .temperature oi the route of discharge lriifrout' ur" 'pr"rioui *rtttun
permission of the Board.

The application shall comply with and carry out the directives / orders issued bv the
tsoaro rn thrs consent order and al all subsequent times without.any negligence on his
p.lf:.I qr.: of non-c-omptiance or any oraei /ai6;G i;;;;i ;ilii;;;;)';,
vrolatron of the terms & condilions-of this consent order, the applicant shall be liablc for
legal ac{ion as per the provisions of the Law /Act.

T. he applicant shall make an application for grant of fresh consent at least go days before
the date of expiry of this conseni order. :

The issuance of this consent does not convey any property right in either real or perconal

1o..P:11 9f u"I exclusive.priviteges nor does it authorize infin;ury to private property or
any invasion of personal rights, nor any lnfringement of centrat, btite la'urs or riguiation,

This consent does not authorize or approve rhe construction of any physical structure or
facilities or the undertaking of any work in any natu;;iw;i;i;;iis;:'

l-ttlrlt:Fli oisptav-ttris consent granted to him in a prominerit prace for perusar of
Ine pubtic and inspecting officers of this Board.

An. inspection book shall be opened and made available to Board,s ofticers during the
visit to the factory.

E6I5EFE=F\z

5

6

7

8

I

are easily accessible for inspection and maintenance and for other purposes of
point beforb

co\\ecto
rate, cuttacK
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'12. Separate meters with necessary pipe-line for assessing the quantig of water used for
each of the purposes mentioned below:

a) lnduslrial cooling, spraying in mine pits or boiler feed,
b) Domestic purpose.
c) Process.

13. The applicant shall display Suitable caution board at the lace where the effluent is
entedng hto any water-body 9r ar,y other place to be indicated by the Board, indicating
therein that the area into which lhe elfluents are being discharge ls not fit for the domesth
use / bathing.

14. Storm water shall not be allowed to mix with the trade and / or domestic effluent on the
upstream of the terminal manholes vyhere the flow measuring devices will be installed.

15.

:@rA--
ffiE€E\!2,

The applicant shall at ad times maintaln in good working order and operate as efficiently
as possible all treatment or control faeilities or systems install or used by him to achieve
with the term(s) and conditions of the consent.

17. Care should be taken to keep the anaergbic lagoons, if any, bioloOically active and not
utilized as mere stagnation ponds. The anaerobic lagoons should be fed with the required
nutrients for effective digestion. Lagoans should be construc{ed with sides and bottom
made impervious.

't6.

18.

19

The applicant €hall maintain good house-keeping both within the fac{ory and tha
premises. All pipes, valves, sewens and drains shall be leak-proof. Floor washing shall be
admitted into the eflluent collection system only and shall not be allowed to find their way
in storm drains or open areas.

The utilization of treated effluent on factory's own land, if any should be compteted and
there should be no possibility bf the effluent gaining access irilo any drainage dlannel or
other water courses either directiy or by overfiow.

The effluent disposal on land, if any, should be done without creating any nuisance to the
suroundings or inundation of the lands at any time.

20. lf at any time the disposal of treated effluent on land becomes incomplete or
unsatisfactory or create any problem or becomes a matter of dispute, the industry must
adopt altemate satisfactory treakirent and disposal measures.

21. The sludge from treatment units shall be dried in sludge drying beds and the drained
liquid shall be taken to equalization tank.

22. The effluent treatment units and disposal measures shall become operative at tho time of
commen@ment of production.

23. The applicant shall provide port holes for sampling the emisslons and access plasorm for
carrying out stack sampling and provide electrical outlet points and other anangements
for chimneys / stacks and other sources of emissions so as to collect samples of emission
by the Board or the applicant at any time in accordance with the provisions of the Act or
Rules made therein.

lecto r(J udicial)
Cuttack

LDe
Collecto rate '
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24. The applicant shall provide all facilities and. render required assistance to the Board staff
for collection of samples / stack monitoring I inspection,

25. The applicant shall not chango or alter either tho quality or quanti$ or rate of emission or
install, replace or alter the air pollution control equipmsnt or chango the raw material or
manufacti.rring process resulting in any change in quality and / or quantity of emissions'
without the previous written permiseion of the Board.

26. No control equipments or chimney shall be altered or replaced or as lhe cas€ may be
erected or re-erected except with the previous approval of the Board.

27. fhe liquid effluent arising out of tho operation of the air pollution control equipment shall
be treated in the manner and to ion of standards prescribed by tho Board in accordance
with the provisions of Water (Prevention & Control of Pollution) Act, 1974 (as amended).

28. The stack monitoring system employed by the applioant shall be opened for inspeclioh to
this Board al any time.

29. There shall not be any fugitive or eplsodal discharge ff9m the prernises.

!

30. ln case of such episodal discharge / emissions the industry shall take immediate action t0
bring down the emission within the limits prescribed by the Board in conditions / stop the
operation of the plant. Report of such accidental discharge / emisiion shall be brought to
the notice of the Board within 24 hours of occunence.

31. The applicant shall keep the premises of the industrial plant and air pollution control
equipments clean and make all hoods, pipes, valves, stacks / chimneys leak proof. The
air pollution control equipments, location, inspection chambers, sampling port holes shall
be made easily accessible at arl times.

32. Any upset condition in any of the pl6n1 / plants of the factory which is likely to result in
increased effluent discharge / emission of air pollutants and / or result in violation of the
standards mentioned above shall be reported to the Headquarters and Regional Office of
the Board by fax / speed post within 24 hourc of its occurrence.

33. The industry has to ensure that minimum three varieties of trees are planted at the
density of not less than 1000 trees per acre. The trees may be planted along boundaries
of the industries or industrial premises. This plantation is stipulated over and above the
bulk plantation of trees in that area.

34. The solid waste such as sweeping, wastage packages, emply containers residues, oludge
including that from air pollution control equipments collected within the premises of the
industrial plants shall be disposed off scientifically to the satisfaciion of the Board so as
no to cause fugitive emission, dust problems through leaching etc. of any kind.

35. All solid wastes arising in the premises shall be properly classified and disposed off to the
satisfac'tion of the Board by :

ecror(J
udicia\)
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i) Land ,ill in case of ined material, care being taken to ensure that the material does
not give rise to leachate vyhicfr may percolate inlo ground water or canied away with
storm run-off.

ll) Controlled incineration, whcrever possible in case of combustible organic material,
lll) Composting, in case of bio-degradable material.

36. Any loxic material shall be d+toxicated if possible, otherwise be sealed in steel drums
and buried in prolected areas affer obtaining approval of this Board in writing. The de-
loxication or sealing and burying shall be canied out in the presence of Board's
aulhorized person only. Letter of authorization shall be obtained for handling and disposal
of hazardous wastes.

37. lf due to any tectnological improvement or othemise this Board is of opinion that all or
any of the conditions refened !g above reqpires variation (including the change of any
control equipment either in whole or in part) this Board shall after giving the applicant an
opportunity of being heard, vary all or any ot such condition and thereupon tho applicant
shall be bound to comply with the aonditions so varied.

38. The applicant, his / heirs / legal representatives or assignees shall have no claim
whatsoever to the condition or reneural of this consent after the expiry period of this
cusent.

39. The Board reserves the right to reyigrr, impose additional conditions or condition, revoke
change or alter the terms and conditigns of this consent.

40. Notwithstanding anything contained in lhis conditional letter ofconsent, the Board hereby
reserves to it the right and porlrer under rection 27(2) of the Water (Prwentign & Control
of Pollution) Act, 1974 to review any and / or all the conditions imposed herein above and
to make such variations as deemed fit for the purpose of the Act by the Board.

4.!. The eonditions imposed as above shall continue to be in force until revoked under section
27(21 of the Water (Prevention & Control of Pollution) Act, 1974 and sec-tion 214 ot Nr
(Frevention & eontrol of Pollution) Act, 1981.

42, ln case the consent fee is revised upward during this period, the industry shall .pa-y the
differential fees to the Board (for the remaining years) to keep the consent order in force.
lf thoy fail to pay ths amount within lhe pedod stipulated by the Board the consent order
will be revoked without prior notice.

The Board reserves the right to revoke I refuse consent to operate at any time during
period for which consenl is granted in case any violation is observed and to modifo / -
stipulate additional conditions as deemed appropriate.

43
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The unit sh-ail operate the rairway siding for the products assigned in this
Consent to Oper;ite Ord6.r and shati not ha-ndle uny oit..er proUr.t"-- . 

- -' "' -'':-

]lif]gL.ll" !_o_Td?,ry,yil construcred atons the periphery of the raitway sidins
(mrnerar storage area) shall be increased of adequate heighi within 03 months t5prevent the dust particles from being air borne.

Under normal circumstanoes, 
,3cjlvfibs rike stacking, roading & unroading of phospo

Gypsy.m ore shail be suspended'during 156 Juneib.S-:t,l,dctober forri:ig ,o;a"5nperiod).

llgspo.gypslim sheil-b'e :tilled fol2S hours in the siding- The unit shal vacanr the
siding within 24 hours for shifting to the final destination. 

-

The materials shal be stored on concrete prbtform at siding. under no circumstances
stacking shall be caried out side the concrete platform. - - - ---

L1"^^llt^:!:1 ryovide gartand drain atong with boundary wail at the appropriatepraces oependrng upon the slope of the area inside the railway siding. provision shallbe made for correction of waste water from the garrand oLi"-"ia rh;;;i";';;
collected shalt be treated in a setiling tank for furt-her use i.iio" inr'pi"r,irl. #green belt and dust suppression in theltack yard.

To collect:the surface run off generated during the monsoon and dtherrperiod the unitshatt provtde an earthen pond and store/treatihl,r;i;;;;;;;;;;.;;;;5;;*;":"'

]!r9 lnit shall adopt adequate-:drrs! suppression measures to suppress fugitiveemisSionduringloading,unloadingqn.dlrah.siortationofmateriais.

All entry prints, internal roads and loadingi unloading areas must be made worrhv fnrmovemenr or heavv vehicres by using row permeabirity materiar ti." .on.r"i! oibitumen).and can be creaned regurarry-to minili." poi",iti.r ror ousi gener;i;;;

Speed limit of dumpers/ trucks inside the siding shalt not exceed_10 kmph.

occupiers of the rairway siding shal ensure that vehicres used have varid ,,polrution
Under Control (PUC)" certificat,e. - " -: --

,""fi :s Hff B:"r,l"#,iJ #i:?:l#,hl[]:#fi g,,?:'J:s o n s th rous h p u b r ic ro a d s t h e

l"Eri.j"?"ill;11 
alonsithdib-oundary wail ar siding area shair:be,pl.operty devetoped

ECIA co DIT

Nergundi Railway sidi
of ground water cont
Gypsum.
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to Necessary space shourd be provided within its stack yard premises for parking oftrucks/ tippers etc. to b" useu foi traniportation to'iJoio any parking on NH &subsequent traffic jam.

Thq unit shall abide by provisions of the E(pJ Act, 19g6 and the rerevant rure! framedthere under,

The unit shall submit an Annuar Returnjn the prescribed format as per Annexure-[ by3lstMav every- vear incorporation-ih; il;rift;ilfi;'or materiirs na"ai"i'orririthe preceding financial year (i.e. l"tAprifto Sfi, nl"r"i,i-
The unit shalr submit a decraration.by 30h Aprir every year that a, the porution controrsystems are in good condition and are being maintii,iJproperry, the emissions andeffluent are conforming to the prescribeo sianoara, ano'all the consent have beencomplied with.

In:_??rid resgrye..s the right to revoke/ refuse_consent at any time during this periodrn case any vioration is observed or to modify / stipuiite additionar ;"ditio;; ;;

The units has to undertake that, incase of consent fee is revised upward during thisperiod, they shail pav the differentiar r"". toin" eoiroltor tne remaining years) tokeep the consent order in f?1"" 
If tt'"v i"ir-i" iJi ilJ' amount within the periodstipulated by the Board, the consent ordei w* o. r[r6r,"olimout prior notice.

tl

18

to

20

21

,,,,0.'1"*3!i'#',""'#:*ifl!y.yjlh the conditions stipurated in section A, B, c, D, E

Encl: Guideline.

To,

Memo No. €qq /Dr.__A?-,q,!,:A-g&3

S_ri Subash Chandra Sahoo, Station Superintendent,
Mis. Nergundi Railway Siding of East Coasi R;ih";;"
I f 1.!1t.S.,1 "a.i Bily"v Sration, po, r,r"rg un Jiurst: Guttack, Odisha

REGIONAL OFFICER

isha, Bhubaneswar

'mrde--

opy forwarded to
'l . Member Secretary, State pollution Contiol Board, Od2. Coltector & Diskiit Magistrate, CuttacX 

" -'
3. General Manager, oi"tiictrnJusirieJ-CLntre, Cuttact<1 ?v Director of Mines, cuttack cir.r",i-,,i:LJi""'"5. Guard File

rcr2\)gd
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r-rUoep

(J

Co$ecto
(ate '

C\Jttac

REGIONAL OFFICER

138



.l-.. etr'
-56r6Er-
Effi\ltz Annaxu,o I

cot{sENT otDEn

GENERAL STANDARDS FOR DISCHARGE OF E}MRONMENT POLLUTANT{' PART-A:
EFFLUENTS.

ret
Land for
Irrlqauon

ilarlns Coasta! Aro.r
st.
No.

Parameters
lnland

surfaca
Publlc
3owolt

31 2
(c) (d)a) (b)

Colourless
,Odourless
as far as
oraclible

See 6 ot
Arner 1

See 6 of Annerl1 Colour & odour

a. For ProcEss
wasburater - 100

b, For c@lmg wBter
effiuent '10% above
total susponded
mattEr of infruenL

100 600 2002 Suspended solids (mgfl)

Shall pass
850

3 Parlicular size of SS

4
5. 5.5 to 9.0 5.5 b 9.0 5.5 to 9.05 oH value
Shall not
arceed 6oC
above the
receiving
water
temDeratu16.

Shall not e:<cood 5"C
above th€ ]eceiving
wtster temperature.

6 Temperature

207 Oil & Grease mqll rhax. 10 20 10
1.0 1.08 Total residual chlorine

50Ammonical nitrogen (as N)
mo/l max.

50 50I
10010010 Total Kajeldahl nilrogen

(as NHr) mq/l max.
5.05.011 Free ammonia (as NHa)

mg/l max.
30 350 100 ,0012 Biochemical Oxygen

Demand (5 days at 2OeC)
mq/l max.

13 Chemical Oxygen Demand
mq/l rrax.

250 zfi

0.2 0.2 0.2 0.214 Arsenic (as As) mg/l max.
0.0'l 0.01 0.001Mercury (as Hg) mq/l max.15.
o.oy 1.0 z016 Lead (as pb) mg/l max.

Cardmium (as Cd) mg/l
max.

2.0 1.0 2.O17

2.018 Hexavalent chromium (as
Cl6) mgn max.

0.1

Total Chromium (as C0
mo/l meY -[

2.0 2.0 2.O19

DePutY
Col\ector:i;:'iii"':;'"
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20 3.0Copper (as Cu) mg/l max. 3.0 3.0

21 Zinc (as Zn) mg/l max. 155.0 15

22 0.05 0.05Selenium (as Sc) mg/l
max.

0.05

5.023 3.0 3.0Nickel (as Nil) mg/l max.

o.2 0.0224 Cyanide (aS CN) mg/l max. 0.2 2.0

1525 Fluoride (as F) mg/l max. 2.0 15

za Dissolved Phosphates (as
P) mo/l max.

5.0

5.027 Sulphide (as S) mg/l max. 2.0

5.028 Phennolic compounds
(asCeHsOH) mq/l max.

1.0 5.0

107

106

29 Radioactive Materials
a) Alpha emitter micro

curlelml.
b) Bela emitter micro

curldml.

107

108

1o?

106

100

10?

30 Bio-assay test 90% survival
of lish after
96 hours in
1007o
effluent

900/o survival of
aftrer 96 hours in 100%
effluent

flsh90%
suNival of
fish after
96 hours
in 10070
effuent

90%
survival of
fish after
96 hours in
1000h
effluent

31 Manganese (as Mn) 2 mgfl 2mgil 2mgll

32 lron ( as Fe) 3 mg/l 3 mSfl 3 mg,l

0.2mg/l33 Vanadium (as V) 0.2 mgfl 0.2 mSfl

31 Nitrate Nitrogen 10 mgn 20 mgil
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CONSENTORDER

MATIoNALAIITBIENTAR OUALITYSIANDARDS .

Concantrato of Amblent Alr

ArDcx.II

Methods of Meaeurcm6nt

(61

-lmprored west and Gaeke

- Ultraviolet ff uorescence

-Modifled Jacob&
HochhBiser (N&tusenite)
- Chemiluminescerice
-Gravimetic
TOEftI
. Beb Attenuation
- Gravimetic
TOEIIT
- 8eE Attenuation
- UV PhotomeMc
- Chemiluminescance
- ChemicalMethod
-MEflCP method after
sampling on EMP 2000 or
equivalent fi ltsr pap€r.
.EDXRF Teflon filter

-Chemlluminescence
- lndophenolBlueMeftod

- Gas Chrcmatography
- based oontinuoug anallzer
-Adsorpuon and Desorption

sl.
No.

(1)

2

3l

4

6

7

8. Ammonia(NHJp/m3

10

11

11.

followed GC
- Solv€nt
by HPLC/GC analysis

-MS/ICP method ater
sampling on EPM 2000 or

filbr
.AA9ICPmahodafter
sampling on EPM 2000 or
equivalent filtbr pqper,

Annualarithmetic mean of minimum 104 measuremenb in a year at a padicular site taken twice a week 24
hourly at uniform intervals.
24 hourlyor 08 hourly or 01 hourly monitored values,
in a yeaL 2Vo oI lhe time, they may eiceed &e limiF not on lwo consecutivs days of monitoring,

as applicable, $hall be complied with 9870 of the time

ud\cta' 
t

o\\ector(J

Dep rtU C

lndustrlal
Rosldonttal, -.

Rural and
other Arca

Ecologlcally
S6nsltlve

Ara (notlflod
by Central

Govemmont)

Tlme
Wolgh6d
Average

Pollutants

{3) ({ (o(21

50

80

20

80

Annual '
24 Hours *

Sulphur Dioxide (SO,)

r.,9fhr

30

80

Annual '
24 Hours -

4
80

Nitrogen Dioxide
(Nq)dm'

60

100

60

100

Annual'

24 Hours "
Padculate Mauer (8ize
less than 1 0 mm) or
PM.^ug/m!

Annual

24 HouB

4
60

40

60

Particulate Matter (size
less than 2.5 mm) or
PM". pg/mr

I Hours "
1 Hours "

100

180

100

180

Ozone (O.) r,g/m3

Lead (Pb)rrg/m3 Annual '
24 Hours "

0.50

1.0

0.50

'1.0

Carbon Monoxide
(cO)mg/mr

8.Hours "
1 Hours *

@

04

@

u
Annual'

24 Hours "
100

400

100

400
Bemene (C.HJ rrg/mc Annual 05 05

Benzo (a) Pyrone
(BaP)-Particulate
Phase only, nq/mr

Annual ' 01 01

Arsenic (As), ng/ms Annual ' 06 06

Nickel (Ni), ng/mr Annual ' x N

co\\ec\o(
6\", 

cutlacK
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Decemher 013

Revised Guidelines for Development of Basic Infrastructure of Gypsum
Handling and Storage on Railway Siding and Stack yard.

1.0 BACKGROUND

Phospo-Gypsum is generated in large quantities from phosphatic fertilizer

indushies which contains fluoride and residual acid. In case fluoride as ffuorine is

more than 5000 mg/kg in glipsum it will be treated as hazardous as per schedule II
of the Hazardous Waste (Management, Handling and Transboundary Movement)

Rules,2008. These ohemicals leach to soil and water when slacked in open and

exposed tc rain. Fluoride and acid in the Phospho-gypsum has high probability of
getting leached to soil and water bodies thus, its safe handling is of utmost

importance for prevention of soi[ and water conhmination.

At the same time, Phospo-Gypsum has various utility in the field of agriculture for

neutralizing alkalin ity and cement manufacturing as a raw material. Utitization of
this waste product in the above process offers opportunities for relieving pressure

on environment as well as recovering economic value from the waste.

It is thus imperative that this bulk waste should be transported and handled

properly at intermediate locations of storage before it reaches its destination for

end use. Stack yar ds and railway-sidings are the bulk handling points which pose

significant risk of contamination, thus needs special attention for precautionary

measures while handling gypsum.

These guidelines are prepared for adoption by railway sidings and stacking

yards meant lbr handling grpsum from phosphatic fertilizer plant, for
prevention of environmental degradation during hanr ing, storage and
transportation of gypsum,

2.0 DEFINITIONS

i) Stack yard

Stack yard rneans gypsum stack yard over an area, which is used for receipt

and storage of glpsum either for a short period or long period before

despatch. However, this would not include stacking inside plant premises

where it is generated / used.

Revised Guidelines for Developmetrt of Basic Inftas cture ofGypsum Handling and
Storage otr Railway Siding and for Stackitrg yard

l\ecto(( J u d\cial )

prl

&
\!,

I

tYU
co\lecto

_^r- cuttack
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I)ece ber 2013

4.0 FACILITY

ed Guidelines for Development ofBasic Infras
ge on Railway Sidirg and for Stacking yard

The lbllorving facitities shall be provided in raihvay siding and stack yard

4.1 Leachate collection and treatment facility shall be provided to collect any
Ieachate and/or run-off and then the leac hate or run off will be adequately
heated to meet the following standards as notified under Environment
@rotection) Act, 1986.

. pH-5.s-8.5

. Fluoride (F) - 2.0 mg/I.

4.2 Phospo-G1psu,r shalr be stored on impervious surface either rined or
concreted as per the construction guidelines in succeeding section_5.0.

4.3 Storage shed will be provided with a roof in those railway siding and stack
yard operating during 15fr June to 31" October, so as t,o protect gypsum
from being exposed to rain. The storage capacity shall be adequate io store
an inventory ofat least seven (07) rlayi.

4.4 washing bay shalr be provided to wash the wheers of the vehicles used for
transportation of gypsr.rm and the wastewater shall be treated in the
treatment plant to meet the standard stipulated at point No.4.l.

4.5 Surface water drainage system shall be provided to remove all storm wat€r
during monsoon.

CONSTRUCTION

5.I LINER PROVISION

. A single liner at the base and side of the siding and stack yard shall beprovided to make the siie of stomge imp"rvious, so'' that leachate isprevented io contaminate groundwater. fnis witt have lhe followingminimum specification:

!:Em
EGI'rdt,

ii) Railway siding:

A railway siding is a place / area which is used to receive, temporarily store
and load / unload gypsum in rakes before deqpatch.

3.0 LOCATION

3.1 Location of the stack yard should be such that there is no public
inconvenience for parking or movement ofvehicles.

3.2 The applicant shall obtain a NOC from Sarpanch following a gram sabha ifit is proposed in a rural area or obtain NOC trom the co=nceined ULB in
case of urban area-

5.0

2
cture ofGypsum Handlin

DePu tyco

Revb
Stora

Collector

ector(Judicial)
ate, Cuttack

g and
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Compacted clay / compacted amended soil of thickness = 450 mm, with
coefficient of permeability k : 10-7 cm / sec at the bottom.

HDPE liner of thickness =1.5 mm above the compacted clay / amended soil
evenly laid down aad properly anchored to prevent any slippage.

December 2013

,tr!ra.
Es#r(t

Compacted clay / compacted amended soil of thickness = 300 mm with
coefficient of permeability k = l0-2 cm / sec as the top layer.

i00 runr

,150 ml

1.5 nmI{DPE tirirg

oilpaded{1ay i
Corupac'ied arue:rded

r0il

Figure-1: Cross Sectional view of the Liner provision

OR

CONCRETING

5.2

53

The storage suface of the siding and stack yard shall be concreted with
M25 grade concrete (Main Course of 150mm minimum thickness and
wearing coat of 75mm minimum thickness) over a sub-base course with
surface drainage and collection systenr-

A boundary wall ol at least 3 meter height shall be constructed along the
periphery of the gypsum shck yard to prevent the fure particles ftom bling
carried away with air.

Leachate collection tank shall be conskucted taking the following in to
consideration-

Average rainfall of 50mm,/hr shall be considered for designing the drains
and leachate collection-

The leachate collection tank shall have adequate capacity to store at least
5-6 hour ofheavy rainfall.

3
Revbed Guidelines for Development of Basic Infrastru
Storage on Railway Siding and for Stackitrg yard

ofG,?sum Handling aDd

OePuty co
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December 2013

Ilurrd

dkr.L:ad
Ilr'itr

G:rrlrrnd
Drain

Figure-2: Schematic diagram of the storage area and other facilities

5.4 All entry points internal roads and loading / unloading areas must be made
road worthy for movement of heavy vehicles by using low permeability
material (e.g. concrete or bitumen) and be cleaned regularly to minimize
potential for dust generation and off-site impact.

6.0 OPERATING PRACTICE

6.2

Under normal circumstances all activities like sbcking, loading and unloading of
gypsum in open at the intermediate transit points shall be suspended during
15ft June and 3lst October. Druing this period gypsum can be hanspored directly
from rypsum pond of the generating unit to point ofuse.

However units having covered shed can handle gypsum during 15h June to
3ls October with a condition that u:der no circumstances gypsum shall be stored

outside the shed.

The height of material within storage areas must be kept below the height of the

boundary wall at all times to prevent dre material getting air bome.

During rain stacked gypsum shall be covered with tarpulin sheets to prevent
washing during rain.

During transporhtion of material by trucks / tippers / wagons through public roads,
the vehicles shall be properly covered with tarpaulin sheets and shall be
transported in safe speed. The tmcks / tippers shall have sufficient free board.

Spillage of material on public roads shall be cleared immediately on occurrence.

Proper house-keeping at the material storage areas, loading & despatch areas,

service facilities, etc., shall be practiced.

4

6.3

6.4

6.5

6.6

Revised Guidelines for Development ofBasic Infi:astructure ofGypsum Handting and
Storage on Railway Siding and for Stacking Yard

ctor(J udiciai)Col
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6.1

v
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A NNE.XURE _ [-_ 9 .ic-f!?. ":.:3!.F'r-*

Name of the unit
Address

Telephone No
E-mail:
Consent order No

ANNUAL RETURNS

Nergundi Railway Siding(NRC)
Po: Nirgundi
Telsil: Tangi
Dist: Cuttack
0674-249294s

sl'dc mk u lmail.conr
RO/CTCICTO:24ll 4/APC/wPC dtd.03.04.2023
Consent valid up to : 3 t/0312024

Statement of loadins at G itenlrise frorn Anril 2022 lo March- 2023.

SI No Months Type of
material

Opening
stock

Receipt Dispatch Closing
stock

Remark

April-22 COAL 86984. r 86984. t
) May-22 COAL 84004.2 84004.2
J June-22 COAL 68471 .3 6847 t.3
4 July -22 COAL 102945.8 102946.8
5 Aue-22 COAL lrts93 I I 1593
6 Sept-Z2 COAL 56629.6 56629.6
7 Oct-22 COAL 98353.5 98353.s
8 Nov-22 COAL 7 t 168.3 7l 168.3
9 Dec-22 COAL 48563.2 48563.2
t0 Jan-23 COA L 43450.5 41450.5
n. Feb-23 COAL 62420.8 62420.8
t2. Mrr-2i COAL 86705.4 86705,4

Certified that the above reru
(NRG) Railway Sration.

rn is for the period from April-2022 to March-2023 at Nergundi

Date: II.04.2023
Place: Khurda Road

.L

1,
1-t'

Signalure allttE,ttsfifuf f{tre,
Designation AssL Comml. Managet

to,,n.. or n EfufrhiEdl SUIS,ts
E^ Co. Rly., Khtirda doad

ut'la?9
C6\eo\o(

a\e'

Scanned with CamScanner
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a e of tlle unlt

ddress

lePhonc No

ANN RETURN

Nirgurrdi llaihvay Sicling(NRG)
I)o: N ilgtrrrtli
Tclsil: Tangi
Dist: Cuttack
06i4-2492945

tl r: tt r-nlail:
sent ol'der No

u f:1t !l'nri cot
RO/CTC/CTOr24l I 4/A pC/WpC
Consent valicl up to : iOlO3l2O23

Sta tc of loadin at NRC itom rvisc li'o rn A ril202l to March 2022.

enified that the above return is tbr the period from April- 02 I to March'2022 at Nirgundi
RC) Railrvay Station.

Date:20107122

Place: Khurda Road

Signatule *E]rl-ci4Tuftfrrr6. fqg-$
Desisnarion asjt. tomml. Manag.er

1t:;i;;;;*l$96ffiffiffiffi0

eQ

\\E C

utt ::'i"',1$'

Typc of
material

lr4onths Opening
stock

Receipt Dispatch Closing
stock

RemarkNo

COAL NILril-21
COAL NILMr
COAL 443t'|.5JLrne-l I

10945.5COAL
COAL 11643.82t

JLrlr'-2 I

)
COAL 25 8 73.5Sept-2 I

449t6.7COALOct-2 I',7

COAL 43043.9Nov-2 I:8
445 13.6{9 Dec-21 COAL
43981.6:i 0. Jan'22 COAL
60478.5EII- COAL
57361 .9tz.

Feb'22
Mrr'22 COAL

x

o co\\ec
\o( a\

Scanned with Camscanner
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NNUA 'r S

Natnae o

Address

e

f the uttit

lcphone No

N irgurrdi Railway Sicling(NRC)
l'o: Nir.gundi
Telsil: 1'angi
Dist: Cuttack
0674-249294s

Ealail 1l U f,'1il trail.sorlr
onseI t order No RO/CTC/CTO:24/ I 4/ApC/wpC

Consent valid up ro : f01031202i|

S tatc of loadin at G itcrn wisc from A ril 2020 to Marc 1 zt.

Cenified that the above return is flor the period frorn April-2020 to March-2021 at Nirgundi
(NRC) Railway Station.

Date:15/04/2021

Place: Khurda Road

S ignature

Designatio

[Owner or

g\^'

aisftJGrs. qaGi*

d

ectcr( J \Irjici a\ )

C
Dep rtiY

Morrths Type of
llrateria I

Opening
stock

Receipt Dispatch
,,n 111

Closing
stock

RemarkSl No

April-20 Coal/Cypsurn 3lt0tt.
-Do-Ma -?o 44681.72
-Do-.lune-20 39628.9J

.luly-20 COAL 3992.64

Coal &
Clinker

19838.5Aug-205

Sept-20 19681.76. -DO-
-DO- 3272t.9Oct-201

44098.9Nov-20 Coal/Gypsurn8

43262.9Dec-20 -Do-9

7941.6t0. Jan-2 I -Do-
23070lt Feb-2 I Coal
2S550Coal/Gypsurrtz. March-21

D(

co\\ectorate , CultacK

Scannecl with Camscanner
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ANI r.lEXu(E-Il-

4,
1 ,

rggSeflt

)t

cYl

,i;,,.1

.,

IN THE HIGH GOURTOF ORI$SA CUTT

(Original Jurisdiction case)

\q

W.P.{c) No. I W6+ at2a23 qrd

Code Na.

An application underArtiele 226'and 227 ot lhe constitution of lndia.

And

An application praying for lsguance of preventive d,irectives to the

opp.parties more specilically opp.parties no 3 & 4 railway authority

to $top and/or to shift Loading/Unloadingldumping of Coal,

Gypsum, Kinker, Australia Dust & lron ore,etc at Nirgundi railway

siding from Bilteruan vlllage premises to any other suitable place in

order to save and protect health & environment of Biheruan & otier

villagers and to prevent health hazards sustained due to Dust, Air,

Mud, Water, Soil, Nolse pollution through illegal LoadinglUnloading/

dumping at Nirgundi railway siding just ad1:acent to the old N.H 42

and to ensure protection of health & environment of Bilteruan &

other villagers, ln view of apprehended loss.

And

An applicalion praying'for prwentive measures against the law

vioratofs forthe vioratibn statutory provisions of National poflution

prevention law and poliiy and state pollution control board
guidelines with regard to.sustainable development of the health &
environment of Bilteruan & other villagers.

ACK.

"w

ln ths mattor of :

ln the matter of:

Court

"7)
B,o'

matter of :

qv

oBputy collector( J udicial)
Collectorate Cuttack

).1I

Sttrendra Frasad.
fi&'49
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I

ln the malter ot

Ramesh Chandra thoi , aged about 39 years

S/o-Late Sitanath Bhoi

Village-Bilteruan, PO-Harianta

PS-Iangi,Dist-Cuttack-754025. ..,....Petitioner.

Versus

1. State of Odisha repr.essnted through the secrotary Revenue and

Disaster Managenient , Odisha, Bhubaneswar, AUPo.Odisha

Secretariate, P.S: Bhubaneswar, Dist :Khurda.

2. Chairman of State pollution Control Board,

Odisha,Bhubaneswar.(Department of Forest & Environment,

Govemment Of Odisha)

At-Paribesh Bhawan,A,/1 1 8, Nilakantha Nagar,Unit-Vll I

Bhubaneswar-7 5'1 O12, Dist :Khurda.

3. The DiVisional Railway Manriger

East Coast Railway Division, Chandrasekharpur

Bh ubaneswar, Odisha{51 0't 7

4. Station Masteroum€uperfntendent of Nirgundi Railway Station ,At

Nirgundi Railway Station;P0-Harianta,PS-Tangi, Dist-Cuttack-

714025.

5. Managing Director,

M/s.Orissa Mining Corporation Ltd. Bhubaneswar,

OM C House, Bhubanesurarpistrict-Khu rda

6. Collector-cum-District Magistrate,Cuttack.

AUPo/Dist Guttack

7. Regional Transport Offlcer, Cuftack,

AUPO-Chandinichowk Dist Cuttack.

8. Tahasildar,Tangi Choudwar Tahasil,Jagatpur

AUPo/Ps- Jagatp,ur,trist" Cu$aok

dicial)
3ck

Deouty Collector(J u

boliector3te Ctrtt
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9. Kirtan Nanda Panda aged about 61 years S/o-Late Gouranga

Charan Panda M/S. Panda & Brothers,

At-Manguli, Po*larianta,Ps-Tangi,Dist-Cuttack-754025'

1O.Jayant Kumar Fradhan agjed about 52 years'

Propriter of Pradhan & Pradhan Tran$ort, AUPo-Sikharpur,

Ps- Mad hupatna iDisl€uSek-? 53003.

(9 & 10 are Tr.qrsporters and Commission Agents)

.... Opposite Parties'

Deputy CoIect or (J ud icia l)
Collectorate, Cuttack
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IN THE HICH COURT OF ORISSA AT CUfiACK

\)0.P.(C) No.18867 oI 2O23

Rarnesh Chandra Bhoi P€titioner
Mr. P.C. Mishra. Advocate

State of Odi5ha and Others Opposite Pafties

Ms.5. Mishrra. AiC
CORAM:
MR. JIJ'NCE R.K FAfiANAIK

ARqER
2t.06.2023

l. Heard learned counsel for ihe petitioner and Ms' Mirhra'

learned ASC for the State.

2. lnrtanl writ petition is filed b'y the petitioner for a direction

to the opposiie partier and in pirticular. oPposite partie, NoJ'3 and

4 to rtop loading/unloailing/dumplng of coal, iron ore etc' at

Ni4gundi Raitway Jiding rituate adjoining the concerned village and

rhift it to rome other place in order to save and Protect the health

and environment of the localitY.

3, : Learned counsel for thq petitioner submits that opposite

party No5.9 and 1O are astiSned with the siding work for which

there hat been environmental polluticn and therefore. such loading,/

unloading / dumping at lhe railway siding is required to be removed

(o iorne other suitable place. lt ir also claimed that represehtation

has been rubmitted to the Chairman. State Pollution Control Board.

Odisha, Bhubanelwar and to other authorities under Annexure-1,

DeputY Collec cr(Judicial)
. Cuttack

Order No.
ol.

ry

Collectorate

I'age I of2
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however. no action hat been taken thereon and henci' necelsary

direction may perhapr be irsued in that regard'

4. Conridering the limited prayer' Ms' Mishra' learned ASC for

submitted a rePrelentation under Annexure'.|. which is also

addrelsed to opposite party No'2' rhe tame should be examined bv

. the State tubmit, lhat lhe repreJentalion under Annexure-1 may be

idir*t"d to be exarnined for a decision by the authority concerned'

5- lUithoul exp'ering anything on meritl of the case' the

Court is of the view that Jinrc the petitioner has in the meintime

lhe latter,for a decision accoidind to law keePins in view the

grievance therein which woutd:serve the purpore and advance thii:

6. AccordinglY, it il oritered'

7. In lhe result' th€ writ petition' staridl dirposed of with a

direction to oPporit€ party No'2 to contider' ond '6*3mir're: ihe

cause of justice.

-l .and:'

-ptefeigby'w!ihin a'Period of rix

week from the date of receipt ol a copy of thiJ order'

8 A certified eopy of thit order be granted al per rules'

, d!- R K"? a.t* ^.n 
or[,I

?age 2 of 2

Deputy Collector(J ud icial)
Colleclorato. Crrtt:rck
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\o' Ar.INIE

EP AAX:. 256190912562847
T€12562822,2560955

Email: Eglibcsb-1@oEpsbgard,grg
'Yf*rsiter wlr{rt,;Os.Actoalal.69

CIDI.SHA

XURE- IV

oate: flll,A8.&032
S:peed Post

d,<

S.TATE POLLUTION Co.NTRoL

7-51 01?-INDIrt

No. 13 L1,"5*

vII - I- =HC - 1599

I{IIEBEA€ you l- ve pqbllilled tlre eer$Eed 'so'pJ of ihe 'order dtd 2t'062023

.cjf rhe l{on,ble High couIr of orissa in,w?@ Nb:1s86712023. filed by Mr. RbTnesh

Chahdra Bhcii, ttie petitioner,a{on8 wii:h i' cOpy of v*rit'petltion to the ChairlBan, Slare

po:llution conti,ol Board, odisha vide your rePresentation .dtd:1.2.07.2023, whith was

receirred on dtd- 13:072023"

AND W..HEBEAS the Hon'ble Higtr Court of] 'qEisso vtdE' ,th?-tr- srder

dtd.21.05.2023 rvhile disposing the afOresaid writ petition at the stage of admissiOn

ttirected the Chairnran; S:PC Bqard, Qdisha, Opp. Party Nq,z, lp q,q5 ldel an-d- qxamiE

the representatior.r.dtd.03.03.2023 underAnnexure.l Olthe vrii'pelitl,qn and thepaftll rg

pass rnecessary orders,afterpr€tvidint due opportunity of hearing ro:the petitioneras well

as aflected parries aBd t{i comirletC tle enril:e exerciib rtlthin a pe$od of'six weeks..from

the date of receipt of the copy of the order.

AND WHEREAS your representation dtd.03'03.2023 at Annexure-1 of the writ

petition has been duly,examine{ by theoffiei4l,s qf Re€ional O.ffice SPC Board;.Cuuack

by canying out inspection or dtd.28;0712023'

AI,{D WIIEnEAS the copy,,of order dtd.2:1,06.2023 of the Hon'ble H:!:gh qojr!

Of Orissa, copy of. Epreseifation dtd.03.03.2023 at Annexure-l of th€ u{it petition and

cop.11 ol Inspecion Report oithq Regionai office, SPC Board, Cnttiick was forward€d ,to

yoti albng witlr other affected parries vide Board's letter Nd.127,79 dtd10.08:2023 ,({iith

a requesr to artend ihe. pe6o-nal hearing to be taken up by the'ehiet Secretary{qm -
Chairman, SPC Board in the Conference Hall of the Chief SecreEry, Lok Seva Bhawan,

Bhubanesu,ar at 12 Noort on 22.08-2023. In the letter, it has also been requested to

submit your views alongrvith \4rriftdn submissiol, if any.

Deputy Collect (Judicial)osPcB-LEGAL-MI'SC-0001-202.3/1 /2023

Collectorale, Cuttack
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AND WHEREAS, ttre persoitiltrearing was heid oh ttre seheduled dae a{d 6'ine

in prasence of. 0u as. r.rell ,aE Sle afhcted parties; i.e' OSp,i .Pa.[tiei N9,9 ant'.]0,'lhe

Bffieiqls, of Se East eOarttiailway I(hurda Road Division aqd oificieis of $Pe Eqard;

Odisha.

AIE \{I}j9&IiAS:duine $e,per{on-d heuing,.lrou have strbrnitted be{ore dre

ehalrErun that ,due' to. operation of '$e: Railr,ray Siding 6t Nergiindi, theie .is dusti airi,

water, noise and soil pollution and there$r you are affected by the same and prayed for

shiltiirg o{ dic said.Rdiii{iiJ Siding to some orher suiEble loeadon. tt.is alBo submi$ed

by you that the Railway Siding of Nergundi, which has been established in viclation of

the sidng Gu,idelinesr prescfbed by thtr €?€ Epad on drd.tE;04,20J0 nanely
,tcaiiteliaes fpr' Eayiysag-,fql, Wonqest*i * Jy1inErs,l' ,S{ar& :y,e{d! qXd 8gtll4.qy

,sidipgg' gqrlieslarF e-aa-a.ef fu sa.fi Sgtdrlirr*s;Cspy of'the;said guldelines :has, als!,

bem anoexed. as Aanexurei2,of the w.dlperition

AND WHEREAS *ie officials ot the Regional Office, SPC Board, Cuuack

duririg. iillpecdfi:oli dtd.z.ii 07:2023 have dealr this aspect ur6 5fu3Eyyedrftar the sitiri!

condition relied upon by you at Annexure-z of the writ perition is only applicable to

Mineral Stack Yard and not for Railway Siding. Otherwise also the said guidelines

undsr rhe Colxmn {t para-2-.4p,pllgatr_"t-t61 prov-ides that t'fhe ratlway-stdings, stack-

yards qnl elpsre1s. gl sgaek;yards of minerals, which are akeqdy gstab]ishgl qnd

.eperspi.4s:prioy to'ih dote Ef&ccrd'+fis-sClgltb.ai,e, 16,Q4200s;Wregaiiedqrtrtly

r,btoin eonsent.to,oper.dte {tom,- ihe:Boarda.

rtslD WIIEI*Ej{S $i{ Amitesh.A,nand, Sanior Divisiofliitr Cbinmercial Maleggr,

Eas! eeast nailw,ay, t&rirda, along wirh Mohammed zakiruddin; C.o@rdial Inipoetor

during the per5onill, hearing made a power point presentarion on iheaetitu plan fbr
Ngrg-uadi Goodq Siding sf. East Coast Railway, Khurda Rosd. D.jtisJo-n, ,setriih sl-olys,

$ar.thq, dae of, Qprraubr!. of &a Bailr,laaJ, €idilrg ,iS nqeh prior rq lS.q?.?qOB i.e., 'rhe

formadon of gu;ideliae.s bI the Slg Boatd, OdrFha,.and rhelgfore, rhey are not requird o
obtain Consent to Establish from the SPC Board and only Consenr to.Operate is

necessary for the RiAilh,ay lSiding undor:the.pr.evi5jOns.of:Seeii,o.r.-25l26 of Water TPCPJ:

Act, 19.7,4and Sdcti6ir-21. bfitlie,,{ii (PC?) ACr,. 198}-.. li,is also .fur.ther.suhmitted. by Sri

:Aqand that tliey haye spen! Bs. IE g-ro.re to implemendng sevemi poliution coritro!.

tn-eas:urgs in:the.year20ll..G lvliich h.a+.bee[ d'edt in rhe Aaion Plan. That apart, recently

tbB fioilqlv:trrg p,o.llutiqn gotltrol rflea$ures;q-re,alse raien:

(i) P,larrraqion aFtivily d-o._!e regularly

osPcB:LEGAL;MISC-0001 -2023t1 /20231
3-" @* 4
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G

(ii)

,(iii)

TCmporary'borindaiy wall - Available

SEparate,enti1 has .b€eil Ffivided towards CTC end observiirg dll safery

.norms.

{iy) S.eep.rld bor.,e,.well * A.-v-ailable itr: the good$ shed area for sprinkling of

waters f.r.onr fu8 side..

{4 .F'og }rlisL spra.yi .- 02.Ns& qf Esg qa.4r,ror,{usl supp.-reSs:9n:Ellper.rr has

been procured io rackle thg prg. blem_ o$ait bpme,dust p.aniiles ge.nerqted

by-€'oddsrslied eciivigi dud.bulk nraterial hand l ing.

In addition to this Sri .A,nand suhmitted that.0rey have proposed in the action plan

for long term pollution control measures. as deuiled in the said action plan and approval

of tbe budger pla,1 1.q pq{et qpnsideration by the rai}way aur.hodty. Copry of the Long

Term pollution conlrol Meas.ureg xefermd nbove is enciosed

AND W.,IIEREAs Oe officials qJ Regip.nal ,effiee, SpC rBqardt Curiack il rhe

insp.ettibn rdpoit carried out tin 28.072029. havq, alsp.,indiC+tsd that .tte Neryqadi

Raiiway Sidinp liEs rak€oithe iollora.irig alrpollution controlirearsur€s,rg qpn!1ol fuigitlv.e

ErBksi6rt,in. rlie siiiirig area,,

(D The railway siding has provided boundary ruall of 3 meter height and 7S0

meters lerryth at both side of the siding area-

{ri) The, leilwqy stdi.re .eua htq been: ,cqrcreted .to redrce lugitive emixion
di:eta.lnsvemeni...qf ye-tricles duringtandltng of materials.

(ili.), lvforeabb.Retary water sprinkters of 25 numbes:lAve besn trot ided

inside the iidillg drea tror fugiilve,dlr$ Egppressigp du{ng sorage,aad
handlingof rEah$AIS.

tto) Fo,or nnmhers,tif'rnoblfe waeerankers of eapqqrr;r 12I(L (1 NsJ and..6.

I(L (3 Nq.s.) ate Used,fordusr.s{iljprElsioo ia the railway siding areg.

O- n the day gf tnspeerhn antbieil air qrality montoljhgr :lfa! dlso conducred ar
two :locations of lhe railwar iidlng [e" n-e,Er,.p.unr.p F.tor]s-e and near srarion .oftce
Building and rhe. result of a.na.ly,fil lep.oll.rer;eals ,th rhe Sonce$ralion .Qf pMro was,

withinthe prescribetl, standard, C.'op.54 gf,the.lald repogr has 4lleady bqerr_ communlcated

to you iri rhe:lixter No,12779 did,10,08.2023 aleng wr& ihe llqpe'qtipn repor6

AND 'WIIEREAS rlte rlriipeEtinii ]Officais 6frbr cauy,ing out tlre .Fr5pqq(jqn 04
dtd4&07..-2023,hqy.emrderhFfolifi a:qg,,t{,i}eti[nton

ospcB,LEeAL-MISC-0001 a02311 r202e

, Oaputy c lec (Judicuri)
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Lla

a. 'the guldalir&,:ltaren+zoro anuexed with Annexiriez 6l rlle wrlt. petition,

so far as sining constderation at para-4 of the guideline is not applicable in

the instant case since the siuing consideration is only applicable for mineral

s.racJe .yard and sq! fbr r+ih{a.y iidhg"

b. Furlhen the 'tculrdaline tbf e.lyirqrrrnenril matrraEement in mineml stack

yar& antl.rfiIi+dy.lldings| t*asfilst issued bytherBoard vide }ener No.9718,

dtd.24.04.2008 and stihsEuehdy.rhd $riideline vras amended on 16-04.2010.

However on verification of record it lvas observed that Nergundi Railway

Siding is in operation prior to the formation of the first guideline.

c. As per the para-2 of the guideline "the railrvay siding, stack yards and

'elutier-g rof stq.lk: yards ol rfimtals,'rlu'hich ara already established and

operating prior to the date of Boards Resolution i.e. 16.022008 are

'.reduired, 'to ,onl/ obtqiiu Cens.ell le Qperate from the Board".

Accordingl,y,, *ie-N*rguotll Railway S.id.rng has obraioe.d jts firqt epn.Eent to

operate from the Board vide leuer No.254 dtd.02.02.2013 and it is operati4

with valid conse4t to operate from the Board.

AND W,IIEEE theH-orPble itlql EZB-, I(oikaais also in seisin of *re matter

regarding illegal o.peration. of sraclcJard of the railway slding at Nergundi by the East

Coitsr Raitrr{ay'ana,,the. cornrnittee.-ecRsiit{&d fu.fu ftorrlble Tribunal comprising of

represenlative of SPCB, CPCB, Smior Rank Officer, Kburda Division and Disfio

1,{ri.gistrar. ot his nbrnlriee .aot biilorrr the,rank of..Adtll. Distri-st rMagigt&le wlll viqit the

site andsubmit iheir rep.oB. The Collector & DM, Cutuck, who is, the Nqdal Ofieer, has.

fixedthe'datei sf hspe€tio!'to 2L08"2023 and the'matter is'posted to'dtd.06'09.20.23 for

f.urther hearing

NOW TIIEREFORE, in pursuance of direction dtd.21.06.2023 of the Hon'ble

Hilh eoun of Orissai the l3presentatiou dtd.03,S3.2023 at .Armexuieil of the nlrit

pe{fion, Copy"of iriipectior.regorLofqJ.fkiplq qfBsglanal qffigei€uuatk carrieaout.lri

dttl.28.Oi2ilzSrand aftei hearinE ilG submitsion o&ttre r,espqcdve parties and after going'

througJt:61p gd;6cltutelf.firfibliit€d by the SPC Board, OdishaannexEd aqAnn$$felt of

fu,rritpettqipL; 1i.,a

(l) 5b !ly'6 the ptay-er o,f the petitioner tor shifiiog of thd raihMay sidiqg to

somg e$er,suttabJe location is not considercd since the .i!ilr,r dy sid'iag is

established mueh pnsr to I6,.q2;2008 ire. the:for:matioa ol guidelinEs by

osPcB-LEGAL.MISC;000 1-2023/112023 &*
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Cb
'4't '

theSPC Bdad aad the siting madiilol.stlldatediir tne'- said.€uidclines.is

6.f rhE miriEial siaek ilE dsJitd ,nor for raihvay sidiqg;.

(ir) Bur keeping in view the environmenral aspect, it has been decided to

issue appropriage direcrion to the railway authority to irnplemeor tlre long

t04E n:reasqrg-i ?S:,iFdnFted in the Action PIan for Ner,glirlidi.SOOds Sidl,rg,
.annexed :as .{NNEXURE-A for abundanr proteedoii and fufihei

iqprovement ql lhe qnyir:qnmqql qUafity, o.l lhe area in thg publii

ihtdrest.

(iii) .osPCB sh6ll. rnonitoi rttre^progr€ss: of: ihe polqriqa conlqel mlaiules .ar
'Iea5t 

ar,ce On. r.endom'basi3. in .erery,quanei for nexi .one yead fof a,

,Period. 'aS.rieCided .[y *re Board and take appropriate fi'6irsin6s tri ease of
vio]aiiqrrs.of cpoditlons/ guidelines presoibed by rhe State polliirion,

Conhot Boar&.

Encl: As above

TQ

Rarys5h GlrarldrsiBhqE
S/o- Late Sitanath Bhoi
Village - Bilteruan, pO - Harianta
ps.,j'aqgir Disr. G.ud4.c..&

Qrtisha- 75402s_

MEMo No. l3 r{ 38 /Date fiAf , 0g.20az

EEal: Asabov.s,

Chi ef Secretary. and ehairrnan

BySpeed'Fost

oSPGB{EGAL-Mtse.go0].m23 t ltzo:z3
Oeputy Coi;u

Coilectorat
clor(JurJlCldr)
e, Cuttack

ECRETARY
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4

CopJ r+ith copy of
Board, &rnaikfbi

\s

ont,9t. os.8e9g BY Speed.Pos!

enelo.5.r;xs forw.qrded tq the. Regional Offiqer, SPC
nece3idry, ACtFoi.

SECR TARY

MEMONO

Encl:.As above.

tn-

Deputy CoIect
Collectorate,

Judrcial)
uttack
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- Llv' ANTNEXURE -V

" Tel: 0A71-23142$5
E{nail: rospcb.cuttack@ospcboard.org

._:
OFFICE OF THE REGIONAL OFF]CER, GUfiACK

STATE POLLUTION GONTROL BOARD, ODISHA
IDEPARTMET*T OF FOREST & ENVIRONMENT, GOVERNiIENT OF ODISHAI

586, SURYAV|HAR, LtNK ROAD, CUTTACK-7530.I2

No.l\46,1-, /sY-zss o"t"_19_ l&.&@1
OFF}CE MEM UM

ln consideration of the ooline application No.39031184 for obtaining Consent to Establish
for M/s. sENDoz IMPEX LlMlrED, the state pollution control Board is pleased to convey its
consent to Establish under section 25 of water (prevention & control of pollution) A(j., 1gl4
and section 21 of Ait (Prevention & control of pollution) Act, 1991 for Stacking of following
mineral with quantity:

Stacking of Coal of quantity 22,500 MT at any point of time

At: Mouza : Alana on Plot No. 282 & 3{0 of Khata r{o. 14ztz4 over an area of Ac.
0.66 dec' & Ac' 1.84 dec. respectively), plot No, 218 of Khata No. i4243 over an area of
Ac. 0.42 dec., PIot No. 286 of Khata No. 2t over an area of Ac. 0.20 dec, (Totat Stock yard

area of Ac' 3.12 dec), Ps: Ghoudwar, Tahasil: Tangi- choudwar in the distric{ of cuttack
with the following conditions.

GENERAL CONpmqNs:,

l. This consent to establish is valid for the produc! method of stacking and capacity
mentioned in the application form. This order is valid for five years, which means
the proponent shal commence stacking activities for the proposal within a period
of five years from the date of issue of this consent to establish order. lf the
proponent fails to commence stackirlg activities for the proposal withln five years

then a renewal of this consent to estabtish shall be sought by the proponent,

The unit shall apply for grant of consent to operate under section zst26 of watet
(Prevention & control of Pollution) Acl, 1974 and section 21 of At (prevention & control
of Pollution) Act, 1981 .at least 3 (three) months before the commencement of stacking
and obtain Consent to Operate from this Board.

This consent to egtablish is subject to statutory and other clearance from Gow. of
Odisha and/or Government of Initia as and when

ffitr.t|IIr
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8.

B. WATERPOLLUTION:

ffi\?7

1

Page-2

SPECIAL CONDITIONS:

A. GENERAL:

This consent to establish granted under Section 25 of Water (Prevention & Control of
Pollution) AcL 1974 and Section 21 of Air (Prevention & Control of Pollution) Act, 1981
shall be subject to Trade License issued under Odisha Mineral (Prevention of Theft,
Smuggling and tllegal Mining and Regulation of Possession; Storage, Trading and
Transportation) Rules, 2007.

lndustry shall undertake plantation of indigenous species of at least two rows all along
the plant boundary and in vacard spaces.

Unit should not stack any materials within 100 meters from National Highway and
necessary space should be provided within its Stack yard premises for parking oftrucks /
Tippers etc. to be used for tran$portations to avoid any parking on NH & subsequent
traffic jam.

lf the unit shall establish stack yard in a cluster and collectively liable for complying with
the conditions stipulated in the guide line for environmental rnanagement in mineral
stack yard.

The industry shall abide by all the provisions of Environment (P) Acf, 1986 and Rules
framed there under.

2

3

4

5

6 The Board may impose fudher conditions or modifi/ the conditions as stipulated in this
order during installation and /or at thal time of obtaining consent to operate and may
revoke this. order in case the sthulated: conditions are not implemenled and/or
information are found to have been suppressedlwrongly furni$hed in the application
form.

2

1 The stacking areas (bays) should be concreted / stone pitche<t with proper gradient to
channelize the runoff into storm drain & to prevent ground water contamination.

Run off from roads, stackiDg areas shall be chanr.relized through storm drain in to setfling
tanks of ade$tate capacity to prevent the fine particles from being caried away with
surface run off to nearby arealwater bodies.

Unit has to provide proper Toilet facilities with septic tank followed by soak pit for
labourers within stack yard premises to avoid any unhygienic conditions in itg
sunoundings

v
BV

t:,

1.. ''
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q.
It'l '

-do-rT.Tiffixz
Page-3

1

2

3

C. AIR POLLUTION:

D. SOLID & HAZARDOUS WASTE:

The unit has to provide 3 meter height boundary wall all along its boundary to prevent
the material getting air bome and the height of material within storage areas must be
kept belolv the height ofthe boundary wall.

The whole_ stack yard should be divided into_number of bays with at least 2 feet height
toe wall at three .sides leaving the fourth side as entry side to prevent spill oveiof
materials beyond stacking area.

All mineral storage areas containing fine or dusty materials must be either covered with
tarpaulins when not in use or fitted with Automatic fixed type water spdnkling systems.

1 The unit shall dispose the solid wastes, generated if any, in an environmentally friendly
manner and in no case such waste shall be disposed of outside of its premises.

Bp.D"
REGIONAL OFFICER

To,
Mr. Siddharth Poddar, Director,
M,ls. Sendoz Impex Limited,
At: 634, Marshall House,
33/'t, N;S. Road,
West Bengal- 700001

Memo No.
C}

'4 c3 / Dtd.
Copy forwarded to:

\

Member Secretary, S.P.C. Board, Odisha, Bhubaneswar
Collector & 0istrict Magistrate, Cuttack
General Manager, District lndustries Centre, Cuttack
Mining Officer, Cuttack Circle, Cuttack
Copy to Guard file.

1

2
3
4( w-

REGIONAL OFFICER
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. T€l: 0671-2314255
E-mail: rospcb.cuttack@ospcboard.org

Website: www.osDctoard.orq

OFFICE OF TI.IE REGIONAL OFFICER, CUTTACK
ST.ATE POLLUTTON CONTROL BOARD, ODISHA

[DEPARTMENT OF FOREST & ENVIRONMENT, GOVERNMENT OF ODISHAI
586, SURYAVIHAR, LINK ROAD, CUTTACK.753O12

r
OOISHA

ffi\u
No /sY-705 Date

oFFt_CE MEMORANpUTI4

ln consideration of the online application No. 2g32O74 for obtaining Consent to Establish

for M/s' Godavari Gomrnodities Limited, the state pollution control Board is pleased to
convey its Consent to Establish under Section 25 of Water (Prevention & Control of Pollution)

Act, 1974 and section 21 of At (Prevention & control of pollution) Act, 19g1 for stacking of
following mineral with quantity:

Stacking of Coal of quantity 6,?25 MT at any point of time

On Plot No. 330 and 332 of Khata No. I and No. 60, respectively (Stock yard area
of 0.83 Acres), Mouza : Alana, Po: Manguli, Tahasil: Tangi-Choudwar, pS: Choudwar in

the district of Cuttack with the following conditions.

GENERAL CONDITIONS

This consent to establish is valid foi the product, method of stacking and capacity
mentionsd in the appllcaticin form. This order is vatid for five years, which means
the proponent shall commence stacking activities for the proposal within a period
of five years from the date of issue of this consent to estabrish order. rf the
proponent fairs to commence stacking activities for the proposal within five years
then a renewal of this consent to establish shall be sought by the proponent.

The unit shall apply for grant of consent to operate under seclion 2s126 of water
(Prevention & contror of pcilrution) Act, 1974 and section 21 of Air(prevention & control
of Pollution) Act; 1981 at least 3 (three) rnonths before the commencement of stacking
and obtain Consent to Operate from this Board.

This consent to estabrish is subjectrto statutory and other crearance from Govt of
Odisha and/or Government of lndia as and when applicable.

1

2

I
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SPECIAL C D s

A. GENERAL:

This consent to establish granted under Section 25 of Water (Prevention & Control of
Pollution) Act, 1974 and Section 21 of Ait (Prevention & Control of Pollution) Act, 1981

shall be subject to Trade License issued under Odisha Mineral (Prevention of Theft,
Smuggling and luqgal Mining and Regulation of Possession, Storage, Trading and
Transportation) Rules, 2007.

lndustry shall undertake plantation of indigenous species of at least two rows all along
the plant boundary and in vabant spaces.

Unit should no1 stack any materials within 100 meters from National Highway and
necessary space should be provided within its stack yard premises for parking of trucks /
Tippers etc. to be used for transportations to avoid any parking on NH & stlbsequent
traffic jam.

lf the unit shall establish slack yard in a cluster and collectively liable for iomplying with
the conditions stipulated in the guide line for environmental management in mineral
stack yard.

The industry shall abide by all the provisioos of Environment (P) Act, 1986 and Rules
framed there under.

The Board may impose tu(her conditions or modify the conditions as stipulated in this
order during installation and ior at that time of obtaining consent to operate and may
revoke this order in case the stipulated conditions are not implemented a.nd/or
information are found to have been suppressecuwrongly furnished in the application
form.

B. WATER POLLUTION:

1

2

J

4

5

b

1

2

3

The stacking areas (bays) should be cencreted / stone pitched with proper gradient to
channelize the runoff into storm drain and to prevent ground water contamination.

Run off from roads, staQking areas shall be channelized through storm drain in to settling
tanks of adequate capacity to preveot the fine particles from being caried away with
surface run off to nearby area/waterbodies.

Unit has to provide proper Toilet facitities with septic tank followed by soak pit for
labourers within stack yard pferhises to avoid any unhygienic conditions in its

W

o
co ecto
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o-E]iT-^ffii\ZZ Page-3

C. AIR POLLUTION:

2.

The unit has to provide 3 melsr hgig61.5.undary wa, a, arong its boundary lo preventthe material setrins air oorn...?:g-1i" hJ;ht ;i;;ffii i,inn ,,or"su areas must beKept below the height of the bounoary wa .

I##jli,;",f,*r*r":i"":,*l".livided jnto.number of bays wfth at leasr 2 feet heisht
,rt"ri"t. u"von1-#;iir;":l*: the fourth side as entry iioe to prevent spiu over of

All mineral storage areas 
"ont?,ling.In9 or dusty materials must be either covered withtarpautins when not in use or nneo iitn Ruto;;i:,tffifi: ilater sprinkting systems.

D. SOLID & HAZARDOUSWASTE:

1' The unit sha, dispose the sorid_wastes, generated if any, in an environmentary friendrymanner and in no case such waste .t'iri dJ iiiprr"i Jr ourside of its premises.

5

t\ \r
REGIONAL OFFICER

To,

Memo No

ffiil{ilT'f:d;:-l;siriirii;

tDtd.copy to:
1.

z.
3.
4.
5. tr;;feff;;',:ffi'$5$Tg1 

T;:."'

:::::'J'"t$:r"

ry,.lo
REGIONAL OFFICER

Dep rttt co
co\\ecto
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E ait: rospco.JuraclS;3i11;11,f.'.:,i
Websitg: wrwr.osDcboard.oro, ...._..;-_=.:;3

OFFICE OF THE REGIONAL OFFICER, CUTTACK
STATE POLLUTION CONTROL B9ARD, ODISHA

IDEPARTIYTENT OF FOREST & ENV]RO,N[UENr, CO\'ERNII,IENTbi OOTSAA!
sa6, suRyAvrHAR, r_rnx noao, curracirziioti-'-' -' --

No lsY-745 Date

J

1

oFFlcF tYlEqrgRANpvn0

ln consideration of the online application No,383700i for obtaining Consent to Establish
for M/s. GODAVARI COtUttltOOileS LIM|TED, the State pottution ContIot Board is pteased to
convey its consent to Establish under Section 25 of water (Prevention & control of pollution)

Act, 1974 and section 21 of Nr (prevention & control of po ution) Act, 19g1 for stacking of
following mineral with quantity:

Stacking of Coal of quantity Z,SOO MT at any point of time

At: Mouza :Aranaon prot No. 334/410 & 336 of Khata No. 147t81 over an area of
Ac. 0.30 dec. & Ac. 0.05 dec. respectivery, prot No. 3g3t4o2,33s & 339 of Khata No.
147n2 over an arei of Ac, 0.18 dec., Ac. 0,07 dec. & Ac. 0.02 dec. respectivery prot No.
337 & 3il0 of Khata No. 37 over an area ofAc, 0.07 dec. & Ac. 0.3i dec. respectivery (Totar
stock yard area of Ac. 1.00 dec),ps: choudwar, Tahasir: Tangi. choudwarin tne olirict ot
Cuttack wlth the following conditions.

GEI.IERAL CONDITIONS:

This consent to estabrish i$ varid for the produc! method of stacking and capacity
mentioned in the apprication form. This order rs varid for five years, which means
the proponent sha[ commence stackrng activities for the proposar within a period
of five years from the date of issue of this consent to estabrish order. rf the
proponent faits to commence stacking activities for the proposar within five years
then a renewar of this consent to estabrish shafl be sought by the proponent.

The uni! shall apply for grant of consent to operate under section 2st26 of waret
(Prevention & contror of poflution) Act, '1974 and section 21 ot Nr (preventioh & contror
of Pollution) Act, 1981 at least 3 (three) months before the commencement of stacking
and obtain Consent to Oper€te from this Board.

Thls consent to estabrish is subiect to statutory and other crearance from GovL of
Odisha and/or Government of lndia as and when applicable.

Dep uty co

2

3

Co\\ecto rate, Cuttack
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SPECIAL CONDITIONS:

A. GENERAL:

1

2

4

B. WATERPOLLUTION:

Ihi: gonignt to establish granted under section 2s of water (prevention & contror of
Pollution) Acl, 1974 and section 21 ot Nr (prevention & contrit of po[uilon) nct, .lsel
shall be subject to.Trade License issued under odisha Mineral (prevention of rheft,
Smuggling _.and lllega[- Mining and Rdgulation of possession, Siorage, Trading ani
Transportation) Rules, 2007.

3

lndustry shall undertake plantation of ihdigenous species of at least two rows all along
the plant boundary and in vacant spaces

unit should not stack any materials within 100 meters from National Highway and
necessary space should be provided within its stack yard premises for parkin! of trucks /
Tip-pers etc. to be used for transportations to avoid any'parking on NH & iuusequent
traffic jam.

lf the unit shall establish $tack yard in a clustor and collectively liable for comptying with
the conditions stipulated in the guido line for environmentai management iri ,.nin"rui
stack yard.

The industry shall abide by all the provisions of Environment (p) Act, 1986 and Rutes
framed there under.

5

6 Thg Bo.qrg may impose further conditions or modify the conditions as stiputated in this
order during installation and /or at !ha! timg of obiaining consent to operate and may
revoke this order in case the stipulated conditions are not imptdmenteo indoi
information are foufld to have beeri suppressed/wrongly furnished'in trie apprication
form.

,| The stacking areas,(bays) should be 
-concreted / stone pitched with proper gradient to

channelize the runoff into storm drain & to prevent ground water contaririnitionl

Ill^"Ijt:l l:l9s; stacking areas shall be channelized through storm drain in to sefiting
tanks ot adeqlate capacity to prevent.the fine particres from being canied away witf,
surface run of to nearby area/waierrbodies.

2

3. Unit has to provide proper Toilet facilities with tank followed by soak pit forlabourers within stack yard ,pfernises to avoid

oBp
o\\eci

ut.,

surroundings.

co\\ecto( a\e '
O\jtta&\(

any unhygie nic conditions in its
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1

2.

C. AIR POLLUTION:

D. SOLID & HAZARDOUS WASTE:

The unit has to provide 3 meter height. bou.ndary wa, a, arong its boundary to preventthe materiat gettins air bome 
.and 

tni: nuigni-oi,m;i;ri; ;;h,, storage areas must bekept betow the height of the bouMary wa[.-
The whole slack yard should t
n:,m1i,"9"t5:,"};tttfi ,fl 

.J,ff 
i#.,,::*":;I.iffi 

"_iT;lff l:fii:Btl
All mineral storage areas 

"ontr,i:11_,f: 9r 
dusty rnaterials must be either covered withtarpautins when not in use or fitrea ;rtn ert",i,riil rrlliffil lil,".. .rrinkling systems.

J

1 The unit shall dispose the solid,"nn",,notniiil'"-u;=.i"#i,ffii"iiffii$:glltrJi,l,r?;1,,,f,ffi;3;g,,, ,r""0,,

WY'
REGIONAL OFFTCERTo,

Memo No

ff"lilfl#,"1#l:;kHl:t*;,,.':il.
Nuapada, Balisahi.
Disfi Cuttack

copy forwarded to;
/ Dtd. a&/

; $,i::iJ,:"ff:Ai{ #;hlf,sl51, odisha, Bhubaneswar

i f;ifffg#,,B1Bfffil$ii*;[ff"ntre, cuttack
c. copy to Guard file_

e).""&t"
REGIONAL OFFTCER

A

o"B'"I":;l:i::
r (Judicra\)
Cuttacr
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' Tel: OA71.?i14Zli
E{all: rospcb.cuttack@ospcboard.org

Webslt6! www..bsdqboarC.orq

OFFICE OF THE REGIONAL OFFICER, CUTTACK
STATE POLLUTION CONTROL BOARD. OOSUA

IDEPARIITIENT OF FOREST & ENVIRQNTI ENT, GOVERNlteUrbr oosx4
986, suRyAVtHAR, LINK RoAD, Currncx-zseotz -'

3tg /sY-758 Date lot. o
oFFtcF MEMoBANPUU

' ln consideration of the online appllcation No. 3957096 for obtaining Consent to Establish
.foi ltrl/s. GODAVARI COMMOOITIES,LIM|TED, the State poilution Control Board is pleased to
convey its Consent to Establish under Secfion 25 of Water (Prevention & Control of pollution)

Acl, 1974 and seclion 21 ot Ai,t (prevention & control of poltution) Act, 19gl for stacking of
following mineral with quantity:

Stacking of Coal of quantity 1,000 MT at any point of fime

on Plot No. 348/399 of khata No 147166, at Mouza Arana and on prot No i34 of
khata No. of 34, at mor,za Neria, totar area 0.65 acre (as mentioned as per apprication form
and other submitted documents) Tahasil: Tangi- Choudwar in the district of Cuthck with the
following conditions.

9ENERAL CONptTtoNS:

Thls consent to estabrish is varid for the product, method of stacking and capacity
mentioned in the apprication form. This order is varid for five years, which means
the proponent shall commenee stacking activities for the proposa, ;;;; ,.r*
of five years from the date of rssue of this consent to estabrish order. rf the
proponent fails to commenie stackrng activities for the proposa, within five years
then a renewal o, tlris consentto establish shall be sought by ths proponent

The unit sharr appry for grant of consent to operate under section 2sr26 or waret
r (Prevention & cgntrol of polrution) Act, 1974 and section 2i ot Air (prevention & contror
of Poflution) Act, 1g81 at least 3 (three) months before the commencement of stacking
and obtain Consent to Operate from this Board.

3, This consent to estabrish is subjegt to statutory and other. crearance from Govt of
Odisha and/or Governmsnt.of ,liiria.as and when applicable.

1

2.

J ud\Lr -r ' i

u!! !oep
co\\ecto

rata'
uttacK
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4

5

6

1. This consent to establish granted under Section 25 of Water (Prevention &.Control of
Pollution) Act, 1974and-S._ection 21 $.6!I (Prevention .&"gg!!trcl gfPiill.ulfo.I): $, 1981 .

. . . . shall. be .subject .to. Trade- License. iss[ied. under Odieha Mineral (Prevention of ..Thett,

Smuggling and lllegal Mlning and Regulation of Possession, Storage, Trading and
Transportation) Rules, 2007.

2. The unit shall not stack more coal beyond the permiseible quantity on aforosaid
altowed ploJ without obtaining prlor pgrmission from tfto Bsard. Tha plot No.
348/399 of khata No 147166, at Mouza Ahna and on plot No. 134 of khata Nq. of 34,'
at mouza Nelia of Tahasit:'Tangi- Choudwar'are allixred to the unlt for continuity
of the existing qperational plots and new dpplied plots as requlred for the mining
approval as requested by the unit vlde its letter dtd. 16,02.20212.

$PECIAL GONDITION$:

A. QENERAL:

lndustry shall undertake plantation of indigenous species of at least two ro-lvs all along
the plant boundary and in vacant spaces.

Unit should not stack any materials within 100 meters from National Highway and
necessary space should be provided within its stack yard premises for parking of trucks /
Tippers etc. lo be used for transportations to avoid any parking on NH & subsequent
traffic jam.

lf the unit shall establish.stack yard in a cluster and collectively liable for corxplying with .

,the conditions stipulated in the guide line for environmental management in mineral.stack 
yaid.

The industry shall abide by all the provisions of Environment (P) Act, 1986 and Rules
framed there under.

The Board may impose further conditions or modify the conditions as stipulated in this
order during installation and /or at thal tlme of obtaining consent to operate and rylay 

.,:

revoke this order in case the stiptiated conditions are not implemented anij/oi '
information are found to have been suppressed/wrongly furnished.in the application
form.

B. WATERPOLLUTION: ,

7

1 The stacking areaS (bays) should he concreted i stone pitched with proper gradient to
channelize the runoff,into stomdrain & to:prevent ground:water contaminatiori.

Run off from roads, stacking areas shall be channetized through stom drain in to setfling
tanks of adequate capaoity to prevent.the line particles from being canied away with .

Unit has to provide proper Toilet facilities with septic tank followed by soak pit for
labourers within stack yard premises to avoid any unhygi€nic conditions - in its

2.

DePutY

sunoundings.

Col\ecto(^,. cuttacR
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AIR POLLUTION:

The unit has to. provide'3 rneter height boundary wall all
the material getting aii borne and flie height of-material
kept below the height of the boundary wall. .

:

along
within

The whole stack yard should be divided into irumber of bays with at teast 2 feet height
- toe wall at three sides leaving the fourth side as entry side to prevent spill overiof

materials beyond stacking area.

All mineral storage areas containing fine or dusty materials must be either covered wilh
tarpaulins when not. in use or fitted with Automatic fixed type water sprinkling systems.

2

its boundary to
e areas must be

REGIONAL OFFICER

REGIONAL OFFICER

J

D. SOL}D & HAZI.RDOUS WASTE:

To,

oepu\'J
q\\eu.o(3\e '

The unit shall disposo the solid wastes, generated if any, in an environmentally friendly . .

manner and in no case such waste shall be disposed of outside of its premises.'

Sri Kamal Sing Bhutoria, Whole-Time Dlrector,
M/s. Godavari Commoditles Limited,
At: Das House, Near Saraswati Sishu Mandir,
Po: Nayabazar,
Nuapada, Ballsahi,
Dist Cuttack

.Memo No. 3lt / Dtd. 0
Copy forwarded lo:

0)

1

2
3
4
5

Member Secretary, S.p.C. Board, Odisha; Bhubaneswar
Collector & District Magistrate, Cuttack
General Manager, District lnduslries Centre, Cuttack
Mining Officer, Cuttack Circle, Cuftack
Copy to Guard file.

d\o''' t

r\Juec\o Cutta
c,K

c
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Eflail:
. Tel: oE71 !231 4250

STATE

585,

/sY-759

ln consideration of the online application No, 4002087 for obtaining Consent to Establish
for M/s. GoDAVART coMMoDrflES LIMITED, the state po ution contror Board is preased to
convey its consent to Establish under section 25 of water (prevention & control of pollution)

. 1:1, 
*rn:"d Section 21 of Air (prevention & Conhol of poflution) Acr, 1s81 fof,SFC,lllgrf.. 

,

following mineral with quantity: ' -, 
.,' . '.

Stacking of Coat of quantibl 22,425 MT at any point of time

At: Mouza Netia on protNo. 126,127,1r0,1r1and r33 ofKhata NG 69,-190153, i11,
':' 172 and r4o respoctively of toJar area 2.99 acres (as mentioned as,eer;;p$ca;;o fom 

' 
'. ,,' : :.'

other submitted documents), Ps: Tangi, Tahasil: Tangi- choudwar in the districl ot cuttack
with the following conditions.

GENERAL CONDITIONS:

This cqnsent to estabtish is vatid for the product method of stacking and capacity
mentioned in the applica,on form. Thie order is vatid for five years, *f,t"ti,,,."n;:l
the proponent shatt commence stacking activities for the proposat wi$in a, perioi
of five yea* from the date of issue of this consent to estabrish order. rf the
proponent fairs to commence stacking acuvities for the proposar within five years
then q renewal of this consent to estabtish shall be sought by the proponent

The unit shall apply for grant of consertt to ope*te under Section 25126 of WaGr
(Prevention & contror of poirution) Act, 1974 and section 21 or Air (prevention & contror
of Poflution) Act, lggt at reast 3 (three) months before the commencement of stacking
and obtain Consent to Operate from {his Board.

Thls consent to establish ls subjeot,to statutory and other clearance from GovL of
a and/or Government of ln

\ector(
oeputY

Odish

Uo\tecto rate. cuttack

dia as and when appticabte

. P.TO:
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2. tnduetry sha[ *d*tl:^q$gtllof indigenous species of at baBr two rovr8 all alongthe plant boundary and ln vacant spaces, 
- " - -- -'

3. Unit should not stack any rnaterials wlthin 100 melers from Naflnnar r.rrah-,o,,- 
ffi'#..*if*: ?i,ffis,T#r#r{*ffii,f;ir;;#{irilffiU*li

5

6

lf the unit $hall establish stack yard.in a.cluster and colleetively llable for complying withthe conditions stipurated in thri guide-rine td .iiii.-iiiirit; management in minerarstack yard.

The industry sha[ abide bv a[ the provisions of Environment (p) Act, 1986 and Buresframed there under.

The Board may impose further condirions or modify the conditions as stipurated in thisorder durins instailarion and /or at lh.t lri ;iJottffis;;sent to operate and mavrevoke this order in case rhe stipurated conoitions"aiJ not-i,npiJ,nJiu;";r;i;iinformation are found to have been ruppr"...ol"iongri'lurni"neo'il ir,,. Jppril.i,i

B. ,WATER POLLUTION:

The stacking areas (bavs) shourd be concreted / stone pitched with proper gradient tochannelize the runoff into storm drain a to preveni grouio'wlier contamination.

Run off from roads, stackino areas shafl be ciannerized through storm drain in to set,inotanks-of adeq.uate capacitf to prevenr.rhe fine pa,ti;H'iffi',u-u;;;'#'[i'ffi;;iiiH
suface run off to nearby area/water bodies.

3 Unft has to prov
labourers within
suroundings.

ide proper Toilet facilities with. septic tank followed by soak pit forstack ,yard premi$es to avoid t"v ,rrivsi;;ii;-i#oiiilns in irs

Deputy co
Co\lecto

lF,cto((Jrldic'la\)
iite, cuttac"
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C. AIR POLLUTION:

1

2

The unit h,s to provide g meter height bound
the material getting air bome and th; height
kept below the height ofthe boundary witt.-

ary wall all along its boundary b prevent
of material within storage areas must be

The whore stack yard shourd be divided. into number of bays with al reast 2 feet heighttoe.wall at three sides leaving the fou(h side as entr:ide to preveni ;pi]i;;;i;;

All mineral storage aiead containing.fine or qusry materiars must be either covered withtarpautins-when *tj:.y:::_r.{it 
"o 

witn Rutomati6 rx;Jiyp;;;d,$;il;s;y;#r'l-,
..J:.+.,,'r3$:,Je&":4rL*.."-G

3

D. SOLID & HAZARDOUS WASTE:

1. The unit shall dispose the solid wastes, generated if any, in an environme ntally fiendlymanner and in no case such waste shall be dispos3d of oubide of its prem tses.

W"
REGIONA,L OFFTCERTo,

Memo No. b\e
foruiarded to:

/ Dtd. lq. 02 o9

S-ri Kamal Slng Bhutoria, Whole-Time Director,
M/s. Godavari Commodities Limited,
At.. Das-House,.Near Saraswat.Sishu Mandir,
Po: Nayabazar,
Nuapada, Balisahi,
Dist Quttack

copy
1.

2.
J.

4.
5.

Ye.r.nbgr S,egptary, S:p.C. Board, Odisha, Bhubanes\dar
Collector & District Magistrate, Cuttack
G,eneral Manager,. District lnduslries Centre, Cuttack
Mining Officer, Cuttack Circle, Cuttack
Copy to Guard fite. ede""

A

REGIONAL OFFICER

\ecto
( a\e,

r(Jud\c'a\)
Cuttact'oep rttY

co\\ecto

r: ::s--i:ii. :+Ea-i;-:l€.arri**: :i*==I*
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_6Y - ANNEXURE- VL
I
I i(\ TEU FAX:06?1.2314?55

E-mall: rospcb.cuttac!@r.ospc0oad.o.t
WebsitS: r,rryw.psocboard.org

OFFICE OF THE REGTONAL OFF1CE CUTTACK
STATE POLLUNON CONTROL BOARD, ODISHA

IDEPARIME'$ OF 

'O8rSr 
A ENVIRONME$I, GO/ER'TMENTOF ODISI.IAI

585, SURYAVIHAR, UNK.ROAD, CUTTACX_753012

Ol,'{' HA

ffi\zr
No.

Sub:

9to D,t"8g-!a-AE \/SY.7

coHseqt gnpEn Np, noigtcrcio.bgi?o?:tA,r,FpAeg

,C:i::!l,f_o_, g!1"harge oj_sewagie & trade efftuent under Section 25126 of Water
!]rrcyenuon & C9..ntrql of po ution) Act, 1974 & Section 21 ol Air (prevention &
Control. of Pollutcrn) Act 198i.

Ref: Iglr- glli"" application. No. 392312s, dL 2s.12.2o21 for consent to operare and this
orflce consent to estabrish order issued vide retter 246zsy-755, dr.24'.12.2021 .

consent to operate is hereby granted under secrion 2sl26 of watei (prevention &
Control of Pollutlon) AcN, 1974 & under;seclion 2.1,of Air (prevention & Control of pollutionj
Act, 1981 and rules frarned therg under to:

Name of thelndustry: M/s. SENDOZ IMPEX LIM|TED
,:

Name of the:Occupier:E Desilnation: Mi. Siddharth poddar, Directoq

Address: At uouzq:: Alana on plot No. 287 & 310 of Kha:6 No. 14ZtZ4 over an area of
Ac. 0.66 dec. & Ac. 1.84 dec. respectivety, pl"i r,r". iri-.iir,"t i;.ffi;
over an ar€a of Ac. o.4Z,dec;, Frot No. 2g6 0f Khata No, 2r over an area of
Ac. 0.20 deC. (Total Stoek yard area of Ac. 3.{2 dec), ps; Choudwar, Tahasil:
Tangi- Choudwar; Dist Cuttacl( Odisha.

This consent order is valid for the period up to 31.03,2026.

This consent order ii varid for tlg nroduct quantity, specified ouuets, discharge
ouantitv and 

,oualily, 
specified chimney / stack,.emission quantity and quarity of emissions ls

specified befow. This consentis granted subject to the general and special conditions
stipulated therein. . .

A. Details of Products Manufactured:

Sl. No. Proddrct Qu

1 Stackiogiof Coat 22,500 MT
(At any point of time)

De

P.T.O

178



bY

ffiuE7
Page 2

B. .Discharge permitted through:the fottowing ouuet subject to the standard

Outlet
No.

Description of
outlet

Point of
dlscharge

Quantity of
discharge

KLD or KUhr

Proscribed
standad

1 Domestic wast,a
water

Soak pit via
septic tank

2
-,Ruh 

cjff ftom-
dtack yard

Natural nallah
via settling

Tank

pH :6.$8.0
TSS: .l00

mg/Lit.

c. Emission perrnitted through the foltowing stack subject to the prescribed
standard:

D, Disposat of solid waste permitted in the following manner

Contd......

ud\c\a\)
\ectci\')c

ir\''jDep

Chimney
Stack No.

Description of
stack.

k height
(m)

Quantity
of

emission

Prescribed standard.

PM so2 NOx

The unit shall maintain the presqribed Ambient Air & Noise Leyel for industrial
Area within its premises

st.
No.

Type
of

sotid
waste

Quantity
gqneBted

(TPD)

I auantity to
be,reused

on'site
(TPD)

Quantity to
be reused

off site
(TPD)

Quantity
disposed
offffPD)

Descripti
on of

disposal
site.

co\aclo(a
'' Ct)tacK
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3.

10' The applicant shall furnish to the visiting officer of tne Board any hformation regarding the
conslruction, instalration or operation of the plant or of effiueni tr".tr."nt ,irtrr l ,i,
ffj,:L.controt system / staclt..monitoring iystem any other particutars js may bepenrneru to preventing and controlling pollution of Water / Air.

1 1. Meters must be afiixed at. the entrance of the water supply aQnnection so .that sucfr
T:qr:.j:-.:g:ltt^accessibre for inspection and maintenanie 

"no- 
ioiJttr"r-puiposes or

rne Act provrded that the place where it is affixed shall in no qass be at a ioint before
which water has been taped by th" consumer ior utiriirtion ror ani p*pori, ir*iGo"ro.

jdlrffi-
Effi\ttt,

2

E. GENERAL CINDITIONS FOR ALL UNITS.
l. The consent is given by the Board in considoration of the particulars glven in the

apqlicaJtgn.- Any change or altemation or deviation made in ricrual prac$ce frorn the
pa(icul.dr.s {urnished in the application will also be tha ground liable for review / variation /
rov-acation bf the consent order under section 2z oi tne ec ot water (Fmvention &
go.ntr.9t-gf Pollution). Act, 1974 and s"aionii or nir iprevention & controi of pofluionj
Act, 1981 and to make such variations is deemed fit foi the purpce of the Ads.

The industry would immediately submit revised application for consent to operate to this
Board 11 the event of any change in the quantity and quality of raw material I and produets
/ manufacturing process or quantity / qGilty of the efilueni rate of emission / air pollution
control equipment / system etc.

The applicant shall not change or alter either the quality or quantity or the rate of
discharge or temperature or the route of discharge wittrout'the 'previous 

miften
permission of the Board.

The application shall comply with and carry out the directives / orders issued by the
Board in this consent order and at_all subs6quent times without.any negligence al trispflt,.]n cry.9 of non-c-omptiance ot ani orGTilricii-vis issueo ai any t-me ano I or
violation of lhe terms & conditions of this consent order, the applicant shall be liable for
legal aclion as perthe provisions ofthe Law /Ret

The applicant shall make an applicalion for grant of fresh consent at Ieast 90 days before,
the date ol ogiry of this consent order.

The issuance of this consent does not convey any property righr in either rea! or personal

?lop.erty 
or any exclusive.privileges nor does it airthorize iny in;ury ic private property or

any invasion of personal rights, nor any infringement of oentrat, btrite dws or riguiatio'n"

This consent does not authorize or approve the construction of any physical structure or
tacilities or the undertaking of any woi( in any natural water cource.

Tte applicant shall display_this consent granted to him in a prominent place for perusal of
the public and inspecting officers of this Board.

An..inspection book shall be opened and made availablo to Board,s officers during the
visit to the factory.

4

5

6

7

I

I

J udic\3\ )

Dop ry
\ac"or(
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CONSENTORDER

12. Sepamte meters with necessary pipe{ine for assessing the quantity of water used for
each ofthe purposes mentioned below:

a) lnduslrial cooling, spraying in mine pits or boiler feed,
b) Domestic purpose.
c) Pr.ocess.

'13. The applicant shall display suitable caution board al the lace where the effluent is
entering into any water-body or ar,y other place to be indioated by the Board, indicating
therein that the area into which lhe efrluents are b€ing discharge is not fit for the domesth
use / bathing.

14. Stom water shall not be allowed to mix with the trade and / or domestic effluent on the
upstream of the terminal manholes where the flow measuring devices will be installed.

15. The applicant .shall maintain good house-keeping both within the faclory and tha
premises. All pipes, valves, sewers and drains shall be leak-proof. Floor washing shall be
admitted into the effluent collection system only and shall not be allowed to find their way
in storm drains or open areas.

'16. The applicant shall at arl times maintain in good working order and operate as efficiently
as possible all treatment or control facilities or systems install or used by him to achieve
with the term(s) and conditions of the consent.

17, Care should be taken to keep the anaergbic lagoons, if any, biologically active and not
utilized as mere stagnation ponds. The anaerobic lagoons should be fed with the required
nulrients for effeclive digestion. Lagoons should be constructed with sides and bottom
made impervious.

'18. The utilizaUon of treated efiluent on factory's own land, if any should be completed and
there should be no possbility bf the effluent gaining access into any drainage channel or
other water courses either direcliy or by ovediow.

19. The effluent disposal on land, if any, should be done without creating any nuisance to the
surroundings or inundation of the lands at any time.

20. lf at any time the disposal of treated effluent on land becomes incgmplete or
unsaUsfac{ory or create any problem or becomes a matter of dispute, the industry must
adopt alternate satisfactory treatment and disposal measures.

21. The sludge from treatment units shall be dried in sludge drying beds and the drained
liquid shall be laken to equalization tank.

22.. The effluent treatrnent units and disposal measures shall become operative at the time of
commencement of production.

23. The applicant shall provide port holes for sampling the emisslons and access platform for
carrying out stack sampling and provide electrical ouuet points and other anangements
for chimneys / stacks and other sources of emissions so as to collect sarnples of emission
by the Board or the applicant at any time in accordanee with the provi$ions of the Act or

Dep yco

Rules made therein.

ol\ectora

c13r(Jud\c1ai)
te. C uttacK
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CONSENTORDER

24. The applicant shall provide all facilities and.render required assistiance lo the Board stafi
for collection of samples / stack monitoring / inspection,

25. The applicant shall not change or alter either tho quality or quantity or rate of emission or
install, replace or alter the air pollution conlrol eguipment or change the raw material or
manufacturing process resulting in any chango in quality and / or quantity of emissions,
without the previous written permission of the Board.

26. No control eguipments or chimney shall be altered or replaced or as tho case may be
erected or re-erected except with tho previous approval of the Board.

27 . The liquid effluent arising out of the operation of the air pollution control equipment shall
be treated in the manner and to ion of standards prescribed by the Board in accordance
with the provisions of Water (Prevention & Control of Pollution) Act, 1974 (as amended).

28. The stack monitoring system employed by the applicant shall be opened for inspectioh to
this Board at any time.

29. There shall not be any fugitive or eplsodal discharge from the premises.

ln case of such episodal discharge / emissions the industry shall take immediate action to
bring down the emission within the limits prescribed by the Board in conditions / stop the
operation of the plant. Report of such accidental discharge I emission shall be brought to
the notice of the Board within 24 hours of occunence,

EEHA--WH\tt77

30

31

32

33

u

The. applicant shall keep the premises of the industrial plant and air pollution control
equipments clean and make all hoods, pipes, valves, staiks / chimneys leak proof. The
air pollution control eguipments, location, inspection chambers, sampling port holes shall
be made easily accessible at arl times.

Any upset cgndition_ in any of the plant / plants of the factory which is likely to resutt in
increased effluent discharge / emission ol air pollutants and 7 or result in violation of the
standards mentioned above shall be reported to the Headquarters and Regional office of
the Board by fax / speed post within 24 hourc of its occunence.

The industry has to ensure that minimum three varieties of trees are planted at the
density of not less than 1000 trees per acre. The trees may be planted along boundaries
of the industries or industrial premises. This plantation is itiputatea over ai'd above the
bulk plantation of trees in that area.

The solid waste such as sweeping, wastago packages, empty containers residues, sludge
including that from air pollution conkol equipmenti collecied within the premises of fie
industrial plants shall be disposed off scientifically to the satisfaction of the goard io ls
n0 to cause fugitive emission, dust probJems lhrough leaching etc. of any kind.

All.solid.wastes arising in the prernises shall be properly classified and disposed off to the
satisfac{ion ofthe Board by :

35

DB*'-ffi::llt'":*"
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CONSENTORDER

i) Land fill in case of ine.t mat€rial, care being taken to ensure that the material does
not give rise to leachate whidr may percolate inlo ground water or calried away with
storm run-off.

n) Contolled incineration, wherever possible in ease of combustible organic material.
lll) Composting, in case of biMegradable material.

36. Any toxic material shall be de-toxicated if possible, othenadse be sealed in steel drums
and buded in protected areas afrer obtaining approval of this Board in writing. The de'
toication or sealing and burylmg shall be can ed out in the presence of Board's
authorized person only. Letter of authorizatidr shall be obtalned for handiing and disposal
of hazardous wastes.

37.

38, The applicant, his / heirs / legal representatives or assignees shall have no elaim

whatsoever to the cond"ttion or 'reneu/al of this consent after the expir;/ Beriod of this
cons6nL

39. The Board reserves the rlght to review impose additional conditions or condition, revoke
change or alter the temrs and conditions of this con$ent.

40. Notwithstanding anything contained in this conditlonal letter of consent, the Board hereby
resetves to it the right and povyer under section 27(21of the Water (Prevention & Control
of Pollution) Act, 1974 to review any and / or all the conditions imposed herein above and
to make such variations as deemed lit for the purpose of the Act by the Board"

4i. The eonditions imposed as above stiall continue to be in forc€ until revokEd under section

27(2) of the Water (Prevention & Control of Pollution) Act, 1974 and section 21Aot Nr
(trrevention & eontrol of Follu.tion) Act, 1981 ,

42. ln case the consent fee is revised upward during this period, the indu::lry shall pay the

difierential fees to the Board (for lhe remaining years) to keep the consent ordor in force,
lf lhey fail to pay the amount within the period stipulated by the Board the consent order
will be revoked without prior notice.

43. The Board reserves the right to revoke / refuse consent to oPerate at any time during
period for which consent is granted in case any violation is observed and to modifu /
stipulate additional conditions as deemed appropriate.

oep utY
$ecto(( J ud\c13\)

lf due to any tectnological improvement or otherwise this Board is of opinion that all or
any ol the condilions refened to above requires variation (including the change of any
control equipment either in whole or in part) this Board shall after giving the applicant an
opPonunity of being heard, vary all or any of such condition and thereupon the applicant
shall be bound to comply with the conditions so varied.

o\\ectota te, Cuttack
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F. SPECIAL CONDITONS {Tq be complied al6ng with pr€scribed guide tines);

1. This consent to operate granted under section 25 of Water (prevention & Control of
Pollution) Act, 1974 and Section 21 of Air (Prevention & Controt of Pollution) Ac.t, 1981
and _shall be subject to Trade License issued under Odisha Mineral (pr6vention of
Theft, Smuggling and lllegal Mining and Regulation of Possession, Storage, Tmding
and Transportation) Rules, 2007.

2. Unit shall provide sign Board at main entmnpe gate clearly displaying Name & address
of the Depot, Name of the Occupier, Type of stack yard, Stock Oalafltity on daily basis,
Validity of CTO of SP.CB.&:Mining Ucense.

3. Unit shall maintain the height of boundary wall to 3 meterq exigts all along lhe boundary
of the yard within.3 moiiths'to prevent: the material getting ak bome E the height of
material within storage areas must be kepl below the h6igfrt ot ttre boundary wall. 

-

4. The whole stack yard should be divided inlo nos. of bays with at least Zft height toe
wall at lhree sides leaving the founh iide as entry {iide to prevent spill over of miterials
beyond stacking area.

5. The-unit needs to take necessary action for suppression of dust in approach road. The
road shall be put in wet condilion.

6. T.he stacking areas _(bays) should be-concreted/stone pitched with proper gradient to
channelize the runoff into storm drain & to prevent ground water contdminatio-n.

7. At least 2meter width green belt all along the boundary shall be propgrly developed and
maintained.

8. Run off from roads, stacking areas shall be channelized through storm drain in to
settling tanks of adequate capacity to prwenl the fine particles f.ii A"irg ;a ;i
with surface run off to neafty arealilater bodies.

9. The. coal slErage areas mu$t be covered \dith Automatic Water sprinkling systems to
c€nkol fugitive dust emissions. water sprinkring systems provided;ha[ d k"ptaiti;
time in operational cbnditions to avoid any fugitive dust nuisance. The unit shait ensure
about the regular sprinkling and shall produie the documential gvidence like electca
bills, log book of operating the rhotor foi.sprinkling etc. during the timb of inspection.

10. unit has to.provide proper loilet facilities with septic tank follbwed by soak pit for
labourers within stack yard prenrises to avojd any unhygienic coriditions 

'in 
its

surroundings.

should be provided within its stack yard premises for pa,ting of
to be used for transportations to avoid any parking & sirlsequem

o
Co\\ecto

(ate '
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12. The unit shall take action along with the other members of the cluster for compliance of
the environmental conditions.as specified in the agreement. Violation if any of the
conditions shall be treated..as a vjolation of lhe conditions of the Individual units as well
as for cluster and Board may take appropriate aclion for .withdrawal of consent to
operate.

13. The units has to undedake that, incase of consent fee is revised upward during this
period, they shall pay the differential fees to the Board (for the remaining years) to keep
the consent order in.force. lf !he,y fail to pay the amount wilhin lhe period stipulated by
the Board, the consent order will be revoked without prior notice. 

.

The unit shall .havg,.tq submit a declaration by 30th npril every year that all the polkftion
control systems qre iF,good condition and are being maintained propedy, the emissions
and effluent are conhirniog to the prescribed standard, and all the consent have been
complied with.

The unit shall submit the annual relurn in the. pre$cribed fonnat by 30o April of every
year.

15.

The occupier must comply with t}te conditions. stipulated in section A, B, C, D, E
and F to keep this consent order valid.

Enct: Guideline ee"-qf

16. The Board reserves the right to revoke / refuSe consent at any time during this period in
case any violation is observed or to modiff / $tipulate additional conditlons as deemed
appropriate.

REGIONAL OFFICER
To,

Mr. Siddharth Poddar, Director,
M/s. Sendoz Impex Limited,
At: 634 Marshall House,
33/1, N.S. Road,
West Bengal" 700001

Memo No. lqq+ / Drd. [8 . la Loa\ "

Copy forwaided to:
1

2
J
4

Member Secretary, S.P.C. Board, Odisha, Bhubaneswar
Collectpr & District Magistrate, Cuttacf
Mining Officer, Cuttack Circle, Cutack
Copy to Guard file. Ve'W

REGIOT{AL OFFICER

Deput'J

o\\ector ate '
CuttacK
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CONSENTORDER

NATIONALAMtsIENTAIR OUALITY STANDARDS -

Collcsntrate ot Amblont Alr

-- r-f - z'f/
Anner.tr

llothods of Measur€mont

(6)

-lmproved westand Gaeke

- UtFavblet fl uorescence
- Modified Jacob &
Hodrheiser (Na-Arsenite)
- Chemilumin6cerice
-Gravimetic
TOEM
- Beb Affenuation
- Gravimefic
TOEM
- Eeta Atenuation
- UV Photometic
- Chemiluminescence
- Chemical Method

-AAS,I|CP mehod after
sampllng on EMP 2000 or
equivalent fi ltor pap€r.
.EDXRF Teflon filter

on lntra
(NDrR)

- Chemiluminescence
- lndophenolBlue Mefiod

-Gas Chromabgraphy
- based con0nuous analyzer
-Msorption and Desorption

st.
No.

(1)

I

3,

4

5

2

8

I

Ammonia (NHJ rrgms

10

11.

11.

6

7

Annual arithmetic mean of
hourly at uniform intervals.

,ollowed GC
- Solvent odradion
by HPLC/GC analysis

-AASfiCPmehodafier
sampling on EPM 2000 or

filbr
-AASiICP method after
sampling on EPM 2000 or
equivalent filGr paper.

minimum 104 measuremenb in a year at a particular site tsken twice a week 24

DeputY
eCto((J \Jdicia\)

34 
h"yly g.o9]l9urll or 0-l hourty monitored vatues, as applicabte, shal be comptied with 98% of the time

in a yea\ zyo oI lhe time, they may exceed the limib but not on two consecutive'days of monitoring.

Tlma
Wolgh6d
Avomgs lndustrlal

Rorldontlrrl, '
Rural end
othor Aroa

Ecologically
Seosltlve

AEa (notlffod
by Central

Govomment)

Pollutants

(s) (4) (5)(2)

Annual '
24 Hours -

50

80

Sulphur Dioxide (SQ)
rdm'

20

80

Annual '
24 Hours '

&

80

30

80

Nitrogen Dioxide
(NQ)dm'

Particulate Matter (sizo
.less than l0 mm) or
PM.^lslmt

Annual'

24 Hburs -
60

,00

60

r00
Annual

24 Houls

Particulate Matter (size
less than 2,5 mm) or
PM". rrg/m3

40

60

6
60

8 Hours -
1 Hours "

100

180

Ozone (O.) pg/m3 100

180

Lead (Pb) rrg/m3 Annual '
24 Hours "

0.50

1.0

0.50

1.0

Carbon Monoxide
(CO)mgh.

8 Hours "
1 Hours *

g2

04

@

04

Annual'

24 HourE "
1@

400

100

400
Bemene (C.H) rg/m3 Annual 05 $

Benzo (a) Pyrene
(BaP)-Particulate
phase only, nc/m3

Annual ' 01 01

Arsenic (As), nglm3 Annual ' 06 06

Nickel (Ni), ng/mr Annual ' 20 n

o\\ectorate '
CLl ttack
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CONSENT O tTR

GENERAL STANDARDS FOR DISCHARGE OF ENVIRONMENT POLLUTANTS PART-A:
EFFLUENTS.

DePUtY Coll
Collector

tor(Judicial)

Standardsst.
No.

Param3ter6
lnland

sur{ece
Publlc
agtvet!

Land for
lnlgatlon

llarlno Coast3l Arca!

1 2 3
(a) (b) (e) (d)

1 Colour & odour Colourlego
/OdqUrless
as far as
oractible

See 6 of
fuinex. 1

See e of Ann6,cl

2 Suspended solids (mg/l) 100 
-' - 600 200 a.For process

wastewater-100
b. For cooting water

effluent 10% abane
total s6p6nded
mattsr of influenl

3 Paflicular size of SS shall pift
E50

4
5 pH value 5.5 to 90. 5.5 b 9.0 5.5 to 9.0 5.5 to 9.0
o Temperature

{oo
lhe

receiving
water
tempsature.

exceed
above

Shall '- irot Shall not excaed 5'C
above tho r€oer'ving
water temperEture.

7 Oil & Grease mEI max. 10 20 10 20
I Totrl residual chlorine '1.0 1.0
I Ammonical nitrogen (as N)

mg/l max.
50 50 50

10 Total lGjeklahl nitr€en
(as NH:) mgl max.

't00 100

11 Free ammonia (as NH3)
mgy'l max.

5.0 5.0

12

max.

Biochemical Oxygen
Demand (5 days at 2ooc)

30 350 100 100 '

13 Chomical Orygen Demand
mg/l max.

250 ?so

14 Arsenic (as As) mq/l max. 0.2 0.2 0.2 o.2
15. Mercury (as Hq) mq/l max. 0.01 0.01 0.00r
16 Lead (as pb) mq/l max. o.av 1.0 2-O
17 Cardmium (as Cd) mgfl

max
1.02.0 2.0

18 0.1 2.0Hexavalent chromium (as
Cr'6) mg/l max.

'1.0

1g 2.0Total Chromium (as Cr)
mofl max.

2.0 2.0

ate, Cuttack
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20 Copper (as Cu) mgy'l max. 3.0 3.0 3.0

Zinc (as Zn) mg/l max. 5.0 15 15

22 Selenium (as Sc) mgfl
max-

0.05 0.05 0.05

23 Nickel (as Nil) mg/l max. 3.0 3.0 5.0

24 Cyanide (as CN) mg4 max. 0.2 2.0 0.2 o.02

25 FIuoride (as F) mg/l max. 2.0 15 t5

26 Dissolved Phosphates (as
P) mqfl max.

5.0

27 Sulphide (as S) mgn max. 2.O 5.0

28 Phennolic compounds
(asCsHsOH) mq/l max.

1.0 5.0 5.0

29 Radioactive Materials
a) Alpha emitter micro

curle/ml.
b) Beta emitter micro

curle/ml.

101

't 06

107

106

108

107 106

107

30 Bio-assay test 90% survival
of fish afler
96 hours in
100Yo
effluent

90%
survival of
lish after
96 hours
in 1000/o

effluent

90o/q

survival of
fisn afler
96 hours in
loooh
effluent

90% survival of fish
after 96 hours in 100%
effruant

31 Manganese (as Mn) 2 mgl 2 mgn 2mlgll

32 lron ( as Fe) 3 mdl3 mdl 3 mgfl

33 Vanadium (as V) 0.2msl 0.2 mgfl 0.2m9[

34 Nitrate Nitrogen 10 mgfl
_t

20 mgn

DeputY C
cto
!e,

o\\ecto(a

r(Judicial)
CuttacK
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Det BE PLIED ALONG CIALl' All eii1ry point, lnternal roads and loading/unloadinI areas rnurt be mada roadworthy for movement of heavy vehicles b uslng low permeability materirt (La,concrete or bitumen) and be cleaned regula rly to minimize dust ge.€ration pot&$rl

v

2
for dust generat ing and off site impact.
A boundary wall of at least 3 meters height shall beof the mlneral stockyard to prevent the flne particles from being carrird a

constructed along the p
way wth
.riphen/

surface run off to nearby area/water bodies.3. The height of materlal within storage areas must be kept below the height of theboundary wall at all times to prevent the materia, gettin g air bome.4. All mineral storage areas contai ning fino or dusty materials must be either aovered\Mth tarpaulins when not ln use, or fitted with Automatic Water Sprinkling/Dry togqtsterns,
5

a

7.

.&

9.
10.

11.

:2.
,&.

,r.

t$.

,s

lr,
'..

lhe clsrls/; cabin in the dumpers and trueks shall be proyided with dust proof
stldgiure 3nd Ore pcf$t0s vyorklng at high dutt prane sre.ts shall be provided with
dust rnl*.

l& kaalo ards$or frr:nr lrqavy duly yehlrte g&eratin& in the :rock
*rdlras{e.t, ts trr *tlndards prescribed under the Motor VehicltS. gx lrf trlgh trng&,lre hcrm in the heavy duty vchlcle$ operatiag I

1 . f:i#rai&xly *tding shal! bE syetd;d.:& t{olf* l*ve,stauld rsarin wilhin the ambient ootse srandard.

yardlrailway siding
e Rules, 1989.

n the mineral$o-:k

Dep.riy Crll acicr
Colle6torate, Cuttack
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2t. Ambient Atr Quality Itlside.. the. premises shall conform to the National Amblgrt AirQuality Stan dard pres ed for lndustrial and mixed used area under E (FlA.r,198&
22 Oomestlc effluent sh pit through septlc tank con trrretad a$

per BIS specificailons
23. A garland drain is to be provided along the boundary wall inside the mioe.al ttar*yard. provision shall be rnade for collection of wash water frorn the garland &air andwater, so collected shaI be treated in a sedimentation tark for further Bs€ ansid€ theprernlses for green belt or wa ter sprinkllng etc. Under no clrcumstances, the washw8ter sha ll be allowed to go 0utside the prernises.2if. ln case the waste water co any sub5tance which is harmful to the envlronnrent,the same

Ve the subsnan?ls. ce so as to meet the prescribed
:5. Oceuplers of th€ stii shall ensure that vehicles used have valld'PslluHon Unde!6" Srrring tran

ppers/wagons through public road 5,tlre vehicle
speed. Trt sheets and shall ply in sale
toadr slral Spillage of materlal on public

27. All fie mate
d/railway siding shall be storedwithin a b

28. Ihe unit lxlng each other.

there _{.986 and the relevant rules famed
29. Ihe unit

gd.Regional Office in the prescribedfqmat as
r. inlorporating the quantlties ofat*erial

i,e. fl Aril to 31lt March).

e{'f,S'-
REGIONAT OFTICER

a.

D.r;,u t Y
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E-mail: rospch'.cuttack@ospcbdard.org
Website: www.ospcboard.orq

OFFICE OF THE REGIONAL OFFICE, CUTTACK
STATE POLLUTION CONTROL BOARD, ODISHA

[DEPARTMENT OF FOREST & ENVISONMENT, GOVERNMEI'IT OF ODIsHAt
586, SURyAVtHAR, UNK ROAD, CUTTA CK-7s3O72

05-A Dite 0E.o*eolzNo

CONSENT ORDER.NO. RO

Sub: Consent for dischargg of sewage & trade effluent under Section 25/26 of Water
(Prevention & contrql of Pollution) AcL 1924 & section 21 ot Air (prevention &
Control of Pollution) Ac!, 1981.

Ref: Your online application No.4193242, dt. 16.03.2023 for consent to operate and this
office consent to operate order issued vide retter 606/sy-705, dt.3l.oi.zo22.

. cohsent to operate is hereby granted under section 25126 of water (prevention &
Control of Pollution) Act, 1974 & under section 21 of Air (Prevention & Control of pollution)
Act, 1981 and rules framed there under to:

Name of the lndustry: M/s. GODAVART COMMODTTTES L|M|TED

Name of the Occupier & Designation:

Address:

A. Detaits of products Manufactured: ,

/cTCtcTo..62r C/APC

' Mr. Kamal Singh Bhutoria,
Whole-Time Director,

At: Mouza Alana on plot No. 330 and 332 of
Khata No.8 and No.60 respectively (Stock
yard area of 0i03. acres) ps: ChoUdwar,
Tahasil: Tangi- Choudwar, Dist. Cuttack;
Odisha.

This consent order is valid for the period up to 30.09.2023;

This consent order is varid for the product quantity, specified ouflets, discharge
quantity and quarity, specified chimney / stack, emission qrrntity and quarity of emissions as
specified below. This consentis granted subject to the genlrar 

""J ,p".iri ."roition,
stipulated therein.

1

Deputy c

Sl. No.

6,225 MT
(At any point of time)

col\ector

ector( J udlcial)

ate. Cuttacx

P,T.O
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Page 2

Outlet
No,

Descriptibn of
outlet

.Point'of '

discharge
Qirantity of ,

discharge
KLD or KUhr

: ."Frescribed
' standard

1 Dom€stietaste
water'

Soak pil via
septic tank

2 Run off from
stack yard

Natural nallah
via settling

Tank '

pH :6.5-8.0
TSS : 100

mg/Lit.

G, Emission permitted through the foilowing stack subject to the prescribed
standard:

Chimney
Stack No,

Description of
stack.

Stack height
(m)

Quantity
of

emission

Prescribed standard.

PM so2 NOx

The unit shalt maintain the prescribed Ambient Air & Noise Level for induStrial
Area within its premises

D. Disposal of solid waste permitted in the following manner

-dTr5ii-.*ft!117.

B Discharge,permitted through:the:following outlet'sribject to the standard

q

sl.
No,

Type
of

solid
waste

Quantity
generated

{TPD)

Qu'antity to
be'rgused

on site
(TPD}

Quantity to
be reused

off site
(TPD)

Quantity
disposed
off (TPD)

Descripti
on of

disposal
site.

/1

\\ector(Judicia\)
CutiacK

Contd... ...
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fralro 3
CONSENT trDER

E.

l.
GENERAL CONDMONS FORALL UNITS.
The.. consent is given by the Board in consideraflon of tho particurars given in the
:?tl,PI91 n1V. cfy.nS.9 or attemation or deviation made in icrual praaice fmm the
paniculars tumished in lhe application will also be tho Eround liable lor ieview / variation /
revocation of the consent order under seaion zi oI ue Act d wator (e.evCntion a
go.nqq^9f PoJlution) Act, 1974 and section ii or xr-ieievention & contror of polrutio,)
Act, 1981 and to mak. such variations is d.emeo nr ioi 

'G 
purpee of the Ac-ts.

The industry would ir,rmediately submit revised application for consent to operale to this
poara 11 the event of any change in the qruntity aird quarity of r", miteri"r i 

"na 
p+oducts

/ manuEctuftng process or quenfity I quality of the effluent rate of emission i air pollution
control equipment / system etc.

T_he. applicant shall not change. or alter either the quality or quantity or the rate of
discharge or..temperature oi the route of discharle ditnout'the |revious writtenpermission of the Board.

I!:_3p,![.,?!i", shall comply wlth and carry out the directives / orders issued by the
Eoard rn this consent order and at_all subsequent times wilhout.any negligence on his

!,1Tr.I ca-s.g of non'compriance of any ordei / diriaives iisueti-ai anf ti,ne-Jnu i or
violation of the terms & conditions of this consent order, the applicant sliaii be lia!:k: fcr"
legal ac{ion as per the provisions of the Law / Ad

The applicard shall make an appllcation for grant of fresh consent at least g0 days before
the dale of expiry of this consent order. :

The issuance of this consent does not convey any property right in either reai or personal
prop.erty or any exclusive privileges nor does it alrthorize iny-injury to private priperty or
any invasion of personal rights, nor any infringement of centrat, Stie la'ws or reguiation.

This consent does not authorize or approve the construction of any physical struclure or
facilities or the undertaking of any woik-in any natural water course.

2

3

4

10.

5

o

I

I

7

T.he applicant shall display this consent granted to him in a prominent place for perusal of
the public and inspecting officers of this Board.

An_ insp_ection book shall be opened and made available to Board's officers during the
visit to the factory,

The applicant shall furnish to the visiting 
-officer 

of the Board any information regarding
construction, installation or operation of the plant or of efflu6n! treatme4t slstem-i
pollution control system / stack monitoring 

'system 
any other- particura* is mav

pertinent to preventing and controlling pollution 6lWater I Air.

the
air
be

11. Meters must be aflixed at the entrance of the water supdy conneclion so Jhat such
meters are easily accessible for inspection and maintenance and for other purpo$es of
the Act provided that the place where it is affixed shall in no case be at a point before
which water has been taped by the consu for any purposes whatsoever.

Cntd,..

Deputy C
collector

ector (J udicra l)

ate. C uttac k
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CONSENTORDER

12. separate meters with necassary pipe-line for assessing the quantity of water used for
each of the purposes mentioned below:

a) lndusbial cooling, spraying in mine pits or boiler feed,b) Domestic purpose.
c) Process.

13. The applicant shall display suitable caution board al the lace where the eflluent is
entering into any water-body or any other place to be indicated by the Board, indicating
therein that the area into which lhe effluenls are being discharge isnot fit for lhe domesth
use / bathing.

14' Storm water shall not be allowed to mix with the trade and / or domestic effluent on the
upstream of the terminal manholes where the flow measuring devices will be installed.

15. The applicant .shall maintain good house-keeping both within the fadory and tho
premises. All pipes, valves, sewers and drains shall be leak-proof. Floor washing shall be
admitted into the effluent collection system only and shall'noi be altowed to find-their way
in storm drains or open areas.

16. The applicant shall at ad times maintain in good working order and operate as efficiently
as Possible all trealment or control faqilities or systems install or used by him to achieve
with the term(s) and conditions of the consent.

17 . care should be taken to keep the anaerobic lagoons, if any, lriologically active and not
utilized as mere stagnation ponds. The anaerobic lagoons should be fed with the required
nutrients for effective digestion. Lagoons should be construc-ted with sides and bottom
made impervious.

18. The utilization of treated effluent on factory's own land, if any should be completed and
there should be no possibility of ihe effluent gaining access into any drainage channel or
other water courses either direetiy or by ovediow.

19. Tho efrluent disposal on land, if any, should be done without creating any nuisance to the
surroundings or inundation of the lands at any time.

20. lf at any time the disposal of treated effluent on land becomes incomplete or
unsatisfaGlory or create any problem or becomes a matter of dispute, the industry must
adopt altemate satisfactory treatment and disposal measures.

21. The sludge from treatment units shall be dried in sludge drying beds and the drained
liquid shall be taken to equalization tank.

22. The effluent treatment units and disposat measures shall become operative at the time of
commen@ment of production.

23. The applicant shall provide port holes for sampling the emisslons and access platform for
carrying out stack sampling and provide eleclrical outlet points and other arangements
for chimneys I stacks and other sources of emissions s0 as to collect samples of emission
by the Board or the
Rules made therein.

applieant at any time in with the prov'isions of the

DePut

Act or

Cnfd...

o

Collectora

ctq
te,

r(J Lrdrglai)

cuttaok
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premises shall roperly classified and disposed off to the

D8puty Co\ractol(Judicia\)

=EEEEffi\lz

24 !\ applicant shall provide all facilities and. render required assistance to the Board staff
ror coflectton ot samples / stack monitoring / insp€ction,

25' The applicant shall not change or alter either the quality or quantity or rate of emission or
install, replace or alter lhe air pollution control eqiiipmlnt ol cha;ge tre rar maiertat or
manufacturing process..resurting in any change iri duaritv ana l orluantity ot 

"miesion.,without the previous written permission of theEoard.

26. No control equipments or chimney shall be altered or replaced or as lhe case may be
erected or re-erected except with the previous approval of ihe Board.

27. The lhuid effluent arising out of the operation of the air pollution control eguipment shall
be treated in the manner and to ion oi standards prescri'bed OV tne aoira in lffirOance
with the provisions of water (prevention & control bt eorutionl Ra, rsza tis amended). 

-

28. T.hestack monitoring system employed by the applicant shall be opened for inspec{ioh to
this Board at any time.

29. There shall not be any fugitive or episodal discharge from the premises.

30' ln.case of such episodal discharge / emissions the industry shall take immediate action to
bring down the emission within the limits prescribed by the Board in conditions / stop the
operation of the plant. Report of such accidental disch-arge / emisiion shafl be broudht 19
lhe notioe of the Board within 24 hours of occunence,

31. The applicant shall keep the premises of lhe industrial plant and air poltution controt
equipments clean and make all hoods, pipes, valves, staiks / chimneys leak proof. The
air pollution control equipments, location, inspection chambers, sampling port holes shall
be made easily accessible at arl times.

32. Any upset condition in any of the ptant / plants of the factory which is likely to result in
increased effluent discharge I emission ol air pollutants and i or result in violation of the
standards mentioned above shall be reported to the Headquarters and Regional Office of
the Board by fax / speed post within 24 hours of its occurrence.

33. The industry has to ensure thal minimum three varielies of trees are planted at the
density of not less than 1000 trees per acre. The trees may be planted along boundaries
of the industries or industrial premises. This plantation is stiputatea over arid above the
bulk p,antatlon of trees in that area.

34. The solid waste such as sweeping, wastage packages, empty containers residues, sludge
including that from air pollution control equipmentl coilecie-d within the premises of tfie
industrial plants shall be disposed off scientifically lo the satisfaction of the Board so as
no to cause fugitive emission, dust problems through leaching etc. of any kind.

t alr', C

35. All solid wastes arising in the
satisfaction of the Board by :

Co\lecto
uttack

Cntd...
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36.

37.

i) Land fill in case of inert material, care being taken to ensure that the material does
not give rise to leachate **rich may percolati irfio ground water or canied away with
slorm run-off.

!!l confolled incineration, wtrerever posslble in case of combuslible organic material.iiil Composting, in case of biodegradaUe material.

Any toxic material shall be de-toxicated if possible, otherwise be sealed in steel drums
and buried in protec{ed areas after obtaining approval of this Board in writing. The de-
toxication.or sealing and burying shall uJ ciirrea out in the presence 6r eoardt
authorized person only. Letter of authorization shall be obtained for irandling and disposal
of hazardous wastes.

lf due-to any tecfinological im$ovement or othemise this Board is of opinion that all or
any of the conditions refened to above requires variation (including thi change of any
control equipment either in whotq or in part)-this Board shali after giving the apllicant an
o.ppgftulily of being heard, vary all or any qf such condition and thlreupon the applicant
shall be bound to comply with the conditions so varied.

The apPlicant, his / heirs / legal representatives or assignees shall have no claim
whatsoever to the oodition or reneual of this consent after the expiry period of this
consent.

The Board reserves the right to rsview, impose additional conditions or condition, revoke
change or alter the terms and conditions of this consent.

Page 6
CONSENTORDER

Notwithstanding anything contained in this conditional letter of consent, the Board hereby
reserves to it the right and power under sedton 27{2, of the Water (prevention & Control
of Pollution) Ac{, 1974 to review any and / or all the conditions imposed herein above and
to make such variations as deemed fit for the purpose of the Act by the Board,

The eonditions imposed as above shall continue to be in force until revoked under section
2V(2'l sf the Water (Prer,ention & Conlrol of Pollution) Act, 1974 and section 21A ot Nt
(iorevention & eontrol of'Pollution) Act, 1981.

stipulate additional conditions as deemed

36

20

40.

4'i.

42. ln oase lhe consent fee is revised upward during this period, the iniirtrry shall pay the
d!fferential fees to the Board (for the remaining years) to keep the consent order in force.
lf they fsil to lr6y the amount within the period stipulated by the Board the consent order
will be re\rgked without prior notice.

43. The Board reserves the right to revoke / refuse consent to operate at any time during
period for which consent is granled in case any violation is observed and to modifv /

DePutY Colle
Collector d

ctor (J udicial)

te CuttacK

Contd

196



89
6E=-F^

ffi\?l lt7il
F

1

SPECIAL CONDITONS (To be complied albng with prescribed guide linos):

i:ii,i:"irul'?,??"fi5{iilF:{i,ff i;i:ffi ffi 'ys:"J,,5fi;:ii:il.:,?"J11JI

ifi't'"-T,ll,i: i,'J'ff: ru;';,1,ru:r.'ttij-1,::%"f,sr,a naineJ ipi;J"ii#""r
and Transpiiatiirl nrr".]iOoi. 

'. rv v' 'v I r'Yurcrrrur I or Possession, Storage, Trading

yl[:?ii#:'^ih:'gJ]f,"jf^:l r"incntrance sate crearry disprayins.Name & address
varioitv oiiio oiSpirj i ffi:X!'i[JJ!"e. 

or stack varo, stocx ai,;;iiiv;;;ir;"b";:i.]

unit sha' maintain the heioht^of b_oundary war.to 3meters exists a, arong the boundarvof the yard to prevent th6 materiar g"ttlrglii-#n""itn" n.igt, of materiar withinstorage areas musr be kept oelowlhe:h-ebti,;it";",ffi.;a,ry watt.

The whore stack yard shourd be divided into nos. of bays with at reast 2ft. height toe
f$::tJ:[ffi?T leravine tn" r*rtn 'ii!;-";f i,i""t: prevent spi, over or m5teriars

n", xfi:,ffi:Trfiffi, :ffffijfl action ror suppression or dust in approach road. rhe

The stacking areas (bays) shourd be- concreted/stone pitched with proper gradient tochannetize the runoff into storm drain a t, piJr"rigr;inl'water contamination.

At least 2meter width green tmaintained: _ relt all along the boundary shall be property developed and

R11. off from roads, .*r"n,ny^:,::1:,srrail 
!g.channetized through storm drain in tosettling tanks of adequate *n3r^,11.i" irirffi;;ffifficles from being ca*ied awaywrn surtace run off to nearby area/wat,er boOiei. 

- ""y r,e, r,

The coar storage areas must be. covered with Automatic water sprinkring systems tocontror fugitive dust emissions. wut".. rprintring il#i provided sha, be kept a, thetime in operationar conditions to avoid any rrgitive'jrii n"ursance. Tie unit shail ensureabout the regurar sorinkrino^"no."t,uu-ntoi,1"'tn" i,iil.entar evidence rike erectricbills' tos book of operating t[e motor ior!fiifis";":il]ing the time of inspection.

,:;lrif i,ff"rr,:ej[.? l.,olu, 
facitities with septic rank foilowed by soak pit for

surroundings. J premises to avoid uny ,nr,yg-ieniJiridiu.rl Yri nL

Necessary space should be- provided within its stack yard premises for. parking of
lffii:'l"|i:"" etc' to be ,"",i ro,. toi.p#li,Jl" ifll,"h any parking & subsequent

2

4

q

6

7

8

o

10

11.

12. The unit shall take action along with the other members of the cluster for compliance ofthe environmental conditions aB specified in the agreernent. Violation if any of theconditions shall be treated as a violatio n of the condi tions of the individual units as wellas for cluster and Board may take appro pn action for withdrawal of consent to

Deputy Co ctor(iudicial)

operate.

Collectorate, Cuttack

Contd.....,.
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14

15

1A

Memo No
Copy forwarded to:
1. Mernber Secretary
2. Collector & District
3. Dy. Director of Min4. Copy to Guard file.

lt 8il

z / Dtd. or.o 'Lo2\
; S.P.C. Board; Odisha, Bhubaneswar
Magistrate; Cuttack
es, Cuttack Circb; euttilck

r r octor ( J udicia\)

ffi
\FT

The units has to undertake that, incase of consent fee is revised upward during thisperiod, they shalr pay the differential.fees to the Board (ior the remaining y"rr.; to"r""pthe consent order in force. rf they fair to pay the ambi,\t 'itnin tne peri-ori ,tiprrii"Joithe Board, the consent order wilt 
'be 

r""rokud *it-rl"ri pii.i 
""j;;' 

'" *"* o'[rPural'v u)

The unit shafi have to submit a dec]aration by.30h Aprir every year that aI the polutioncontrol-systems are in good condition ano ar6 oeing ;ai.tain'ei properry, tt" 
",i,irli"",and effluent.are conforming to the prescribed staniarJ, ano ail ine'consent har";;;;complied with.

The unit shall submit the annuar return in the prescribed format by 30'h Aprir of everyyear.

The Board reserves the right to revoke / refuse consent at any time during this period inoase any vioration is observed or to modify / stipurate additiohar conoitio"ns ai ieemeiappropriate.

The occupier must coriply with the c.nditions stipulated in section A, B, C, O, Eand F to keep this consent order valid.

Encl: Guideline

hqr'1i4-,-.
To, REGIONAL OFFTCER

Mr. Kamal Singh Bhutoria, Whole.Time Director.
M/s. Godavari Commodities Limited,
At: Alana, Manguli, Tangi-Choudwar,
Dist: Guttack

WU-
REGIONAL OFFICER

DePutY
ec\o r ate, Cutlack

col\

c
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CONEEX{T ORDER

GENERAL STANDARDS FOR DISGHARGE OF ENVIRONMENT POLLUTANTA PART.A:
EFFLUENTS.

Standardsst.
No,

Parametors
lnland

surface
Publlc
Sewelt

Land for
lrrlgatlon

Coastal Arsal

I 2 3
(a) (b) (c) ({r)

ll Colour & odour Coloudess
/OdgUrless
as far as
practiblc

See 6 of
Annex. I

Se€ 6 of Ann6r'l

2 Suspended solids (mgfl) 100 600 200 a. For pKre6s
waslewater - 100

b.For cooting water
enuent 10% above
total susp€nded

of hnu€nl
3 Particular size of SS Shall pass

850
4
5 pH value 5.5 to 9.0 5.5 to 9.0 5.5 to 9.0 5.5 to 9.0
6 Temperature Shall not

oceed 50c
above lhe
receiving
water
temperaturo.

Shall not exce€d 5"C
above lhe receiving
urater temperaturc.

7 Oil & Grease mo/l rnax. 10 20 10 20I Total residual chlodne 1.0 1.0I Ammonical nitrogen (as N)
mgfl max.

50 50 50

10 Total f€jeldah n
asN miu.

100 100

't1 Free ammonia (as NH3)
mg/l max.

5.0 5.0

'12

mg/l max

Biochemical Oxygen
Demand (5 days at 2OoC)

30 350 100 100

13 Chemical Oxygen Demand
lng/l rnax.

250 250

14 Arsenic (as As) mg/l max. 0.2 0.2 0.2 0.2
15. Mercury (as Hs) mq/l max. 0.01 0.01 1
15 Lead (as pb) mg/ max. o.ov 1.0 2.0
17 2.0Cardmium (as Cd) mgfl

max.
r.0 2.0

18 Hexavalent chromium (as
crh) mg/l max.

0.1 2.0 1.0

19 Total Ghromium (as Cr) 2.0 2.0 2,

Deputy Cc
Collecto

liectcr(J udic ial)

rate. Cuttack
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20 Copper (as Cu) mgfl max. 3.0 3.0 3.0

21 Zinc (ss Zn) mg/l max. 5.0 't5 15

n Selenium (as Sc) mg/l
max.

0.05 0.05 0.05

23 Nickel (as Nil) mg/l max. 3.0 3.0 5.0

24 Cyanide (as CN) mg/l mar 0.2 2.0 0.2 0.02

25 Fluoride (as F) mg/l max. 2.O 15 15

26 Dissolved Phosphates (as
P) mq/l max.

5.0

27 Sulphide (as S) mg/l max. 2.O 5.0

28 Phennolic compounds
(asCsHsOH) mq/l max.

1.0 5.0 5.0

,o Radioactive Materials
a) Alpha emiter micro

curle/ml.
b) Beta emitter micro

curle/ml.

1o?

106

107

106

106

10?

1o'

1o'

Bio-assay test30 90% survival
of lish afler
96 hours in
10070
effluent

90%
survival of
fish after
96 hours
in 100%
effluent

90o/o

suMval of
lish after
96 hours in
1@o/r
effluent

90% sulival of fsh
after 96 hours ln 100%
eff,uent

31 Manganese (as Mn) 2mgll 2mgt 2@t

32 lron ( as Fe) 3 mg/l 3 mg/l 3m91

33 Vanadium (as V) 0.2m94 0.2 mgfl 0.2m9/l

Nitrate Nitrogen 10 mgfl 20 mgl

""8'"\].:,"J)::i:

r(Judicral)
Cu"lacx
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NANONALAMBIENTAIR OUAUry STANDARDS -

Concontrato of Amblont Alr

Armx-tr

llethods of Measuroment

(6!

-lmproved west and

- Ultlaviolet fl uorescence

st.
No.

(1)

1

- Modified Jacob &
Hochheiser (NaArsenite)
- Chemiluminescerice

3,

24 hourly orOS hourly or 01 hourly monitored values, as applicable,
in a yea\ 2% of the time, they may exceed fi6 limiF but n6t on tnv6

- Gravimefic
TOE 'I- Beb Attenuation
-Gravimehc
TOEtVt
- 8eb Atenuation
- UV Photometrlc
- Chemiluminescence
- Chemical Method

-AAS/ICP method after
sampling on EMP 2000 or
equivalent fi lter paper.
.ED"XRF Teflon filter

(NOR)

- Chemiluminescence
- lndophenol Blue Method

- Gas Chromabgraphy
- based continuous analyzer

shall bs complied with 98% of 0re time
corcecutive days of monitoring.

4

q

o

7

I

I

nmmonia(N{)rdms

Annualarithmetic mean ot minim
hourly at uniform intervals.

10

1'l.

11.

Msorption and Desorption
followed GC
-Sol nt
by HPLC/GC analysis

-AASi/ICP method after
sampling on EPM 2000 or

filbr
-AAS/ICP method after
sampling on EPM 2000 or
equi\ralentfilter peper.

um 1 04 measurements in a year at a particular site taken twi ce aweek24

ty or(Judicral)
Cuttack

\lect
rate

Tlme
Welghed
Avorago

Pollutants
lnduttrlal

Rsstdontlit, -'

Ru..l and
oth6r Arca

Ecologlcally
Sansitlve

Area (notlfled
by Contra,

Govemment)

t2l (31 ,(4) (s)

Sulphur Dioxide (SQ)
pdmt

Annual '
24 Hours *

50

80

20

80
Nitrogen Diodde
(Nq)$/mt

Annual '
24 Hours *

,()

80

30

80
Parliculah Matter (size
less lhan '10 mm) or
PM.^r.s/ml

Annual'

24 Hours 'r

60

100

60

100

Par0culate Matter (size
less than 2.5 mm) or
PM". rrg/m3

Annual

24 HouE

q
60

&
60

Ozone (Or) rrg/ms I Hours "
'l Hours "

100

180

100

180

Lead (Pb) pglm3 Annual '
24 Hours "

0.50

1.0

0.50

1.0

Carbon Monoxide
(CO) mg/rn3

I Hours "
1 Hours '*

@

04

@,

04
Annual '
24 Hours "

100

400

100

/100

Bemene (C.HJ rrg/m3 Annual 05 05

Benzo (a) Pyrene
(BaP)-Particulate
phase only, ng/m3

Annual * 01 01

Arsenic (As), ng/m3 Annual ' 06 06

Nickel (Ni), ng/m, Annual ' 20 n

Col lecto
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Ltl 
6tt poinl internar roads and roadinfunroadrng areas rnus! ae mrdr :va*worthy for movement of heavv vehicres. by;;;';L permeabriry mareri.r {in.concrete or bitumen) and be cleaned regurariy to nin',-ro" dust generation ,oten krtor dust generating and off slte impact.

A boundary wa, of at reast 3 meters height sha, be constructed arong the periph:ryof the minerar stockyard to prevent the flne partictes from being canied ,r,v&y withsurface run off to nearby area/water bodies.

2

3

4

s.

a

7.

&

9.

'I1.

ll.

tz
t3.

ta

It
te,

t,

t&

,r.

Wheet w d dust track-out from
wpaveda
All male
At tle mate spray of $/ater or
eodidoning o nt the dust gettlng alr
borae.
Appropri

.:l

ate transfer,ch ed. at rmatgrial discharge points at
.eferirl storage area To mini$ize the discharge height and
{prcad cf air borne dusi:
,ppropaiate grev entiv e, sf fire hazards at rhe
X$yard/r$lway sl6tn6l

Spped limit 0t durnpers/tr! of materials shall not
r4,*ed 19 kmph. 0verloodins ofvehlcl
The operalor's cabkr ln the dumpers and trucks shall be prgy.ided with dust proof
*;rclgrs$rs *nd &e pertont wo*hg at hi6h dust ptone areas shall be provided wilh
dua rna*.
5mq&* **rlxl0n fro:a h*ayy dt tt vehicle oferating in the stuck yard./raitwayslding
lhdl cpnform to the standards prescribed under the Motor Vehicle Rules, 1989.
Ur* d irtf& Sfattwa hornr In the hcayy duty vehicles operatinB in the mineral stoc*

Depury C
Coltecl

c llilc tcr( rcjiciai)
orJ lc, Cu

&,.s,i '{ ., yard&rllrry sldllg ehall be ayoided.
&. ,. ,*X!* l@ drqlld rssulo wilhin the ambient nolle standard.

ttac k
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Quatlty ilstir6 rhe blut xrQuality 5tandard prescribed for lnduslrial and mixed use d area under E {P) AcL tr86.22. Ooniestlc effluent shall be dlscharged to soak pit through septie taok aofistuat{d .sper 8tS speci ficitlons.
23. A garland drain is to be provided along the boundary wall inside th€ miner€l 51 {l!ard. Provi5 ion shall be rnade for collectiorl of wash water from the garland drain a*dWater

es fior green belt or water s

so collected shall be treated in
prinkling

a sedimentation tank for further $se lnside the
etc. Under no circumstances, the wash

premis
water shall be allowed to go outside the pre m t5e5.?a lR case the waste \ryater substance which ls harmfulto the envl ron me n !thc same shall be tre lhe substance so as to meet the prescribcdnonns.

23, Ocarplers of the lpll;ensure that vehicles used have valldfPollutlon 
Under

26" ortati ppers/wagons through public roads,

speed. Tru
arpaulin sheets and shall ply in safe

nrads
ill the matb ard/railway siding shall be sloredsittrina b I mixing each other.The r,mit

1986 and the relevant rules famedthefie u
Ite ueil

egional Office in the prescribed

'rakrial
corporating the quantfties of

1!i Aril to 3L* March).

er"*r"
REGIONAIO$teIn

premlses shall conform to the National Arn

oard. Spillage of material on public

:7.

28.

x-
turwt'al

. t.' udrcia{

t'

lr
.1.

,ll
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TEV rAX: 067r-z31425s

E-mail: rospcb.cuttack@ospcboard.org
Website: www.osocboard.org

OFFICE OF THE REGIONAL OFFICE, CUTTACK

STATE POLLUTION CONTROL BOARD, ODISHA
. 

IOEPARTMENT OF FOREST & ENVIRONMENT, GOVERNMENT OF ODISHA}

585, SURYAVIHAR, tlN( ROAD, CUTTACK-753012

Consent to operate is hereby. grarite! uoder section 25126 of Water (Prevention &

Controt of Pollution) Acl, 1974 & under section 21 of Air (Prevention & Control of Pollution)

Act, 1981 and rules framed there under to:

No g8{ l sv-z+s Date 05.0q "a)z?

CONSENT ORDER NO. RO/CTC/CTO.77' 21MPC/APC

Sub: Consent for discharge of sewage &.trade effluent under Section 25126 ot Watet
(Prevention & Control of Polluiion) Act, 1974 & Section 21 of Air (Prevention &
Control of Pollution) Act; 1981.

Ref: Your Online application No. 4788944, dt. 16.03.2023 for consent to operate and this
ofJice Consent to operate order issued vide letter No. 604iSY-745, dl. 31.03'2022-

Name of the lndustry: M/s. GoDAVARI COMMODITIES l-lM|TED

.Name of the Occupier & Designation Mr. Kamal Singh Bhutoria,
Whole-Time Director,

Address At: Mouza :Alana On Plot No, 3341410 & 336 of Khata No. 14718{ over an area

of Ac, 0.30 dec, & Ac. 0.05 dec. respectively, Plot No. 3331402,335 & 339 of
Khata No. 14i172 over an area of Ac. 0.{8 dec., Ac. 0.07 dec. & Ac. 0,02 dec.
respectively Plot No. 337 & 340 of Kfata No. 37 over an area of Ac. 0.07 dec.

& Ac. 0.31 dec. respectively (Total Stock yard area of Ac. 1.00 dec),Ps:

choudwar, Tahasil: Tangi- Choudwar, Dist. Cuttack, Odisha.

This consent order is valid for the period up to ?0j.09..2023.

A. Details of Products Manufdctufed:

This consent order is valid for ther product quantlty, specified outlets, discharge
quantity and quality, specified chimney i stack, emission quantity and quality of emissions as

specified below, This consentis grahted subject to the general and special conditions

stipulated therein.

Deputy c

Sl. No. Product Quantity

7,500 MT
(At any Boint of time)

1 Stacking of Coal

collecto

lector(J udiciai)
.-!a Cuttacx

P.T.O
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B; Discharge permltted'through the foilowing ouflet

-me.EB\t;/

?*es.ribed

?age 2

ard

Outlet
No.

Descriptionof
oqtlet

Point of
discharge discharg?

KLD or KUtn

QUa

1 Domestic waste
water

Soak pit via
septic tank

Z Run off: from
stack yard

Nalural nallah
via setlling

Tank

Chimney
Stack No.

Description of
stack.

tack height
(m)

ouantity

emt aron
of

Prescribed standafd.

PM s02 NOx

The unit shalt maintain the prescribed Ambient Air & Noise Level for industrial
Area within its premises

,|

I

D. Disposal of solid waste permitted in the following manner

dicial)
ack

st.
No:

Type
of

solid
waste

Quantity
generated

(TPD)

Quantity to
be reused

off site
(TPD)

Quantity
disposed
off (TPD)

Descripti
on of

disposal
site.

Contd.
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CONSENT @I}ER

E.

I

2.

GENERAL CONDITIONS FOR ALL UNITS,
The.. consent is given by the Board ln consideradon of tho particulars ghren in tho
application. Any. chqnse or altemation or deviation made in d'auat praeti-eo from ttre
particulars fumished in the applicaton will also be the Eround liable for ieview / variation /
revocalion of the consent order under section 27 oI tho ect ol water (prevention &
go.ntf9l-gf Pollution) Act, 1974 and section 2l of Alr (prevention & control of potluiion)
Ad, 1981 and to make such variations is deerneO fit foithe purpee of the Acts.

The industry would inmediately submit revised application for consent to operale to this
Board in the event of any change in the quantity aii quality of raw material / and poduets
/ manulactunng process or quantity I quality of the eflluent rate of emission / air pollution
control equipment / system etc.

The applicant shall not change. or alter eilher the quality or quanti$ or the rate of
discharge or .temperafure or the route of discharle wifrout' tnJ 'previous written
permission of the Board.

The application shall comply with and carry out the directives / orders issuec! by the
Board in this consent order and at all subsequent times without.any negligence on his
p.S:^Jl .Tg of non-comptiance ot any oraei /aire.tirid-isiui,lj-;i ;;i'iil;-il'/';,
violation of the teims & conditions of this consent order, the applicant shall be :iat,!: rbr
legal action as perthe provisions oritre Lil7d.' "-"'
The applicant shall make an apptication for grant of fresh consent at ieast g0 days before
the date of expiry of this conseni order.

The issuance of this consent does nol convey any property right in either real or personal
prop.erty or any exclusive privileges nor does it airthorize iny-injury ro private pripert/ or
any invasion of personal rights, nor any infringement of centrat, btdte b:ws or reguiation.

This consenl does not authorize or approve the construction of any physical structure or
facilities or the undertaking of any work in any natural water course.

The applicant shali display this consent granted to him in a prominent ptace for perusal of
the public and inspecting officers of this Board.

An. inspection book shafi be opened and made avairabro to Board,s officers during the
visit to the factory

The applicant shall furnish to the visiting officer of the Board any hformation regarding the
construction, installation or operation of the plant or of efflueni treatnrent siste.m 

-l 
"i,pollution controt systern i stack monitoring iystem uny ;Gi i"rti;#; ;J';;y ;;pertinent to preventing and controlling polluti-on of Water lhir.

3.

4

5

6

7

8

9

10.

11. Meters must be aflixed at the entmnce of the water $upply @nnection so lhat such
meters are easily accessible for inspedion and maintenance and for cther purposes ofthe Act provided that the place where it is affixed shall in no case be at a point before

taped by the consumer for qtilizatio[ for any purposes whatsoeve,r..

DePutY Co

which water has been

Collector

ector(J udiciai)

ate, Cuttack

Cntd
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CONSENTORDER

12. Separate msters with necessary pipe-line for assessing the quantity of water used for
each of the purposes mentioned below:

a) lnduslrial cooling, spraying in mine pits or boiler feed,
b) Domestic purpose
c) Process.

13. The applicant shall display suitable caution board at the lace where the efiluent is
entering into any water-body or any other place to be indicated by the Board, indicating
therein that the area into which lhe effluents are being discharge is not frt for the domestic
use / bathing.

14. Storm water shall not be allowed to mix with the trade and / or domestic effluent on the
upstream of the terminal manholes where lhe flow measuring devices will be installed.

15. The applicant .shall maintain good house-keeping both within the fac.tory and tho
premises. All pipes, valves, sewers and drains shall be leak-proof. Floor washing shall be
admitted into the effluent collection system only and shall not be allowed to find theirway
in storm drains or open areas.

-66i!rF -
ffi\sirz

16. The applicant shall at ail times maintain in good working order and opeftrte as efficiently
as possible all treatment or control faoiities or systems install or used by him to achieve
with the term(s) and conditions of the consent.

17. Care should be laken to keep the anaerobic lagoons, if any, biol@ically active and not
utilized as mere stiagnation ponds. The anaerobic lagoons should be fed with the required
nuttients for effective digestion. Lagoons should be constructed with sides and bottom
made impervious.

18. The utilization of treated effluent on factoryrs own land, if any should be completed and
there should be no possibility of the effluent gaining access into any draindge channel or
other water courses either directiy or by overfiow.

19. Tho effluent disposal on land, if any, should be done wilhout creating any nuisance to the
sunoundings or inundation of the lands at any time.

20. lf at any time the disposal of treated effluent on land becomes incpmplete or
unsaUsfactory or create any problem or becomes a matter of dispute, the industry must
adopt altemate satisfadory treatment and disposal measures.

21. The sludge from treatment units shall be dried in sludge drying beds and the drained
liquid shall be taken to equalization tank.

22. The emuent treatrnent units and disposal measures shall become operative at the time of
commencement of produetion"

23. The applicant shall provide port holes for sampling the emissions and aecess plaform for
carrying out stack sampling and provide electrical outlet points and other anangements
for chimneys / staeks and other sources of emissions so es to collect samples of emission
by the Board or the applicant at any time in accordanee with the provisions of the Act or

Deputy Co
Collecto

ctor( J ud icia l)

Rules made therein.

rate, Cuttack

Ctrd...
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CONSENTORDER

24. fhe applicant shall provide all facilities and. render required assistance to the Board stafi
for collection of samples / stack monitoring / inspection.

25. The applicant shall not change or alter either the quality or quantity or rate of omission or
inslall, replace or alter the air pollution conlrol equipment or change the taw material or
manufacturing process resulting in any change in quality and I or quantity of emissions,
without the previous written permission of the Board.

26. No control eguipments or chimnoy shall be altered or replaced or as the caso may be
erected or re€rected except with the previous approval of the Board.

27. 7he lhuid effluent arising out of the operation of the air pollution oontrol equipment shall
be treated in the manner and to ion of standards presorib€d by tho Board in accordance
with the provisions of Water (Preventlon & Control of Pollution) Act, 1974 (as amended).

28. The stack monitoring system employed by the applicant shall be opened for inspec{ioh lo
this Board at any time.

29. There shall not be any fugitive or episodal discharge from the premises.

31.

30. ln case of such episodal dischargo / emissions the industry shall take immediate aclion to
bring down the emission within the limits prescribed by the Board in conditions / stop the
operation of the plant. Report of such accidental discharge / emission shall be brought to
the notice of the Board within 24 hours of occunenc,e.

32

33

u

The applicant shall keep the premises of the industrial plant and air pollution control
equipments clean and make all hoods, pipes, valves, stacks / chimneys leak proof. The
air pollution control equipments, location, inspection chambers, sampling port holes shall
be made easily accessible at arl times.

Any upset condition in any of the plant / plants of the factory which is likely to result in
increased effluent discharge / emission of air pollutants and I or result in violation of the
standards mentioned above shall be reported to the Headquarters and Regional ofiice of
the Board by fax / speed post within 24 hours of its occurrence.

The industry has to ensure that minimum three varieties of trees are planted at the
density of not less than 1000 trees per acre. The trees may be planted along boundaries
of the industries or industrial premises. This plantation is stipulated over and above the
bulk plantation of trees in that area.

The solid waste such as sweeping, wastage packages, empty containers residues, sludge
including that from air pollution control equipments collecte-d within the premises of tFe
industrial plants shall be disposed off scientifically to the satisfaction of the Board so as
n0 to cause fugitive emission, dust problems through leaching etc. of any kind.

All solid wastes arising in the
satisfaction of the Board by :

premises shall be prope rly classified and disposed off to the

DeputvC ecto
ate,

35

Collector

r(Judicri')
Cuttack

Cntd.
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i) Land fill in case of ined material, care being taken to ensure that the material does
not give rise to leachate vyhich may percolate inlo ground water or canied away with
storm run-off.

ll) Controlled incineration, wherever possible in case of combustible organic material.
lli) Composting, in case of biodegradable material.

36. Any toxic material shall be de.toxicated if possible, otherwise be seated in steet drums
and buried in protecled areas after obtaining approval of this Board in writing. The de-
toxication or sealing and burying shall be caffied out in the pressnce of Board's
authorized person only. Letter of authorization shall bo obtained for handling and disposal
of hazardous wastes.

37. f due to any tecinological improvement or otherwise thls Board is of opinion that all or
any of the conditions refened to above req;rires variation (including the change of any
conlrol equipment either in whole or in part) this Board shall after giving the applicant an
oppottunily of being heard, vary all or any of such condition and thereupon the applicant
shall be bound to comply with the conditions so varied.

38. The applicant. his / heirs / legal representatives or assignees shall have no claim
whatsoever to the c<indition or renewal of this consent after the expiry period of this
consent.

39. The Board reserves the dght to review impose additional conditions or condition, revoke
change or alter the tenns and conditions of this consent.

40. Notwithstanding anything containEd in this conditional letter of consent, the Board hereb'y
reserves to it the right and power under se dion 27(21of the Water (Prevention & Control
of Pollution) Act. 1974 to review any and / or all the conditions imposed herein above and
to make such variations as deemed fit for the purpose of the Act by the Board.

4.tr. The eonditions imposed as above shall continue to be in force until revoked under sec{ion
27(2'l ol the Water (Frevention & Control of Pollution) Act, 1974 and section 21A ol Nr
(Frevention & eontrol ef Polltrtion) Act, '1981.

42. ln case the consent fee is revised upward during this period, the inousty shall pay the
differential fees to the Board (for the remaining years) to keep the consent order in force.
!l they fail to F.,ay the amount within the period stipulated by the Board the consent order
wili be revoked without prior notice.

43. The Board reserves the right to revoke / refuse consent to operate at any time during
period for which consent is gnnted in case any violation is observed and to modify /
stipulate additional conditions s appropriate.

.65I6EF

ffist7

DePutY
tor(Judicial)

Cuttack
Co!

Coll ectorate '
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SPECIAL CONDITONS (To be complied along with prescribed guide tines):

This consent to operate granted under section 25 of Water (Prevention & Control of

poltution) Act, 1974 ano se"tiJizi'Jeirip-i.r*ti"^ & Control of Pollution) Act, 1981-

and shall be subiect to Trade 1icense iss,ed 'under Odisha Mineral (Prevention of

iiilttl'Srrrggrrg ano rrr"gar Mining and Regutation of possession, storage, Trading

and Transportation) Rules, 2007.

Unit shall provide sign Eoard at rnain entrance gate clearly displaying Name & address

;ii;; ilfii N;,";-of the Occupier, Type of stlck yard, Stock Quantity on daily basis,

Validity of CTO of SFCB & Mining License.

unit shall maintain the height of boundary wall to 3meters exists all along the lqung9y
of in" Vura to prevent th6 material getting air borne &. the height of material within

storagjareas must be kept below the height of the boundary wall'

Thewholestackyardshouldbedividedintonos'ofbayswithatleast2ft.heighttoe
;;ii ;i iil;;a;d ruiriog the fourth side as eintry side to prevent spill over of materials

beyond stacking area.

The unit needs to take necessary action for suppression of dust in approach road The

road shall be Put in wet condition.

The stacking areas (bays) should be concreted/stone pitched with proper gradient to

channelize tie. runoff into storm drain & to prevent ground water contamination'

At teast 2metei width green belt all along the boundary shall be properly developed and

maintained.

Run off fr6m roads, stacking areas shall be channelized through storm drain in to

set ing tanks of adeguate caiacity to prevent the fine particles from being carried away

with surface run off to nearby arealwater bodies.

The coal Storaqe areas must be covered with Automatic Water Sprinkling systems to

."rtroiirsiiir"-aust emissions. Water sprinkling systems provided shall be kept all the

time in oo?rational conditions to avoid any fugitive dust nuisance. The unit shall ensure

iO*i 
'tf,E -r"S,jrar 

sprinkling and shall pioauie the documental evidence like electric

Uiff", fog Uqoliof operating tie motor for sprinkling etc. during the time of inspection

unit has to provide proper toilet facilities with septic tank followed by soak pit for

taOour"rs wiifrin staif yard pfemises to avoid any unhygienic c'nditions in its

surroundings.

Necessary space should be provided within its stack yard premises for parking of

trucks/ tippers etc. to be us.d for transportations to avoid any parking & subsequent

traffic jam.

2

3

4

f)

7

I

o

10

11

12. The unit shall take action along the other members of the cluster for compliance of

the enviionmental conditions a in the agreement. Violation if anY of the

conditions shall be keated aEa the conditions of the indiv idual unit$ as well

as for cluster and Board tdke appro priate action for withdrawal of consent to

Dep ry coll tor(Judicial)

operate.

Co llectorate C uttack

Contd... .
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13

14

15

16

The unit has to undertake 
lhat jnggse of consent fee is revised upward durins thisp..u_rg9:lh"y shal pay_the oitrereirtiaireesi; tilffi;%; rhe remainins years) to keeDthe consent order in force- rf they fair to pay *re a-rioir,\i-*itnin the period stipurated bvthe Board, the consent orde, wii bJevofl#l,iiin:"riilfi] l,"ti"*

The unit sha'have to submit a_decraration by 30h Aprir every year that a, the porutioncontror systems are in good condition 
"nq."rJ 

ouirg ;"iit",n"o properry, the emissions
:ifffl:Tffi'" conrormins to tne presliioe; ;tiiiEjilr]"r'ra arr ine'con'senih;;;;;

il;.'"n 
shall submit the annuar return in the prescribed format by 30th Aprir of every

]!^"- 
B:-rrO reseryes the right to revoke / refuse consent at any time during this period incase any vioration is observed or to modify /$,d;;';il,tionar conditions as deemedappropriate.

The occupier must comply with the conditions stipulated in section A, B, C, D, Eand F to keep this consent order valid.

Encl: Guideline

To,
W.,A---

REGIONAL OFFICER

f{1 K3mat Singh Bhutoria, Whote_Time Director.M/s. Godavari Commodities Limited,
At: Das House, Near Saraswati Sishu Mandir,
Po: Nayabazar,
Nuapada, Balisahi,
Dist: Cuttack

Memo No. gqD / Dtd. 05 ,ott -
Copy fonwarded to:

AD23

,.S.P.C. Board, Odisha, Bhubaneswar
Magistrate, Cuttack

, Cuttack Circle, Cuttack

1 . Member Secretarv
2. Collector & District3 Dy Director Mines4. Copy to Guard file.

W''l'1--
REGIONAL OFFICER

DePutY
Co11

l1ector(Judicial)
cuttackectorate,
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GENERAL STANDARDS FOR DISGHARGE OF ENVIRONMENT POLLUTANTII PART-A:
EFFLUENTS.

Deputy Coll
Collector

tor(Judlcial)e

Standardesl.
No.

Paramelela
lnland

surface
PubUc
3ewatt

Land for
lrrlgatlon

Marlne Coastal Arcas

1 2 3
(a) (b) (c) (dt

1 Colour & odour Coloridess
/Odgurless
as far as
Practble

See 6 ot
Annex, 1

See 0 ot Annocl

2 Suspended solids (mg/l) 100 600 200 a. For pro6s
wasleurater - 100

b. For cooling rYater
emuent 10% above
total susp€nd€d
matler of innuenl

3 ShallpaSE
850

Panbuhr slze of SS

4
5 pH value 5.5 to 9.0 5.5 to 9.0 5.5 to 9.0 5.5 to 9.0
6 Temperature Shall not

exceed fc
above lhe
receivlng
water
temperalure.

Shall not excesd 5"C
above ths receiving
water temperature.

7 Oil & Grease mq/l max. 10 20 10 2A
I Total residual chlorine 1.0 1.0
I Ammonical nihogen (as N)

mg/l max.
50 50 50

10 Total lGjeldahl nitrogen
(as NH:) mq4 max.

't00 1@

11 Free ammonia (as NH3)
mg/l max.

5.0 5.0

12 Biochemical Oxygen
Demand (5 days at 2OqC)
mg/l max.

30 350 100 100

13 Chemical Oxygen Demand
mg/l rrax.

250 2fi
14 Arsenic (as As) mq,/l max. 0.2 0.2 o.2 o.2
15. Mercury (as Hq) mq/l max 0.01 0.01 0.001
't6 Lead (as pb) mq/l max. 0.ov 1.0 2.0
17 Cardmium (as Cd) mg/l 2.O

mau.
1.0 2.O

18 0.1Hexavalent chromium (as
er'6) mg/l max.

2.0 1.0

2.0 2.OTotal Chromium (as Cr)
mc/l max.

2.019

ate, Cuttack

212



DePuiY Co\l

-91-
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Collector ate. Cuttack

20 Copper (as Cu) mgfl max. 3.0 3.0 3.0

21 zinc (as Zn) mg/l max. 5.0 15 15

22 Selenium (as Sc) mg4
max.

0.05 0.05 0.05

23 Nickel (as Nil) mg/l max. 3.0 3.0 5.0

24 Cyanide (as CN) mg/t max. 0.2 2.0 o.2 0.02

25 Fluoride (as F) mg/l max. 2.O 15 't5

-to Dissolved Phosphates (as
P) mq/l max.

5.0

27 Sulphide (as S) mg/l max. 2.0 5.0

28 Phennolic compounds
(asCsHsOH) mg/l max.

1.0 5.0 5.0

29 Radioactive Materials
a) Alpha emitter micro

cuder'ml.
b) Beta emitter micro

curle/ml.

'l07

',00

107

100

108

107

107

106

30 Bic.assay test 90% survival
of fish aner
96 hours in
100%
effluent

90Yo

suNival of
fish after
96 hours
in 100o/o

effluent

90%
survaval of
fish after
96 hours in
1000h
effluent

90% suMval of fish
after 96 houIs ln 100%
eff,u6nt

31 Manganese (as Mn) 2mgll 2mgll 2mgn

32 lron ( as Fe) 3 mg/l 3 mg/l 3 rngfl

33 Vanadium (as V) 0.2 mgd 0.2 mg/l 0.2m9fl

34 Nitrate Nitrogen 01 m
\t

20 mgl

213
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NANONALAMBIENTAIR OUAUry STANDARDS

Concontrato of Amblont Alr

Aruer.tr

llethods of Measuremont

t6)
-lmprored west and Gaeke

- Utraviolet fl uorescence

sl.
No,

(1)

1

2 - Modmed Jacob &
Hodtheiser (Na.Ars6nite)
- Chemiluminescedce

3,

4

E

6

- Gravimefrb
TO€M
- Beb Aftenualion
-Gravlmefic
TOEM
- Beta Attenuation
- UV Photomekic
. Chemiluminescence
- Chemical Method

-AAS/ICP method after
sampling on EMP 2000 or
equivalent fi lt€r pap€r.
-ED'XRF Tetbnfilter

lnfia7

I

I

n

10

11

11

(NUR)

Ammonia (NH) p/m3 - Chemiluminescence
- Indopirenol Blue Method

- Gas Chromatography
- based continuous analzer
-Adsorption and Desorption
,ollowed GC
- Solvent exbac{ion
by HPLC/GC analysis

-AAS/ICP me$od afrer
sampling on EPM 2000 or

filbr
-AASfiCP method affer
sampling on EPM 2000 or
equivalent fi lter paler.

Annual arithmetic mean of min
hourly at uniform intervals.

imum 104 m€asuremenb in a y6ar at I particular site taken twice a week 24

24 hourly or 08 hourly or
in a year, 27o of the time

0'l hourly values, as applicable, shall bo complied with 98% of the time
, they limib but not on two consecutive

DeP'JtY
\\ectcr( JuOlcrllr'

raie. C

Pollutants
Tlme

W6lgh6d
Average lndust lal

Rssldontlsl, -
Rural end
othor Atra

Ecologlcally
Somltivo

Area (notlIled
by Contral

Govemment)
(2t (3) (4) (5)

Sulphur Dioxide (Sq)
udmr

Annual '
24 Hours *

50

80

n
8t)

Nitrogen Oio(ide
(NO,)14/m,

Annual '
24 Hours -

4
80

30

80
Partlcllate Matter (aize
less than 'l 0 mm) or
PM.^i.g/m3

Annual'

24 Hou6 fi
60

tm

60

100
Particulato Matter (size
less than 2.5 mm) or
PM-. r,O/m3

Annual

24 Hours

4
60

4
60

Ozone (Or) rSm3 E Hours "
1 Hours "

100

180

100

180

Lead (Pb) pg/m3 Annual'

24 Hours "
0.50

1.0

0.50

't.0

Carbon Monoxide
(CO)mgimr

I Hours "
1 Hours *

@,

u
@,

04
Annual'

24 Hours 'r

100

4N

100

M
Benzene (C.H) rg/m3 Annual 6 05

Benzo (a) Pyrene
(BaP},Particulate
phase only, nq/m3

Annual ' 0{ 0t

Arsenic (As), nglm3 Annual ' 06 (B

Nickel (Ni), ng/mr Annual ' 20 N

Coii ectc
uttack

days of monitoring.
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All materials
At the
onditbning of
bome.

AtrP opriaJe transfer
*xlerial sto{age arc
gltad of air bornc d,
lryrypdale greventivq
xti,ytrd/rallway sldl
lpecd limit of dumpors/trvck rJscd

l.tl 
dtt point, rnt€rnal roads and loadinfunloading area: rnurr le rna$e roadworthy for movemenr of heaW vehicles U-V 

"ri"g 
i.* permeabrily r:tate.i.l &."concrete or bitumen) and be creaned regurariy to *'ini'ro. ru* g"n€ratirn pot.nrrarfor dust generating and off site impact.

A boundary wal of at reast 3 meters height sha be aonstrucled aron3 trx &rrpharyof the minerar stockyard to prevent the frne part:cres from belng carried arvey wit',surface run off to nearby area/water bodies.
The heiSht of material within storage areas must be kept berow the heiglt o, theboundary wall at ali times to prevent the material getting air bome.
All mlneral storage areas containing fine or dustimateriats must be eitier coveredwith tarpaullns when not rn use, or ritted with Automatic water Sprrnkring/0ry Fog
s!.stems.

doL-

NGWI 5

.Et alltimes.
tatieinery mist spray of water or

ced to prevent the dust getting air

ded at mater:al discharge points at
e discharge height and

I of fire hazards at the

o. materials shall not

2

3.

4.

5.

g.

,.

&

9.
1Il.

TL

tz
,3

trl.

,6.

,6,
xaed 10 koph. Ov*rloadlng of vehicles rhall be aiol{

lt' *re oteratarir cebtn ln lhe dlmpers and trueks shall be provided with dust proof
ell4a$.'€ lnd &e psrto0, worklng 0t high du5t prbne areas shall be provided with
drrrert*a

t3' l$td< exit{,{alt fiqm i8ayy du? vehlcle eperallng in the rtock yardlrailwaY siding
$dl e{&r'rl to thr r:errdards prcscribed under the Motor Vehicle Rules, 1989,

tt Ux d ttl*lt X€gure horno ln ilr* heavy duty vehicler sperating in the mireralstoak

raldlrrllrly dd1n, ridl be lvalded.
ll*sl&aB *hosld retraln erlthln Nh. ambient loise standard'

Deputy Cnl.\,jct;r(-j .irci:ri)
Collectcrate, Cuttack

215



tt.

22.

23.

!02...-.

Ambient Air Quality tmidi the premisss shall confsrm to the Natlonal Arnb iant Ai.Quatity Standard prescribed al and mixed used area under E {p} Act, $g6,for lndustriDomestlc effluent shall be dlscharged to soak pit through septic tank consfud{, a,per BIS specificatlons.
A garland drain is to be provided alon g the boundary wafl inside the mineral stxckyard, provislon slrall be rnade for collection of wash water fiom the garland draia an{water, so co llected shall be treated in a sedimentation tank for further lse inside ttepremlses fior gre€n belt or water sprlnkling etc, Under no clrcomstancgs, the w€stw;ter shall be allowed to go outside the premises.la. ln cesethe waste water Co s.ubstance which is harmfulto the environmeltt*re same shall be trea e the substance so as to meet &e preseribedtalnos.

25. Oacuplers of the sta hall ensure that vehicles used iave valid?dlu*on
la &tring tra ippers/wagons through public road:.ttre vehicles s tarpaulin sheets and shall ply in sa{espeed. Tru board; Spillage of material on publlctaads sha
27. All the m railway siding shall be storedwithin a xfng'each other.3& Ihe u

and the relevant rules farRedt*ercun
B. Ihe units egional 0ffice in the prescribedformil as orporating the quantities ofa$teriat 1{ Arilto 31s March}.

ts#p;
REGIONALOTHCM
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TELI Flxt 0577-2314255

E.mall: rospcb.cuttack@ospcboard.org
website Wg!9Sp9!9sEL9!E

OFFICE OF THE REGIONAL OFFICE, CUTTACK
STATE POLLUTION CONTROL BOARD, ODISHA

IDEPARIMENT OF FOREST & ETTMRONMEMI, GOVERNMENT OF OD|SHAI
.s86, SURYAV|HAR, UNK ROAD, CUTTACK-753012

/ sY-758 oau-&4&.4/e,B-

CONSENT ORDER NO. RO'cTcrcTo.l 1 5/2022fiNP CI AP C

No.

Sub:

Ref:

Consent for discharge of sewage & trade effluent under Section 25/26 of Water
(Prevention & Control of Pollution) Act, 1974 & Section 21 ot Air (Prevention &
Control of Pollution) Act 1981.

Your Online appliaalion No. 4035860, dt.21.02.2022 for consent to operate and this
office Consent to establish brder issued vide leuer 313/SY-748 , dt. fi.A2.2022.

0

Consent to operate is hereby granted. under section 25126 of Water (prevention &
control of Pollution) Acl, 1974 & under section 21 ol At (Prevention & control of pollution)

Act, 1981 and rules framed there under to:

Name of the lndustry: M/s. GODAVARI COMMODITIES LIMITED

Name of the Occupier & Designation: Mr. Kamal Singh Bhutoria,
Whole-Time Director,

Address: OnPlotNo,348/399of khata No.147166, at Mouza Alana and on ptot No. 194
of khata No. of 34, at mouza Nelia, total area 0.60 acre Tahasil: Tangi_
Choudwar, Dist Cuttack, Odisha.

This consenl order is valid for the period up to 31.f'3;2024.

This consenl order is valid for the Foduct quantity, specified ouflets, discharge
quantity and quality, specified chimney / stack; ernission quantity and quality of emissions as
specified below. This consentis . granted subject to the general and special conditions
stipulated therein

A. Details of Products Manufactured:

Dep utY CO c\o

Sl. No. Product Quanti

1 Stacking of Goal 1,000 MT
(At any point of time)

collecto iate'

rtJudieia\)
CuttacK

P.T,O
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B. Discharge permitted through the following ouilet

C. Emistion
standard:

Deputy col

s

,Page 2

Contd... ..

permited through the following,stack subJect to the prescribed

D, Disposal of solid waste permitted in the follouring manner

I
Outlet

No.
Descrip.oniF

outlet discharge
nt of

KLD or KUhr
diseha
Quan

1 waste
water

pit via
septic tank

2 Run off from
stack.yard

Natural
vla settling

Tank

pH :6.5-8.0
TSS : 100

mg/Lit.

Doscdptlon of
stack

stack height
(m)

Quantity
of
ission

Prescribed standard,

PM s02

IhTffl?,il Tg[t':"*' 
prescribed Ambient Air & Noise Level for industrial

st.
No.

waste

Type
of

solid

QuanUty
generated

(rPD)

Quan to
be reused

on site

to

D

bg,reused
: off site

Quantity
disposed
off(rPD)

Descripti
on of

disposal
site.

Coi\ector
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E.

l.
GENERAL CONDITIONS FOR ALL UNIII!.

J!:*-g-t_.rl is given by the Board in consideration of the particutars given !n the
3lqlica.tfon: 

A1V. chalSe or attemation or deviation made in iaua practi-ce from the
padiculars furnished in the application will also bo the Eround liable for ieview / variation I
revocation of the consent 

-order under seaion 
-dz 

d ns Act ol water lemrrention e
9o.ntt-91-9f Pollution) Act, 1974 and section zt or aiiipLruntion & contrsr of poflution)
Act, 1981 andtomakesuchvariationsisdeemeor*iortrepurpcs-otihe-Act;. - --"--

The induslry would inmediately submit revised application for consent to operate to this

Pffi I the event of any change in the quantity airi quarity of raw materiat t ana prouucts
/ manulactuftng process or quantity I quality of the effluent rate of emission / air poilution
control equipment / system etc.

T_he applicant shall not chang_e. or alter either the quality or quantity or the rate of
giscFrye or .remperature oi the route or oisiharie uiithout' irrJ 'prerioui 

w,ru*npermission of the Board.

It.:Of[.f!o1-sh-all comply with and carry out the directives / orcjers issuerj by rrre
E',Oard rn mis consent order and at-a[ subsequent tjmes without.any negrigencer uh his
ft.,I .:i?-ol-nor-comptiance of 

-any orctei I uir6itivls iisueri-ii ,nli'timJ inJ l'or
vlolalron ol the teims & conditions of this consent order, the applicant sliatt bo ;,at i( to,
legal action as per the provisions of the Law / Act.

The applicant shall make an applicallon for grant of fresh consent at reast g0 days befor.
the date of expiry of this consent order.

The issuance of this consent does not convey any property right in either rear or personar
?lopgrtv or anv exclusive privireges nor does it airthorize iny-ini,rry i0 private prcpurrt;t
any invasion of personal rights, nor any inrringement oicentrat, itdte raiffs oi ,.JgrLiin'n.-

This. consent does not authorize or approve lhe construction of any physical struGture or
facilities or the undertaking ot any woi( in any n.trirl *.iui .orrs".' '

Il-tttt:lt:fi disptay-tnis consent granted ro him in a prominent ptace for perusat of
me publtc anct inspecting officers of this Board.

An. inspection book shalr be opened and made avairabre to Board,s officers cluring thevisit to the factory.

The applicant shall furnish to the visiting offlcer of the Board any hformation recardino theconstruction, instalation or operation 6f the plant or or emudni te"imuni ;;t.*1;;pollution controt system / stick..monito_rins '.yiiil *y;ffi;"iffi; Jilil ;;pertinent to preventing and pontrolting poffuti-oniirll"jtur'i1Atr. . .

2.

5

o

3

4

10.

7

I

I

1't. MeteE muEt be affxed at the entrance of the water supply sonnection so lhat suchmeters are easily accessible for inspection and maintenance and for other purposes ofthe Ac{ provided that the place where it is affixed shall in no cas.a be at a point befoi&
taped by the consum for utilizatiol for any purposes whatsoever.

Deputy Coll tor(J u dicial)

which water has been

Collector ate, C uttack

entri
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12. Separate mgters with necessary pipe-line for assessing the quantity of water used for
each of the purposes mentioned below:

a) lndustrial cooling, spraying in mine pits or boiler feed,
b) Domestic purpose.
c) Process.

13. The applicant shall display suitable caution board at the lace where the effluent is
entering into any water-body or ar,y other place to be indicated by the Board, indicating
therein that the area into which the effluents are being discharge is not fit for the domestic
use / bathing.

14. Storm water shall not be allowed to mix with the trade and / or domestic effluent on the
upstream of the terminal manholes where the flow measuring devices will be installed.

'15. The applicant .shall maintain good house-keeping both within the fac{ory and tho
premises. All pipes, valves, sewers and drains shall be leak-proof. Floorwashing shall be
admitted into the effluent collection system only and shall not be allowed to find their way
in storm drains or open areas.

16. The applicant shall at ad times maintain in good working order and operate as efficiently
as possible all treatment or control facilities or systems install or used by him to achieve
with the lerm(s) and conditions of the consent.

'17. Care should be taken to keep the anaerobic lagoons, if any, biologieally active and not
utilized as mere stagnation ponds. The anaerobic lagoons should be fed with the required
nutrients for effective digestion. Lagoons should be constructed with sides and bottom
made impervious.

18. The utilization of treated effluent on factory's own land, if any should be compleGd and
there should be no possibility of the effluent gaining access into any drainage channel or
other water courses either directiy or by ovedlo$r.

19. The effluent disposal on land, if any, should be done without creating any nuisance to the
sunoundings or inundation of the lands at any time.

20. lf at any time the disposal of treated effluent on land becomes incomplete or
unsatisfactory or create any problem or becomes a matter of dispute, the industry must
adopt altemate satisfactory treat nent and disposal measures.

21. The sludge from treatment units shall be dried in sludge drying beds and the drained
liquid shall be taken to equalization tank.

22. The effluent treatment units and disposal measures shall become opeftilive at the time of
commencement of production.

23. The applicant shall provide pod holes for sampling the emissions anil access pla$orm for
carrying out stack sampling and provide electrical outlet points and other arangements
for chimneys / staeks and other sources of emissions so ss to collect samples of emission
by the Board orthe
Rules made therein.

applieant at any time in ee with the proriisions of the Act or

Ctrtd...

Deputy Co ector(Judicial)
ate, C uttackCollector
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24. The applicant shall provide all facilities and. render required assistance to the Board staff
for collection of samples / stack monitoring / inspection,

25. The applicant shall not change or alter either the quality or quantity or rate of emission or
install, replace or alter the air pollution conlrol equipment or change the raw material or
manufacturing process resulting in any change in quality and / or guantity of emissions,
without the previous written permission of the Board.

26. No control equipments or chimney shall be altered or replaced or as the case may be
erected or re-erected except with the previous approval of the Board.

27 . the liquid effluent arising out of the operation of the air pollution control equipment shall
be treated in the manner and to ion of standards prescribed by tho Board in accordance
with the provisions of Wat6r (Prevention & Control of PolluUon) Act, 1974 (as amended).

28. The stack monitoring system employed by the applicant shall be opened for inspectioh to
this Board al any time.

29. There shall not be any fugitive or episodal discharge from the premises.

32

30. ln case of such episodal discharge / emissions the industry shall take immediate action to
bring down the emission within the limits prescribed by the Board in conditions I stop the
operation of the plant. Report of such accidental discharge / emission shall be brought to
the notice of the Board within 24 hours of occunence.

31. The applicant shall keep the premises of the industrial plant and air pollution control
equipments clean and make all hoods, pipes, valves, stacks / chimneys leak proof. The
air pollution control equipments, location, inspection chambers, sampling port holes shall
be made easily accessible at arl times.

33,

34

Any upset condition in any of the p1361 / plants of the factory which is likely to result in
increased effluent discharge / emission of air pollutants and / or result in violation of the
standards mentioned above shall be reported to the Headquarters and Regional office of
the Board by fax / speed post within 24 hours of its occunence.

The industry has to ensure that minimum three varieties of trees are planted at the
density of not less than 1000 trees per acre. The trees may be planted along boundaries
of the induslries or industrial premises. This plantation is atipulated over and above the
bulk plantation of trees in that area.

The solid waste such as sweeping, wastage packages, empty containers residues, sludge
including that from air pollution control equipments collected within the premises of the
industrial plants shall be disposed off scientifically to the satisfaclion of the Board so as
no lo cause fugitive emission, dust problems through leaching etc. of any kind.

All solid wastes arising in the p
satisfaction of the Board by :

remises shall be y classified and disposed off to the

DePUtY

35.

h

Collecto

liector( J udicial)

r a1e, c uttach

Cntd
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CONSENTORDER

i) Land fill in case of inert material, care being taken to ensure that the material does
not give rise to leachate which may percolate into ground water or canied away wifr
storm run-off.

l0 Controlled incineration, wherever possible in case of combustible organic material.
lifl Composting, in case of bio-degradable material.

36. Any toxic material shall be de-toxicated if possible, otheruise be sealed in steel drums
and buried in protecied areas after obtaining approval of this Board in witing. The de-
todcation or sealing and burying shall be canied out in the presence of Board's
authodzed person only. Letter of authorization shall be obtained for handling and disposal
of hazardous wastes.

37. lf due to any technological impqvement or otherwise this Board is of opinion that a[ or
any of the condilions refened tO above requires variation (including the change of any
control equlpment either in whole or ln part) this Board shall after giving the applicant an
opportunity of being heard, vary all or any of such condition and thereupon the applicant
shall be bound to comply with thg conditions so varied.

38. The applicant, his / heirs / legal representatives or assignees shall have no claim
whatsoever to the eondition or renewal of this consent after th6 expiry period of lhis
consent.

39. The Board resarves the right to review. impose additional conditions or eondition, revoke
change or alter the terms and conditions of thi$ consent.

40. Notwithstanding anything contained in this conditional letter of consent, the Board hereby
reseryes to it the right and port $ under section 27(2) of the Water (Prevention & control
of Pollution) Act, 1974 to review any and / or all the conditions imposed herein above and
to make such variations as deemed lit for the puryose of the Act by the Board,

4 i. The eonditions imposed as above shall continue t0 be in force until revoked under sec{ion
2:l(21 al the Water (Prevention & Control of Pollution) Act, 1974 and section 214 ot Nr
(Pievention & Control of Pollution) Act, 1981.

42. ln case the Gonsent fee is revised upward during this period, the industry shall pay the
differential fees to the Board (for lhe remaining years) to keep the consent order in force.
lf thcy fail to tray the amount within the period stipulated by the Board the consent order
will be revok€d without prior notice.

43. The Board reserves the right to revoke / refuse consent to operate at any time during
period for which consent is granted in case any violation is observed and to modifv /
stipulate aclditional conditions as deemed ate.

A

DePutY
Collecto

llector(Judicial)
rate. Cutlack

Contd.
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F. SPEGIAL CONDITONS (To be complied along with prescribed guide lines):

1. This consent to operate granted under sectiQn 25 of water (Prevention & control of
pollution) Acl, 1974 and Section 21 of Air (Prevention & control of Pollution) Act, 1981_

and shail be subject to Trade License issued under O_disha Mingral. (Prevention. of
inert, smuggting'and lllegal Mining and Regulation of Possession, storage, Trading

and Transportation) Rules, 2007.

2 Unit shall provide sign Board at main entranrce gate clearly displaying Name & address

of the De[ot, Name-of the Occupier, Type of stack yard, Stock Quantity on daily basis,

Validity of CTO of SPCq & Mining License.

3 The unit shall not stack coal beyond the permissible quantity on aforesaid allowed plot

without obtaining prioi permission from the Board. The plot No. 348/399 of khata No

147166, at:, Mouza Alana and on plot No. 134 of khata No. of 34, at: mouza Nelia of
Tahasil: Tangi- choudwar are allowed to the unit for continuity of the existing

oferational p-lots and new appliqd plots as requked for the mining approval as

requested by the unit vide its letter dtd' 16'02'2022'

unit shau maintain the height of boundary walt to 3meters exists all along the boundary

ot tne yaro to prevent the material getting air borne & the height of material within

storage areas must be kept below the height of the'boundary wall'

The whole stack yard should be divided into nos. of bays with at least 2ft. height toe

wall at three sides leaving the fourth side as entry side to prevent spill over of materials

beyond stacking area.

The unit needs to take necessary action for suppression of dusl in approach road. The

road shall be put in wet condition.

The stacking irreas (bays) should be concreted/stone pitched with proper gradient.to

channelize t-he runoff intil storm drain & to prevent ground water contamination'

At least 2meter width green belt all along the boundary shall be properly developed and

maintained.

Run off from roads, stacking areas shiitl be channelized through storm drain in to
set ing tanks of adequate capacity to prevent the line particles from being canied away

with surface run off to nearby area/water bodies.

The coal storage areas must be covered with Automatic water sprinkling systems to

control fugitive-dust emissions, Watef splinkling systems provided shall,be:kept all the

time in oplrationa! conditions to avoid any fugitive dust nuisance. The unit shall ensure

about the regular sprinkling and shall. produce the documental evidence like electric

bills, log booti of operating the motorfor sprinkling etc. during the time of inqpection.

4

5

tt

7

8

I

10.

11 . Unit has to provide proper toilet facilities with
labourers within
surroundings.

stack yard
septic tank followed by soak pit for
id any unhygienic conditions. in its

Contd.......

to

yCDePut
lectc

lector( J udicral)

rar.e. C uttacx
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'12. Necessary space should be provided within its 

"tu"f varO premises for Darkino oftrucks/ tippers etc. to be used for transportations to 
"roia 

-oy p"ir,ft I Jil;;";itraffic jam.

13. The unit shall take action along with the-other members of the cluster for compliance ofthe e.nvironme.nldl conditions ls specmea ln tre,'ugr;"r"nt. vioration if anv of the
conditions shafl be rreated as a vioration of the condiiions oi ttu i"oiriar"i r;i't{; #;as for cluster and Board may tbke appropriate action for *itnoi"*ri 

"i.;ffiii;operate. 
.

14' The units has to undertake_ that, incase of consent fee is reirised upward during thisperiod, they shall pay the differ"ntiiri"er to t e ailij jio. tn" remaininq vears) ro keeD
the consent order in force. lf tfrey fail to pay the 

"rornt 
*ittin iil;;;;i;;,fiffi;

the Board, the consent order witl Le revoied witnoUi pil"i 
"oii." 

e'rrvrq'lev e,

15. The unit shall have to subrnit a dectaration by 3O&;Aprir every year that a the oofiution
g9-n]l*syspms are in good condition and are being i,aintainLd piopeity;G;;ffi;;
ano emuent are conforming to the prescribed standard, and all ihe conlent have been
complied with.

16. The unit sharr submit the annuar retum in the prebcribed format by 30e Aprir of everyyear.

17 The Board reserves the right to revoke / refuse corisent at any time during this period in
case any violation is observed or to modif,/ / stipulate additionat conditiois as'oeemeJ
appropriale.

The occupier must comply with the conditions istipulated in section A, B, C, D, E
and F to keep this consent order valid.

WP-Encl: Guideline

To,

titenoNo. I4V
Copy fonrarded to:

4. Copy to Guard file.

REGIONAL OFFICER

l[r. Kamal Singh Bhutoria, Whole-Time Director,
M/s. Godavari Commodities Umited,
At: Das House, Near Saraswati Sishu Mandir,
Po: Nayabazar,
Nuapada, Balisahi,
Dist: Guttack

/ Dld.

1. Member Secretary, S.p.C. Board, OdGha, Bhubaneswar2. Collector & District Magistrate, Cuttack3. Mining Officer, Cuttack Circle, Cuttack

Wn'b!'
REGIONAL OFFICER

ty C
De

co\\ectofa

.!or(J udrc i'- ' 
'

L cu""^
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NATIONALAMBIENTAR OUAUry STANDARDS

Concontrate of Amblent Alr

Auner " II

Methods of Measuremont

(6)

-tmprored westqnd Gaeke

- Ultraviolet fr uorescence
- Modified Jacob &
Hochheiser (Na,Ars€nite)
- Chemiluminescedce
- Gravimefic
TOEr,l
- Beb Attenuation
- Grdvimefic
TOEM
.8eh Attenuation
- UV Photomet c
- Chemiluminescence
- Chemical Me&od

3;

4

5

st.
No,

(1)

2

9

8 Ammonia (NH,) r/m3

10.

't1

6 -AASflCP method after
sampling on EMP 2000 or
equivalent tilbr paper.

7
-E&XRF Teflontilbr
- Non lnfra
(NDrR)

- Chemiluminescence
- lndophenolBlue Mehod

-Gas Chromatography
- based continuous analyzer
Adsorption aM D€sorption

followed GC
- Solvent
by HPLC/GC analysis

-AAS/!CP method after
sampllng on EPM 2000 or

filter
11 Nickel (Ni), ng/m! -M$i/lCP method after

sampllng on EPM 2000 or
equivalent filter pa.per.

Annual atithmetic mean of minimum 104 measurements in a year at a parl,cular site taken twice a week 24
hourly at uniform intervals.
24 hourly oroSttourly or 01 hourly monitored values, as applicable, shall b6 comptied with 98% of the time
in a year, 2o/o of the time, they may exceed 0re limib but not on two consecutive'days of monitoring.

Deputy Collec r(Judicial)

Pollutants
Tlme

Welghod
Avorag6 lndusElal

Rerldendal,'
Rural and
ot[6r Arsr

Ecologlcelly
Sonsltlv6

Area (notm.d
by Contt€l

Govemment)
(,21 B) (4) (o

Sulphur Dioxide (Sq)
rdmt

Annual'

24 Hours *
50

80

n
80

Nitrogen Dioxide
(Nq)$/m3

Annual '
24 Hours *

4
80

30

80

Parliculato Mater (sizg
less than 10 mm) or
PM.rg/m3

Annual '
24 Hours i

60

100

60

100

Particulate Matter (size
less than 2.5 mm) or
PM.. rro/mr

Annual

24 Hours

4
60

4
60

Ozone (Q) pg/m! 8 Hours *

1 Hours "
100

180

100

't80

Lead (Pblpg/m3 Annual '
24 Hours "

0.50

1.0

0.50

1.0

Carbon Mono*de
(CO)mg/mr

I Houls "
1 Hours "

@

04

@.

04

Annual'

24 Hours "
100

400

100

imo

Benzene (CoH) rrg/m3 Annual 05 (E

Bgnzo (a) Pyrene
(BaP)-Particulate
phase only, nq/mr

Annual ' 01 01

Arsenic (As), ng/m3 Annuel ' 06 06

Annual ' 20 N

Collectorate, Cuttack
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st.
No,

Paramsters Standards
lnland

surface
Publlc
Sewela

Land for
lnlsatlon

Illarlno Coastal Arpae

'l 2 3
(a) (b) (c) (d)

1 Colour & odour Colourless
/Odourless
as far as
practible

See 6 of
Annex. 1

SeE 6 ot Ann€xl

2 Suspended solk s (mg/l) 100 600 200 a.For prccess
wastewater- 100

b. For coolins water
efruent 1096 above
total srcpsnded
matter ofinffuenl

a Particular size of SS Shall pa$t
850

4
5 value 5.5 to 9"0 9.5 to 9.0 5.5 to 9.0 5.5 to 9.0
6 Temperature Sha[ not

exceed t'C
above the
receivlng
water
temDerature.

Shall not oce6d 5'C
above the receiving
water tempe€ture.

7 Oil & Graase mq, rnax. 10 20 10 2a
8 Total residual chlorine 1.0 1.0
I Ammonical nitrogen (as N)

mg/t max.
50 50 50

'10 Total Kajeldahl nkogen
(as NHr) mo/l max,

100 100

11 Free ammonh (as NH!)
mo/l max.

5.0 5.0

12 Eiochemical Oxygen -
Demand (5 days at 20oC)
mE/l max.

30 350 100 100

'13 Chemical Oxygen Demand
mq/l max.

250 2*
14 Arsdnic (as As) mo/l max. 0.2 0.2 0.2 0.2
15. MercurY (as Hq) mqil max 0.01 0.01 0.001
16 Lead (as pb) mq/l max 0.ov 1.0 zo
17 Cardmium (as Cd) mgI

rnax.
2.0 1.0 2.O

18 Hexavalent chromium (as
Gr'6) mg/t max"

0., 2.0 1.0

19 Total Chromium (as C0
mofl max.

2.0 2.0 2.0

GENERAL STANDARDS FOR DISCHARGE OF ENVIRONMENT POLLUTANTSI PART.A:
EFFLUENTS.

Deputy Collector ud icia l)
ttac kCollectorate, Cu
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20 copper (as Gu) mg/l max. 3.0 3.0 3.0

Zina \as Zn) mg/l max. 5.0 15 15

22 Selenium (as Sc) mg/l
max.

0.05 0.05 0.05

23 Nickel (as Nil) mgfl max. 3.0 3.0 5.0

24 (as CN) mg/l max. 0.2 2.0 0.2 0.42

25 Fluoride (as F) mgfl max. 2.0 15 15

26 Dissolved Phosphates (as
P) mgn max.

5.0

27 Sulphide (as S) mgfl max. 2.O 5.0

28 Phennolic compounds
(asCoHsOH) mq/l max.

1.0 5.0 5.0

29 Radioactive Materials
a) Alpha emitter micro

curle/ml.
b) Beta emitter micro

curle/ml.

107

106

107

106

108

107

107

106

30 Bioassay test 90% survival
of ,lsh afier
96 hours in
100o/o

effluent

90%
survival of
fish after
96 hours
in 100o/o

effluent

90%
suMval of
fish atler
96 hours in
1No/o
effluent

90% suMval of lish
afier 96 hours in 100%
effluent

31 Manganese (as Mn) 2mgll 2mgll 2mgl

32 lron ( as Fe) 3 mgl 3 mg/l 3 mdl

33 Vanadium (as V) 0.2 mgfl 0.2 mgn 0.2mg/l

34 Nitrate Nitrogen 1 0 20 mgn

4

De puty Ccllecto J ud rcia l)

Collectorate, Cuttack
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le or(.i icial)

TEL/ FN(:0671-2314255
E-mail: rospcb.crrttack@ospcboard,grB

Webslte: wrrrlv.ospcboatd..oq

ODISHA*ry!(7r

OFFICE OF THE REGIONAL OFFICE, CUTTACK

STATE POLLUTION GONTROL BOARD, ODISHA
IDEPARIMENT OF fOREST& ENVIRONMENT, GOVERNMENT OF ODISHAI

585, SURYAVIHA& IINK ROAD, CUTTACK-75301?

No 34s sY-759 Dale Q

coN R NO. zwPc/APC

Sub: Consent for discharge of sewAge &rtrade effluent under Section 25/26 of Water
(Prevention & Csntrol of Pollution) Act, 1974 & Section 2'l of Air (prevention &'
Control of PollutionlAct, 1981.

Ref: Your online application No. 4036096, d|.21.02.2022 for consent to operate and this
office Consent to estabtish order issued vide letter 315/SY-759, dl. 19.02.2022.

&
//

Consenl to operate is hereby granted under section 25126 of Water (Prevention &

Control of Pollution) Act, 1974 & under section 21 of Air (Prevention & Control of Pollution)

Act, 1981 and rules framed there under to:

Name of the lndustry: M/s. GODAVARI COMMODITIES LIMITED

Name of the Occupier & Designation: Mr. Kamal Singh Bhutoria,
Whole-Time Director,

Address: At Mouza Nelia on plot No. 126, 127,130,131 and 133 of Khata No. 69,

190/53, 111, 172 and 140 respectively of total area 2.99 acres), Ps: Tangi,,
Tahasll: Tangi--Choudwar, Dist Cuttack, Odisha.

This consent order is valid for the period up to 31.03.4?4,

This consent order is valid for the product quantity, specified outlets, discharge
quantity and quality, specified chimney / stack, emission quantity and quality of emissions as

specified below. This consentis granted subject to the general and special conditions
stiputated therein.

A. Details of ProducG Manufactured:

Deputy Co

SI. No. Product Quantity

I Stacking of Coal 22,425MT
(At any point of time)

Collectcrato. Cuttack

P.T.O
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Discharge permitted through the following outlct subject to the standard

C. Emission permitted through the following stack subiect to the prescribed

standard:

D, Disposal of solid waste permitted in the following manner

Contd......

B

Deputy Collect (iu Cilrl)

PresCribed
standard-T6iii6f

discharge
Description of

outlet
- outGt

No. discharge
KLD or KUtr

uano tity

septic tank
pitDome stic waste

water
1

pH :6.$8.0
T$S : 100

mg/Lit.

ral
via settling

I anK

--Run off from
stack yard

2

tandard.P resc ribed sQuantity
of

emission

Stack heigh
(m)

Descri on of
stack.

Chimney
Stack No.

NOxso2PM

The unit shall maintain lhe prescribed Ambient Air & Noise Level fof industrial

Area within its Premises

sl.
No.

Type
of

solid
waste

QuantitY
generated

(TPD)

Quantity to
be reused

on,eite
(TPP}

Quantity to
be reused

off site
{TPD)

Quantity
disposed
off (TPD)

Descripti
on of

disposal
site,

Collectorate, Cutiack
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COI{SENT (N.DER

4

E. GENERALCONDITIONSFORALLUNITS.
1. The consent is given by the Boad in conslderation of the padiculars given in the

applicatlon. Any change or altemation or dgviation made in actual praclice from tlre
particulars furnished in lhe application will also be the ground liable for review / variation I
revocation of the consent order under sec'tion 27 of tho Act oil Water (Prevention &
Control of Pollution) Ad, 1974 and section 21 of Air (Prevention & Control of Poltution)
Act, 1981 and to make such variations is deemed fit for the purpes of the Ads.

2. The industry would inmediately submit revised application for conseflt to operate to this
Board in the event of any change in the quantity and quality of rar material / and poduets
/ manufac-turing process or quenUty I quality of the effluent rate of emission / air pollution
control equipment / system etc.

3. The applicant shall not change or alter either the quality or quantity or the rate of
discharge or temperature or the route of discharge without the previous written
permission of the Board.

The application shall comply with and carry out the directives / orders issued by re
Board in this consent order and al all subsequent times without.any negligenee on his
pg(. Jn cale of nbn-compliance of any ordei / directives issued ai any tirne and / or
violation of the terms & conditions of this consent order, the applicant shall. be liable for
legal ac{ion as per the provisions of the Law / Act

The applicant shall make an appllcation for grant of fresh consent at least 90 days before
the date of expiry of this consent order.

The issuance of this consent does not convey any property right in either real or personal
property or any exclusive privileges nor does it authorize any injury to private property or
any invasion of pemonal rights, nor any infringement of Centrat, Stdte h'ws or riguiation.

This consent does not authorize or approve lhe construction of any physical structure or
facilities or the undertaking of any work in any natural water course.

The applicant shaii display ttris consent granted to him in a prominent place for perusat of
the public and inspecting officers of this Board.

An. inspection book shall be opened and made availcblc to Board's officers during the
visit to the factory.

5

6

7

8.

9

10. The applicant shall furnish to the visiting omcer of ihe- Board any hformation regarding the
construction, installation or operation of the plant or of effluent t eatmgnt system 7 air
pollution control sy.stem / stack monitoring system any other particulare is may be
pertinent to preventing and controlling pollution 6f Water / Ak ., " 

,

Meters must be aflixed at the entrance of the water supply connection so lhat such
meters are easily accessible for inspection and maintenance and for other puryoses of
the. Ac-t provided. that the place wheie it is affixed shall in no c€$e be at a point ueloie
which water has been taped by the consumerfor utilization for any purposes whatsoeven

Cnld...

Doputy Coltect3r( J
Collectorate C U

lrcrar/

11.

ttack
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CONSENTORDER

12. Separate meters with necessary pipe-line for assessing the quantity of water used for
each of the purposes mentioned below:

a) lndustrial cooling, spraying in mine pits or boiler feed,
b) Domestic purpose-
c) Process.

13. The applicant shall display suitable caution board at the lace where the effluent is
entering into any water-body or any other place to be indicated by the 8oard, indicating
therein that the area into which the effluents are being discharge is not fit for the domestic
use / bathing.

'14. Storm water shall not be allowgd to mix with the lrade and / or domestic effluent on the
upstream of the terminal manholes where lhe flow measuring devices will be installed,

15. The applicant -shall maintain good house-keeping both within the fac.tory and tha
premises. All pipes, valves, sewers and drains shall be leak-proof. Floor washing shall be
admitted into the effluent collection system only and shall not be allowed to find their way
in storm drains or open areas,

16. The applicant shall at ail times maintain in good working order and operats as efficiently
as possible all treatment or control faciiities or systems install or used by him to achieve
with the term(s) and conditions of the consent.

17. Care should be taken to keep the anaerobic lagoons, if any, biologically active and not
utilized as mere stagnation ponds, The anaerobic lagoons should be fed with the required
nutrients for effective digestion. Lagoons should be constructed with sldes and bottom
made impervious.

18. The utilization of treated effluent on factory's own land, if any should be compteted and
lhere should be no possi,bility of the effluent gaining access into any drainage channel or
other water courses either direcliy or by overfiow.

19. The efrluent disposal on land, if any, should be done wilhout creating any nuisance to the
sunoundings or inundation of the lands at any time.

20. lf al any time the disposal of keated effluent on land becomes incgmplete or
unsatisfactory or create any problem or becomes a matter of dispute, thB industry must

adopt altemate satisfaciory treatment and disposal measutes'

21. The sludge from treatment units shall be dried in sludge drying beds and the drained

liquid shall be taken to equalization tank.

22. The effluent treatment units and disposal measures shall become operative at the time of
commencement of production.

23. The applicant shall provide porl holes for sampling the emissions and acsess platform for
carrying out stack sampling and provide electrical outlet points and olher anangements
for chimneys I stacks and other sources of emissions so as to collect samples of emission

Uy ttre edrd or the applieant at any time in accordanee with the provisions of the Act or
Rules rnade therein.

Deputy Coilectnr i tr'.iici
Collectorata. nurtEFli

Cnid.
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24. The applicant shall provide all facilities and. render required assistance to the Board staff
for collection of samples / stack monitoring / inspection,

25. The applicant shall not change or alter either the quality or quantr'ty or rate of emission or
install, replace or alter the air pollution control oquipment or changs the raw maledal or
manufacturing process resulting in any change in quality and / or quantity of emissions,
without the previous written permission of the Board.

26. No control equipments or chimney shall be altered or replaced or as the case may be
erected or re€rected except with the previous approval of the Board.

27 . The liguid efiluent arising out of the operation of the air pollution control equipment shall
be treated in the manner and to ion of standards prescribed by tho Board in accordance
with the provisions of Water (Prevention & Control of Pollution) Ad, 1974 (as amended).

28. The stack monitoring system emp,oyed by the applicant shall be opened for inspec{ioi to
this Board at any time.

29. There shall not be any fugitive or episodal discharge from the premises.

31.

30. ln case of such episodal discharge / emissions the industry shall take immediate action to
bring down the emission within the limits prescribed by the Board in condilions / stop the
operation of the plant. Report of such accidental discharge / emission shall be brought to
the notice of the Board within 24 hours of occunence.

The applicant shall keep the premises of the industrial plant and air pollution control
equipments clean and make all hoods, pipes, valves, stacks / chimnoys leak proof. The
air pollution control equipments, location, inspection chambers, sampling port holes shall
be made easily accessible at arl times.

Any upsel condition in any of the pl3n1 / plants of the factory which is likely to result in
increased effluent discharge / emission of air pollutants and I or result in vi6htion of the
standards mentioned above shall be reported to the Headquarters and Regional office of
the Board by fax / speed post within 24 hourc of its occunence.

32

33

34

The industry has to ensure that minimum three varieties of trees are planted at the
density of not less than 1000 trees per acre. The trees may be planted along boundaries
of the industries or industrial premises. This plantation is itipulated over and above the
bulk plantation of trees in that area.

The solid waste such as sweeping, wastage packages, empty containers residues, sludge
including that from air pollution control equipments collectei within the premises of tie
industrial plants shall be disposed off scientifically to the satisfaction of t'he Board so as
no to cause fugitive emission, dust problems through leaching etc. of any kind.

All.solid.wastes arising in the premises shall be properly classified and disposed off to the
satisfaction of the Board by:

Cntd...

Deputy Collecior

35.

Collectorate, Cuttack
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i) Land lill in case of inert material, care being taken to ensure that the material does
not give rise to leachate wtrich may percolate irtto ground water or canied away with
storm run-off.

l0 Confolled incineration, whercver possible in case of combustible organic material.
iii) Composting, in case of blo-degradable material.

36. Any toxic material shall be d+to:dcated if possible, otheruise be sealed in steel drums
and buded in protec{ed areas afrer obtaining approval of this Board in writing. The de-
toxicalion or sealing and burying shall be canied out in the presence of Board's
authorized person only. Letter of authorization shall be obtained for handling and disposal
of hazardous wastes.

37. lf due to any tec-hnological improvement or otherwise this Board is of opinion lhat all or
any of the conditions referred ts abqvo re+rires variation (including the change of any
conlrol eguipment either in whole or in part) this Board shall after giving the applicant an
opportunity of being heard, vary all er any of such condition and thereupon the aPplicant
shall be bound to comply with the eonditions so varied.

36. The applicant, his / helrs / legal representatives or assignees shali have. no claim
whatsoever to the eondition or renewal of this consent after the expiry period of this
consent.

39. The Board resErves the right to review, impose additional condiiions or condition, revoke
change or alter the terms and conditiong ef this consent.

40. Notwithstanding anything contained in this condiUonal letter of consent, the Board hereby
reseryes to it the right and power under section 27(2) of the Water (Prevention & Control
of Pollution) Act, 1974 to review any and 1or all the conditions imposed herein above and
to make such variations as deemed fit for the purpose of the Act by the Board.

4 f. The csnditions imposed as above shall continue to be in force until revoked under section
2V(21 at lhe Water (Frevention & Control of Pollution) Aot, 1974 and section 21A of Air
(Frevention & Control r.rf Pollntion) Act, 1981.

42. ln easc thc cossent fee is revised upward during this period, the inciu:*i.ry shall pay the
differential fees to the Board (for the remaining years) to keep the consent order in force.
lf they fail to pay the arnount within the period stipulated by the Board the consent order
will be revoked without prior notice.

43. The Board reserves the right to revoke / refuse consent to operate at any time during
period for which consent is granted in case any violation is observed and to modw I
stipulate additional conditions as deemed appropriate.

Deputy Cotiector
C ollectoi.3 te, C

Judiciat)
r.r tliir: k

Contd
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F. SPECIAL CONDITONS (To be complied along with prescribed guide lines):

1. This consent to operale granted under section 25 of Water (Prevention & Control of
Pollution) Ac,, 1974 and Section 21 of Air (Prevention & Control of Pollution) Act, 1981
and shall be subject to Trade License issued under Odisha Mineral (Prevention of
Theft, Smuggling and lllegal Mining and Regulation of Possession, Storage, Trading
and Transportation) Rules, 2007.

2. Unit shall provide sign Board at main entranoe gate clearly displaying Name & address
of the Depot, Name of the Occupier, Type of stack yardpstock Quantity on daily basisl
Validity of CTO of SPCB & Mining License.

3. Unit shall maintain the height of boundary wall to 3meters exists all along the boundary
of the yard to prevent the material getting air borne & the height of material within
storage areas must be kept below the height of the boundary wall.

4. The whole stack yard should be divided into nos. of bays with at least 2ft. hetght toe
wall at three sides leaving the fourth side as entry side to prevent spill over of materials
beyond stacking area.

5. The unit needs to take necessary action for suppression of dust in approach road; The
road shall be put in wet condition.

6. The stacking areas (bays) should be concreted/stone pitched with proper gradient to
channelize the runoff into slorm drain & to prevent ground water contamination.

7. At least 2meter width green belt all along the boundary shall be properly developed and
maintained. '

S Run off from roads, stacking areas shall be channelized through storm drain in to
settling tanks of a{gquate capacity to prevent the fine particles from being carried away
with surface run off to nearby area/water bodies.

9 The coal storage arffls must be covered with Automatic water sprinkling systems to
control fugitive dust emissions. water sprinkling systems provided shall u6 t<6pt al me
time in operational conditions to avoid any fugitive dust nuisance. The unit shall ensure
about the regular sprinkling and shall produie the documental evidence like electric
bills, log book of operaling the mqtor for sprinkling etc. during the time of inspection.

unit has to .provide proper loilet facilities with septic tank followed by soak pit for
labourers within staak yard pr€mises to avoid any unhygienic conditions 

'in 
i1s

surroundings.

Necessary space should be provided withrn its stack yard premises for parking of
trucks/ tippers''etb, to be used for transportations lo avoid any parking & slbseqlent
traffic jam.

10

11.

Deputy Co ect
Collectorate. Cuttack

Contd....
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12.

13

15

'16.

To,

The unit shall take action along with thQ other members of the cluster for compliance of

tnJ environmentat conditions Ls specified in the agreement. Violation if any of the

conditions shall be treated as a violalion of the conditions of the individual units as well

ii tor ctuster and Board may take appropriate action for withdrawal of consent to

operate.

The units has to undertake that, incase of consent fee is revised upward during this

oeriod. thev shall DaV the differential fees to the Board (for the remaining years) to keep

itr" 
"onr"nt 

ordei in-force. lf they fail to pay the amount within the period stipulated by

the Board, the consent oJderwjll be revoked without prior notice'

The unit shall have.to submit a declaration by 306 April every year that all the pollution

"o*rot 
iyit"m are in godd condition and are being maintained properly, the.emissions

and effiulnt are confor-ming to the preSeribed standard, and ali the consont hAve been

complied with.

The unit shall submit the annual return in the prescribed format by 30th April of every

year,

The Board reserves the right to revoke / refuse consent at any time during this period in

cas-e any viotation is obsJrved or to modiry / stipulate additional cgnditiong aS deemed

appropriate.

The occupier must comply with the conditions stipulated in section A, B, C, D' E

and F to keep this 'consent order valid.

Encl: Guideline

Mr. Kamat Singh Bhutoria; Whole'Time Director'
M/s. Godavari Commodities Limited,
A* Das House, Near Saraswati Sishu Mandir,
Po: Nayabazar,
Nuapada, Balisahi,
DisL Cuttack

Memo No. / Drd.

Deputy Collect0r uqicr_al)

Copy forwarded to:
i.-''' tritember Secretary, S.P.C. Bsard; O-di5ha, Bhubaneswar
2. Collector & District Magistrate, cuttack
3. Mlning Officer, Cuttack Ckcfe, Cuttack
4. Copy to Guard file.

e-'X$-
REGIONAL OFFICER

REGIONAL OFFICER

collectoral€, cullack
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NATIONALAMBIENTAR OUALITY STANDARDS

conc.ntrab of Amblent Alr

Anncr.II

Msthods of Measut€ment

(5t

-lmpro/ed west and Gael@

- Ulhaviolet f, uorascone
- Modified Jacob &
Hochheber (Na-Arsenite)
- Chemiluminescerice
- Gralmefic
TOEM
- Beta Attenuation
- Gravimetric
TOEM
- Beb Attenuation
- UV Photomeuic
- Chemiluminescence
- Chemical Method

-MS/ICP method after
sampling on EMP 2000 or
equivalent fi ltgr pap€r.
-E&'XRF Teflonfilter

(NoR)

- Chemiluminescence
- lndophenol Blue Method

- Gas Chromabgraphy
- based continuous analyzer
-Adsorption and Desorption
tollowed GG

extracllon
by HPLC/GG analysis

-AAS/ICP method after
sampling on EPM 2000 or

filter
-AAS/ICP method afier
sampling on EPM 2000 or
equivahnt filter paper.

sl.
No.

(r)

I

t.

4

E

6

7

8

2

10.

11.

11

Ammonia (NHr) r/ml

I

Annual arithmetic mean of minimum I 04 measurements in a yoar at a parthular site taken twice a week 24
hourly at uniform intervals.
24 hourly or08 hourly or 01 hourly monitored values, as applicable, shallbe complied with 980/o of he time
in a yea\ 2o/o ol lhe time, they may exceed the limits but not on two c,onsecutive days of monitoring.

Deputy Cdllecto J

Ecologlcally
Sonsltfue

Arsa (nofffled
by Contral

Govemmant)

lnduddal
Resldoldal, '

Rural and
othsr Ars.

Tlms
Wolghed
Averago

Pollutanta

(s)(4)(3)(2)

50

80

n
80

Annual *

24 Hours *
Sulphur Dioxide (SO,)

rdmt

4
80

30

80

Annual '
24 Hour6 '

Nitrogen Oioxids
(Nq)pg/rn'

@

100

60

100

Annual'

24 Hours "
Particulat€ Matter (stse
less than 1 0 mm) or
PM.^rr0lnr

4
60

Annual

24 Hours

40

60

Particulate Matter (size
less than 2.5 mm) or
PM.. pgr'm3

100

180

8 Hours *

1 Hours "
100

180

Ozone (Or) rrg/mr

Annual '
24 Hours "

0.50

1.0

0.50

1.0

Lead (Pb)rrg/m3

@

04

@

04

8 Hours '!
1 Hourc "

Carbon Monoxide
(CO)mg/m'3

100

400

Annual "

24 Hours "
100

400

Annual 05 05Benzene (CoHj r.g/m'

Annual ' 0'lBenzo (a) Pyrene
(BaP)-Particulate
ohase onlv, nq/m3

01

Arsenic (As), ng/m3 Annual ' 06 06

Annual 'Nickel (Ni), ng/m! n 20

Collectorate. C U

udiciat)
ttack
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CONSENT ORDER

st.
No

Paramoters Standads
lnland

audaco
Publlc
sgwe18

Land for
Irr{oagon

Marine Coaah! Arsa!

1 2 3
la) (bt c (d)

1 Colour & odour Colbiii{Esa
/Odourless
as far as
Pltlctible

See 6 of
Annel 1

See 6 ofAnnsLl

2 Suspended solids (mg/l) 100 600 200 a.For gocess
wastewatel - lm

b. For coolng wEter
emuent 1096 above
tolal susPended
matter.of inffuenl

3 Parlicular size of SS Shall pass
850

4
5 pH value 5.5 to 9.0 5.5 to 9.0 5.5 to 9.0 5.5 to 9.0
6 Temperature Shall not

o<ceeO SoC
above the
receiving
water
temDerafur6.

Shall not exceed 5'C
above the receiving
water temperature.

7 Oil & Grease mql max. 10 20 10 20
8 Total residual chlorine 1.0 1.0
9 Ammonical nitrogen (as N)

mq,/l max.
50 50 50

10 Total Kajeldahl nitrogen
(as NHr) mg/l max.

100 100

11 Free ammonia (as NHr)
mgil max.

5.0 5.0

12 Eiochemical Oxygen -
Demand (5 days at 20"C)
mq/l max.

30 350 100 100'

13 Ghemical Oxygen Demand
mg/l max.

250 2fi

14 Arsenic {as As) mq/l ma(. 0.2 0.2 0.2 o.2
15. Meroury (as Hg) mg/t max. 0.0't 0.01 0.00r
16 Lead (as pb) mg/l max. o.0v 1.0 2.O

17 Cardmium (as Cd) mg/l
max.

2.0 1.0 2.0

18 Hexavalent chromium (as
cr'6) mgfl max.

0.1 2.0 1.0

19, Total Chromium (as Cr)
mo/l max-

2.0 2.4 2.0

GENERAL STANDARDS TOR DISCHARGE OF ENVIRONMENT POLLUTA}.IMi PART-A:
EFFLUENTS.

4
Deputy Cotiectcr(J

Collectorate, Cu tt
tJy-;ct )

acK
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20 Copper (as Cu) mgl max. 3.0 3.0 3.0

Zinc (as Zn) mg/l max. 5.0 15 15

22 Selenium (as Sc) mg/l
max.

0.05 0.05 0.05

23 Nickel (as Nil) mg/l max. 3.0 3.0 5.0

24 Cyanide (as CN) mgfl max. 0.2 2.0 0.2 0.02

25 Fluoride (as F) mg/l max. 2.0 15 15

26 Dissolved Phosphates (as
P) mq/l max.

5.0

27 Sulphide (as S) mg/l max. 2.O 5.0

28 Phennolic compounds
(asC6HsOH) mq/l max,

't.0 5.0 5.0

,o Radioactive Materials
a) Alpha emitter micro

curle/ml.
b) Beta emitter micro

curle/ml.

1o?

100

107

106

108

107

107

10E

30 Bio-assay test 90% survival
of lish after
96 hours in
100%
effluent

s0%
survival of
fish after
96 hours
in 100o/o
effluent

90%
suryival of
fish after
96 hours in
1000/.
emuent

90% suwival of ftsh
affer 96 hours in 100%
effluent

31 Manganese (as Mn) 2 mg/l 2mgll 2mgll

32 lron ( as Fe) 3 mgfl
'3 

mg/l 3 mgr'l

33 Vanadium (as V) 0.2 mgil 0.2 mglt 0.2mgn

Nitrate Nitrogen 10 mgfl 20 mg[

Deputy C ollectcr (J u d ic ie il
Collectorate, Cuttack
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2

1.1:,t point, internal roads and loading/unloading areas m.st be made rcadworthy for movement of heavy vehicles bv ,;;; i& permeability matertat {1.o.concrete or bltumen) and be creaned regurariy to ,n]ni,nt 
" 

dust 6eneration potxrthrfor dust generating and off stte tmpact.
A boundary waI of at reast 3 meters height shal be constructed arong the perrpheryof the minerar stockyard to prevent the fine particres from being carried a\ray withsurface run off to nearby area/water bodies.

3.

4,

I

&

7.

&

q

1&

1L

t,

t5.

,4.

lr.

$,

lr.

tE.

u.

Attrapriate transfer .material discharge points at
rr:aterial sto.age area

lpreed cf air borne du5,tr,

{f}rryriate preventivg taken for control of fire hazards at the

*yardlrallway
{pea{ lixit af du US g,lunliiading ef materials shall nat

*rxed 1O kmph. Oyerloading of vehlcl*s shall be ?vQided.
lhl oprraLc/r eabln in the dumpers and lruckl :hall he provided wlth dust Ptoof

€odoirrr? r.rrd the pertons worklng at hiSh dust prone ql'eat :hall be provided with

Deputv

drdmlrl.
Sxcho emilrls: f:!nr hclvy duty vellctc operatlng in the ltosk yard/rallway siding

Sdl e*lforn {* the tlandardt prescribed under the Nlotqr Vehicle Rutes' 1989'

tlx c{ *$* gr*sure bornt tn tiro he aW duty vehicler operating in the mineral itock

,-.. yxdlr*fwly *tdng thalj bq avoided.
1r. ' frltlre try6l $ttld rerniln withln the anrbienl noise ttandard'

C ollect r(Judicial)
Collectorate. Cuttack
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Ambient Air
Quality 5tandard prescribed for lndustrial and mi

q.. ths premises sh:ll conform to
xed u:ed area under ! {p

the a{atirna, Arnbbnt A,ir
)Aa, t*5.22. Domestlc effluent sliall be dlscharged to soak pit through septic tank const urted a3per BIS specifications.

23. A garland draln is to be provlded along the bound ary wall inside the mineral staclYard, Provision shall be nt ade for collection of wash water from the garland drain andwater, so collected shall be treated ln a sedlmentati on tank for firrther use lnside theprernises for green belt or water sprinkling etc. U nder no circumstan€e!, the washwater shall be allowe dto go outside the premlses.24 ln ctse the waste wa ter co ubstance which is harmfu I to the erlvlronment,the seme shall be t
norms. o as to meet thc pres|ribed

35. ecarplers of the sta ll ensure that vehicles used have validSollution Und35. Ouring transp ppersfwagons through public roadsthe vehicles sha aulin sheets and shall ply in safespeed. Tru
B:'boroads strall b

27. All tfie mate
wi&in a bo

r mixing each other.:8. The unit sh
*rere un

,B. Thertrrit
egionalOffice in the prescribedform*

r:rterial orating the quanilties of
Arilto 3l5t March).

,

ard. Spillage of material on public

yardlrailway siding shall be stored

1986 and the relevant rules famed

A+
REGIONATOFfICEN

Deputy Ccii.,-,ci iuciicral)
tack ,.:.
'..,

,:'

't

-i..1::;

€;X.*,
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Tha IOR of &satd lrsdt rtudrrcstdtd tn&nauqdRxd,ltuftrgrrdln Un dl

*idbar f1E'orw** s.r; o i**t *rteelves t&th*so*l$crw

Urdd*l Prrt try fOroot k'stnnrcdrtar'$stats 
of alp(!filtla& 3?6'{'s'S?2 e'
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-- i{fi RI6 NT6 GRf, ],I 6P€ NCFIfiYf,T
AT/P.O-HARIANTA, VIA-CI-IOUDWAR, DIST.C UTTACK- 7 54A25

R4%. W)e.l.txt /..2/ D4*'41.t4)1...
l5th December,2l

--u''
1llire ol /4p Sara,far*tn

ANNEXDRE_ V]-!-I

Mob:9437561277

Deputy Collecio Judicial)

To

l!Us. Sendoz Impex Limited"
Office/Works 634, 

"
Marshall House,
33/1, N.S. Road,
Kolkata-700 001.

Sub : No Obiecti Certificate

Dear Sirs,

This,is to inform you thal Mr. Jayanta Kurnar pradhan and Mr.susanta Kumar pradhan
S/o. Late Ananta Charan pradhan and Smt. Nibedi; p;lan Wo. Sri iu^i" d;;;Pradhan having permanent resident of Sikha.pr., Li, Cfrouiiaganj, Cof fege 

,S[;;;];;.
Cuttack offered a aiea of 3.0- Acres kra io t U". S",,ao, I^p.* Limited, Kolkata,saurhorized represenrative Mr.i sunil rhaker vide K,ri. N"L+za+, pr.Ili",ist;'i?0,
Area 2'5 Acres & Khata Nos.r42l43, plor No.2rg, Area:0.42 Acres and iil" N".ii;
Igt.I.:46, Area:0;20 acres for stacking 

"'4;;i ;i;;rra: Alanat, p.S.:choudwar,
Tehsil: Tangi-Choudw.ar, Dist.Cuttack. -, --- '"'

We observed that the IWs. Sendoz.*lmpex Ltd.,s representative Mr. Thaker has takennecessary. preventive steps to avoid pollution of Air and water at aforesaid ur.u. so irahave no objection for storing ofsendoz Impex ftOt, ,ouf u, ,fr" above plot.

This letter may be treated as No Objection Certificate.

Thankingyou, r. i-.({2'4 
"r.t .

Yoursfairhfuly, *u,!]r,,"fi,?l
ffisri&til* *'P'

Office ofthe Sarapanch
HARIANTA GRAMAPANCHAYAT

Collectorate. C u ttack
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_ 4.lrb .
O{lrre ol tl" Sa"aEaal Mob:9437561277

rnfRlfiIrlTfi eRfir'|fi
AT/P.O.HARIANTA, VIA.CHOUDWAR' DI

PfiITIHSYfiT
$T-CUTTACK-754A25

R4,%,i:/.qf. I s?. l . / .* . .
o"*.lv|. t.|1."k..

oJ

TO WHOM SO EVER IT M'TY CONCERN

Thisis to certi-fy that Sri. Vikas Choubey, Aged-

37,5/o - Sri. Birendra Choubey, resident address: At - 18,

PNB Building, Netaji Subhas Road, 2nd Floor, Dalhousi

Kolkata, West Bengal, Pin-700001 of M/s Godavari

Commodities LTD. wants to start Coal Depot in area of

0.L60 d.ec, Plot No.330, Khata No.-8 and Plot No'332, Khata

No.-60, Area- 0.670 dec, under mouja - Alana having Total

measuring area Are4 - Ac 0.830 dec. Manguli, PS-Tangi,

Dist-Cuttack, Odisha the same land has been taken from to

Land Owner Sri. ]ayanta Kumar Pradhan, Age-59 Years'

S/o- Ananta Charan Pradhan, R/o- at-Sikharpur, Po-

Nayabazar,Ps-Chauliaganj, Dist-Cuttack, Odisha on

monthly rental basis.

As per the people of the concern village have no

complain against the Coal deport because to said land is

away from village location.

So, I want to make it clear that if Sri' Vikash
Choubey, start a Coal deport in above plot of land and in

the name I\4/s Godavari Commodities Ltd. adopting the

guidelines of the State Pollution Control, Odisha our

Panchayat has no objection to it.

Sarapanch
li*ria*ta G.P.

Sarapanch

Harianta Gramapanchayat

Deputy Coilect
Collectorate

(,lul ,

, Cuttae k
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") 
AW a{ {e Sana'Paad

" ffi ffimfl ffi ffirffi effiffi ffispffi ffi€ffi ffiYffiT
AT'P.O-HARI,ANTA, \TIA.Cfi OU DWAR, DTSTCUTTACK' 754025

xa.ta"tfi;Pf.n lO
o"te.*,ltt.laaa1..

TO WHOM SO EVR IT MAY CONCERN

This is to certify that SRI I(AMAL SiNGSHUToRIA, Dir€ctorof M/s. GODAVARI COMMODITTES

UMITED 18, Netaji Subhas Road, Kolkata -70@Ol.interested to establish a Coal Stock Yard at Mouzb

- ALANA, Mantuli .of Tangi-Choudwar Tehesil on the plot of SRI Latit Kumar iain . The details are as

follows.

The people of the concern Gram Panchayat have nb objection as the proposed Coa.l Stock Yard is far
away from the nearest village.

So, I have no objection, if SRI KAMAT SING BHUTORIA start a Coal.stock Yard in the above plot in the
name of M/s. GODAVARI COMMODITIES LIMITED, adopting the guide lines of State Pollution Control

Board, Odisha

.s_
Sarapanch

,-EBrienGE G.P.

Harianta Gram Panchayat

DePUtY Coile.)t (Jutitcl;l'

Khata No Plot No. Area dec. TotalArea in dec.

t47/8t 410
336

30 35 I
i*05.

r47/72 333/402 18 27
335 07
339 a2

37 337 o'1 38
340 31

Total 1OO dec.

Collectorsle , Cuttack
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-{}% -
OW a{ /re SaraQartrl

ffi ffiffifl ffi ffiTffi Wffimmffi pffi ffi affi ffiYffir
ATTP.O-HARIANTA, VIA-CHOUDWAR, DiST-CUTTACK- 7s4025

eq.*aff.$Plflbla?".I o,a..q.Lat/4o.aq

TO OM so EVER IT MAY coNCERN

This is to certiff that sR'KAMAL srNG BHUTORTA, Director of Mrs. ..DAVART

:?Jffi ?:ffr.$,J:; i 
I B, Netaji subhas Roao, xorkata_700001 inrerested to

rehesir on the prot orwJric, ff:J:[ j[:,-*ffo, ,."guri or runsi-;r;,;;

Land Details :

nch
G.P.

The people of our Gram panchayat 
have no obiectiois far away from the nearest village. rn as the proposgd coal stock yarct

l:: 1*y" ,o objecrion , tf SRt T(AMAL stNG BHUrcabove prots in tire name 
"r m. Cooiui"*i'dlirY*,o 

start a coal srock yarfl en rhs, guidetines of State po,ution Controt Board, Odisha. 
\4OD,TIES LIIvIITED, adopting the

Deputy cct
Co ector

at No.
147n1 Area Dec.u7u01

348t399
0.050

1 47165 9
100 0.025132

;36
0.50348

147t57 0.029
0.02s
2.76 Ac-

Harianta Grani panchyat

lectot(J udicialt
ato. Cuttack
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AT/P.O-HARIANTA, VIA.CHOUDWAR, DIST.CUTTACK. 754025

Mob :

f.
Hf,RI HTfr GRfi]TfiPfiI.l(HfiYfiT

eti?/. HctPfz-rf?4 ?arc. q 1t:-[Z-,i

.ti
TO WHOM IT MAY CONCERN

This to certify sRl KAMALSINH BHUTOIA (Ditector) M/s. Godavari Gommodities
Limited at 18, N s Road , Kolkata, west Bengal- 01 wants to start a coal stock yard

on area 3.09 Ac bearing Khat No- 171, plot No-131, Khat No_ 111, plot No-130,
Khat No- 140, Plot No-133, Khat No{9, prot No-126, Khat No- 190is3, prot No-127,
Khat No- 70, Plot No-124 of Mouza- Nelia, Manguli, Choudwar.

As the proposed coar stock yard is far away from the rocaritf, .the peopre of concern
village have no objection against it.

so. We issue our Noc to sRl KAMALSTNH BHUTOTA of M/s. Godavari
Commodities Limited to estdblish a coal stock yard on the said plots

w--
-L})c!v\

"8fi'F.?tT

ro!
,efih

G.P.

Harianta Gram Panchayat

DeputY Colieclor(Judiciall

Collectorate, Cuttack
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-'-L\o ANNE,(URE - T,X

- Tel : 0671-23i426S
E-mail:rcs-pc-b.cuttack@ospcboard.org

Websh6: qww.ospcboard.orq

oorslli
ffi\7/

OFFICE OFTflE REGIqNAL OFFICE& CUTTACK
STATE POLLUTION CONTROT BOARD, ODISFIA

IDEPARTMEI{T OF FOREST & ENVIRONMEI{T, covERNMrUi or oorsnel
586, SIJRYAVIHA& LINK ROAD, CUTTACK_753O12

No t0q7 /sY-755 Dt A2.'lt,&olY

To, Bv Soeed PbsUe-mail

Mr. Siddharth Poddar, Director
M/s. Sendoz lmpex Limited,
At: 634, Marshall House,
33-/{, N.S, Road,
West Bengat- 7OOO01

Sub: lnspection of M/s. Sendoz lmpex Limited, At: Mouza Alana, pS: Choudwar,
Tahasil: Tangi-Ghoudwar in Cuttack District Reg.

Sir,

ln inviting a reference to the subject cited above it is to intimate that, your afofesaid
unit was inspected by the offioials of Regional ofrrce, spcB, cuttack on dld. 26.10.2022 to
verix/ the compriance status of consent to operate conditions of your unit and folowing non-
compliances were observed during inspection:

1- You have not provided lixed type water sprinklers in the stack yard area.
2' Fugitive emission was observed during handring of coar in the stack yard area which

indicates that water sprinkling carried out by the water tanker is not adequate.
3. Boundarywall was broken at one locition in the stackyard area.
4' Adequate numbers of trees have not been pranted arong the boundary wafl of the

stack yard.

ln view of above you are therefore directed to take necessary steps to comply the
following points;

1. Adequate number of fixed typg wder sprjnkter.s shall be provided in the stack yard
area to control the fugitive dust,emissions during handling of coal.

2. The unit shall repair the broken portion oflhe boundary wall.

P.T.O.

Daputy Cottect (Judiclal)c
Collectorata. Cuttack
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J

Deputy C clie ctor(J u d icia l)
Collectorate, Cuttack

Adequate numbers of trees shall be planted along the boundary wall of the stackyard area.

Further, you are directed to submit the compliance report to the board of the aforesaid
direction within 1S days of issue of this letter without fail.

Yours faithfu[y,

e"'l^*--
REGIONAL OFFICER
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._ 1Y2 - ANNEXU(E_

EASTeOAgtBA!,yAy
KHURDA ITOAD D'VISION

Divisionar Rail rvailvr 

$d: sir#;;l{fl
Fax No.- 0674-2490679 0)&T)
-0s5-72836 (RlY)

No. SDpMKUR/CCil'olhtio$f'IRc/ +Z3l:
To
The Regional OIIicer;
Office of the Regional OtEcer, Cufiack,
State Pollution Conttol Board. Odisha,

[Departrnent of Forest & Environnreo! Covernment ofOdisha],
586, SuryaviharJiuk Road,CUTTACK-753012.

Da :0110912

Olfice of the

023

4o
1J

Sub: Pollution Control measure at Nergundi Raitway Siding'

Madam,

ln response to the Hon'ble High Court, Cuttack a. rneeting was held in the office of the Chief

Secretary, Odisha where it *vas'frigl,iigl,t"d rhat in addition to.the already available pollution control

infrasrrucrure at Nergundi R iff;;'!];hg,'[uif*Vt have identifiecl and proposed the.following

il&;;;* pra,iior f#;;'u;;;;'.i.iion oirrunaring area during Loadins and unloading

activities.

l.PuccaCiroulatingareaiRCCoirculatilgareawithinthegoodsshedwithdrainageand
lishtins faiiliW for better truck mobility'

z. aIi'*u"Itn"t uiproach mad: Constructibn ofapproach road RCC road

S. SornOury *uili lt ir oqrir"a to aemarcate ttre goods shed prenrises by constructing boundary

rvall all around the premises alonglaith secqrity room at entry/exit gate'-

+. o*inug. system,: irovision of i.cc drainage adjacent to the boundary rvall and loading

Platform alongvith the track'

i. '*ate, sprinkiers: Adequate numbers of watsr sprinklers with underground pipeline

connection at all loading platform and underground sump for sprinklers'

6. plantation: Plantation 1-S6OO Nos. of plantsj arqund goods shed area and approach road to

prevent [ugitive dust,

l, bust scrern wall: Provision gf dust screen wall (wind breakinf barriers along with
' ' 

g"*r"-iir" ," screens) along periplrery of the premises with adequate height towards station

building.
A, ieJim#tation tank: provision of sedimentation tank towards pollution control rneasures.

s. M,*t washirg system: wheel washing syslem to be provided at the entry & exit mute

toMrds pollution control measures

The Railway has planned to exeoute the above pollution control measures in the rvorks under

up-g*a"ii* i rilJ"rnization of goods she<t und_er urnbrella works 
-by 

special work costing around

n!.'+-l 
"ror". 

Tlre overall development of Coods slted over KUR division whioh includes

additional lines, loading / unlOading platfgrms and also pollution control infrastructure'

Contd"(P/2)

w 4
lI) 0

Deputy Coiieclor( Judrciat )

Collectorate, Cuttack
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The sanctioncct co$ under dilitrlbution by ll,ail]g.ray tlaard tar t(.$%lti? gardb&;
Modernizition of infrastructure at Good ched ir lls'500 Crorc

Khurda Road Division has,proposed fund for develapmenl ofl!{lwgundl G& M u*th &
aforesaid pollution contrrol measure which has al.{/d]y baen *hort*Xd W $',tqa, *fx'sgs'

E.Co.Rly, and will bo sert to Railwoy Boanl tsr linalxttccion'

Yfirrsf

Sr. Divisio
Kha

h&rld,
C.)srnrwialr{eWF
RsadUiviskyl,.

Deputy Coll
Colleclor

tor( J udicial)
ate, Cutlack
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